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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,
PRINCIPAL BENCH AT NEW DELHI,
MWE.a, Mo, oF 2000
IN

ORIGINAL APPLICATION No,_}} 7 OF 2000

(4pplication U/s 19 of the Administrative Tribunal
Act, 1985)

in Res

Tejpdl and others oo fpplicants

’t Versus

The Chairman,Railway Board
and others e Respondents

INDEX OF PAPERS

S1.Nog Particulars Pages
Te Applicatian U/S 19 of the
: Administrative Tribunal
Act, 1985 with verification, =38
. 2.  Mnexure 4-1(Colly,): :
. Copy of chart showing service 36]
record, g
Se Mnexure 42 3 Copy of letter [f()/[f[
“‘»\\" ) dated 14.10.1997.
: 4, mnexure A4=3 3 Copy of letter i
dated 8.7.1999. | RA3
"
5 Aonexure A=4f{Colly,)sCopy of L}Lf"Lf5
the Notification dt.,29,12.99.
6o Mnexure 4-5: Copy of the order Q
issued of the payment of pemsion
to employees dated 12, 1.2000.
7. Mnexure 4=-63 Copy of the Lfv
representation,
Mnexure A-7: Copy of stey order Le%mgo
in 0, A.No, 980/2000 dt.6.6.2000.
Application under Rule 4(5) 5 - 51/
of Central Administrative '

Tribun gl {Procedure)Rule 1987
with affidavit .

5 it Vakal atnama,
B uaanll Note :Poital order of Rs,50/- is also enclosed.

T

THROUGH:

. ( CHARAN LAL SAHU)
Dated: | 5/ 5/2000' Advocgte for the Applicants
Q6,L awyers Chanbers,
supreme court, New Delhi,
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, =
PRINCIP AL BENCH, NEW DELHI

- (Application under Section 9 of the Administrative

Tribunal Act, 19%85)

‘ m @.‘E“"ﬁé.‘ M2 o 2000
o |

Original Applicatimn Noill of 2000

IN THE MATTER OF :

1%  Tejpal, Ex~Driver,
R/9/108, New Raj Nagar,
Ghaziabad, U.P.

2s Nand Kishore,
C=137, Ghil Mil Colany,

e Inder Singh,
Geli Noy1, Mohalla Ram Gald,
New Gute Mill, Patel Marg,
Ghazisgbad, U.P.

4, Sidha Ram,
H,NO, G=118, Sector-9,
New Vijay Nagar,
Ghaziabad, U.P.

5 Krishen Kumar Bhatia,
104~-4, Pocket=a,
Dilshad Garden,
Delhi=S%5,

(%K&ﬂm
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9.

10,

113

2.

Inder Prakash,

House Noe¢10, Gali Nog1,
Mohalla Ram Gali,

New Gate Mill, Patel Marg,
Ghazisbad, U.P.

Mohen Lal,

House No, 163,

Shank arpuri, Sector=9,
Ghaziabad, U,P.

Arorzmal, Ex-Driver,
House No¢' 32/2, Ramkrishna
Colony, Arya Nagar,

Ghaziabad, U.P,

Bhagwati Prasad,
Ex=Driver,
H,NOg 1229,
Old Vijay Nagar,
Ghazisbad, U.P,

Smto Prem’
Widow of Nandlal,

Ex-dr ive ry

H,NO, 444, Turgb Nagar,

Ghaziéb ad, U.P,

Sardari Leal, Ex-Driver,
H,NOg 494ed, Sector-9,
New Vijay Nagar,
Ghaziabad, U.P,

[iee
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14,

B

16,

17,

:
3 ® i i

Swami Saren,
Ex-Driver,

H,NO, 121, Ahata
Behind Police Post,
Railway Road,
Ghaziabad, U.P,

Sarswati Devi

Widow of Kehar Singh Jaswal
Sector 3418, G.T;Road,
Ghaziabad, U,P.

Gyan Devi widow of Sadanand
Chander Prakash,

Hause No, 225,

Complex Rahula Ali

Bazar Railway Colony,
Ghaziabad, U.P,

Prithvi Sahai Verma,
Ex-Guard,

4253, Pocket—4,
Mayar Vihar, Phase-II,
Delhi-110091.

Ra,jinder. Singh Alhuwalla,
Ex-Guard, ,.

BX II1/276, Field Gunj
No45, Ludhianay’

Wad Bhag Singh,
Ex-G.lard,
L=4, Lajpat Nagar III,

‘New Delhi=110 024.

Pk
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19.

21,

2473

b

Qurbachan Singh,
Ex-Guard, 12/27,
0ld Rajinder Nagar,
New Delhi,

Qn Pradkash Sharma,
Ex=Cuard, C=71,

Mmeand Niketan, Nanskpura,
New Delhi;

Tirath Rém,
House No, 32/2,
Ram Krishna Colony,

Arya Nagar, Ghaziabad, U.P,

0,P, Bhasin,

House No, 33/2, Ram Krisa
Colony, Arya Nagar,
Ghaziabad, U,P,

Roshanlal

H, No, 34/1, Ram Krishna
Colony, Arya Nagar,
Ghazigbad, U,P,.

Ganga Prasad,
H,NO, 35, Ram Krishna Colony,
Arya Nagar, Ghaziabad, U,P,

ReM. Sapra

H,NO,y 36, Ram Krishna
Colony, Arya Nagar,
Ghaziabad, U,P,
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26,

27.

28,

29,

30.

3%

32,

Se

Laxélinandas,

Ex-Guard, H,NO,1/1660/17,
Bhojpura, Ssharanmr,
U,.P.

Harnem Singh, Driver,

~_Saral Rampur, U,P,

Lakhpat, Ex-Driver,

C/o Kartar Singh

H,NO, 37, Narayaman Nagar,
Saharanpur, U.P'.

Puranchand, Ex. Driver,
Navin Nagar, near IDod?E’or
Moti Ran,Saﬁéranpur, U.P.
Sammel Singh, Ex-Driver,
C/o JiS. Negi, electric
workshop, Dehradun chack,
Saharanpur, U.P.

Biharilal,

H,Nos 1/720, Nazati Mandi,
Khall ai Line, Saharanpur,
U.Ps

Ram Saran, Ex-Driver,

Saharanpur, U.P;

Pargijéet Singh,
Ex-Driver,

H,NO, 3/1075, Jenzk Nagar,
Khan Alampura,

Saharanpur, U.P.



33,

343

s

2

1,

Chaman Lal, Ex.Driver, .
534/tu Ram Nagar,
Qargam, Haryana,

Ram Naresh,
Dargespuri, Nehru Nagar,
Saharanpur, U,P,

sese Applicaﬁt S

Versus
The Chairmsn, Railway Board
Rail Bhawan, New Delhi,

The Deputy Director Finance
(Estt,), III, Railway Board,
Rail Bhawan, New Delhi,

The Divisional Accounts Officer,
Northern Railway, |
Baroda House, New Delhi,

ceoe RESandentS

DETAIL OF THE APPLICATION ;

The Hen'ble Supreme Court of India by

w

judgnent dated 25.7.1997 held as
i
follows s-

nonce it is held that pension payzble to such

employees had to be computed in accozfdahce

with Rule 2544 as it stood on the date of
their retirement, it is obvious that as a
‘result of the amendments which have been
introduced in Rule 2544 by the impuged
notification dated December 5, 1998 the pensicn

iz
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that would be paysble would be less than the
amount that would have been payable as per Rule
2544 as it stood on the date of retirement<s The

‘Full Bench of the Tribunal hss in our opinicn,

rightly taken the view that the amendments that
were made in Rule 2544 by the impugned notificatims
dated December 5,1988 to the extent the sald

atendments have been given retrospeéctive effect

.80 a5 to reduce the maximum 1imit from 75% to 45%
in respect of the period from April 1, 1979

are unreasonable .and arbitrery sid are Violative
of the rights guaranteed under Artices 14 and 16
of the Constitutien,

For the reasons mentioned the appedls as well
as Special ieave Petition filed by ghe Unian of
India and Railway Admni are dismissedy But in
the circumstances, there will be no order as

to Costsiyh

The Executive Director, Pay Commission, Railway
Board issued order dated 14.10$1997 to implement
the sald judgment to pay pension and retiral benefits
those retired between 1,7;1973 %o _4,12.1988 who

+.aré’ classified as Running Staffy

By order dated 2941251999 the respandent Noi2

Deputy Director issued an order not to grant

Running Allowasnce.to the Running Staff which shall
not form part of pay and thereafter letter had

Al



R
.

24

by

i)

8,

been issued to the respective banks to pay pension
according to ."the revised formula as mentioned in

the above said order reducing the pension payéble

to the petitioner end effecting recoveries from

the pension pald to them in 4pril, 2000%

Jurisdiction ; The spplicants declare that the
subject matter to the dispute is within the
Jurisdiction of Tribunal®

Limitgtion : The petition is within limitation as
prescribed under law as the cause of actioh

abose 'Von 2971231999 when the impugned order was
issued and on 13152000 which order was issued

to stop arrears of pension payable to the applicénts
in accordance with the Jjudgment of Hon'ble Supreme
Court on 57,1998 and thereafter revising the
pension and reducing it and to recover the amount
allegedly paid by them without including the
element of the Ruming Allowance in August 1999 and
April, 2000%

Fagcts of the case "gz_g as _under s-

The petitioners are guards and drivers who have
retired before 5th December, 1988%y In Railways
there are certain employees such as Drivers,
Guards, Shunters, etcy, who are connected with
the movement of trains and are caﬂ:egorised as
'running staff'd In addition to the pay the
runing staff are entitled to payment of Running

(Wilohe
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Allowance’y Under the relevant rules computation .

of pension after retirement is made on the

basis aof average eﬁolments and a part of the
Running Allowance is included in average emoluments:
Provision in this regard is contained in Clause (g)
of Rule 2544 of the Indismn Railway Esteblishment
Code’l Prior %o its amendment by the notifications
Rule 2544 prévides- as follows :=

WRale 2544 (CoSeRe 486) = Emoluments and Average

- Emoluments 3 The term “Employments", used J.n these

Rules, me ans the emoluments which the Officer
was receiving immediately before the retirément
and includes s=

a) pay other than the drawn in temre post-

b) Personal allowance, which is. granted S B

" {i)7in lieu of loss of substantive pay in
'i-'éSPect of a permanent post other than

a tenure post, or (ii) which the sPeé:Lfic
senction of the Government of India,

for any ‘cheI' personal cansideration:

Notes Persanal pay granted in lieu of loss of

substantive pay in respect of “a permepent
T E 'i_é'-post other thén a tenure post sh,all be -
trésbed- as-pgersonal allowalce -for the
purpose. of -this apticley) ‘-‘}?e?s@t;llal pay
granted an any other pe'rsonai considerstions
shali'not be treate'd as personal allowance

unless otherwise directed by the President;

Ak
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c) fees or commission if they are the authorised

emoluments of an appointment, and are in addition
to pays In this case "Emoluments" means the average

earnings for the last six months of service;

d)  acting allowance of an officer without a
substantive appointment of the acting service ocounts
under Rule 2409 (C.S.R. 371) and allowences drawn

by an Officer appointed provisianally substantively

or appointed substantively pro tempore or in an
officiating capacity to an office which is substantively
vacant aad on vhich no officer has & lien or to

@ office temporarily vacant in consequences of the
absence of the permanent incumbent on le ave without

allowsnces or a transfer to foreign service;

e) deputation (duty) allowances;
£) duty allowsnces (special Pay); and
g) (i) For the purpose of calculation of

average emolumentss Actual amount of rumning
allowances drawn by the Railway servant during the
month limited to a maximum of 75% of the other

emoluments reckaoned in terms of (a), to (£) above,

ii) For the purpese of gratuity and/or death-cum-
retirement gratuity; The monthly average ‘of running
allowahce drawn during the three hundred and sixty

five days of running duty immediately preceding the date
of quitting service limited to 75% of the monthly
average of the other emoluments recf'kimed in terms

of items (@) to (£) sbove drawn during the sam

(Wlhor:

periods
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114
Note; In the éase of an officer with a substantive
appointment who officiates in another appointment
or holds a temporary appointment, ®"Employment" meanss

a) ‘the emoluments which would be taken
into account under this rule in respect of the
appointment in which the officiates or of the temporary
appointments, as ‘the case may be, or

'b) ‘the emoluments which would have been
teken into account under this Rule had the remained
in this substantive sgppointment whichever are more
favourable to himg?

The chart shawjng the service record is attached
herewith as AINEXURE A-1. The petitimers were
z'espéndents in the appeals before the Hon'ble
Supreme Court in Civil Appeal Nog 4174=82 of 19%5,

Two Notifications were issued on December 5, 19887
Notificatian Nos G,S.R. 1143(E) is as follows -

GeSeRe 1143(E) 3- In exercise of the powers conferred
by the proviso to Article 309 of the Constitution,

the President is pleased to amend Rule 2544 of Indian
Railway Establishment Code, Volume II(Fifth Repririt)

" as in the Aanexurei

This amendment will be effective from 1,1¢1975%
ANNEXURES

Rule 2544 ‘

Sub=rule g(i) and g(ii) may be subst.ituted by ‘the

Zs

following 3=
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iii)

[2

g(i). "For the purpose of calculation of average
emolumentss- actual emount of running allowance
drawn .by the Railway servant during the nonth limited
to a maximum of 45% of pay, in the -reviéed scales

of pay.t

g(ii), WFor the purpose of gfatuity sad /or de ath-
cum-retirement gratuity s~ the monthly average of
ruming allowances drawn during the 365 days of
running duty im;ne-diately preceding the date of
quitting service limited to 45% of average pay drawn
due to the same period, in the revised scale of pay¥

Notification Noj G,SeR. 1144(E) is as under ;-

GeSsRe 1144(E) 3= In exercise of the powers conferred
by the proviso to Apticle 309 of the Constituticn,
the Président is -pieased to amend Rule 2544 of the
Indian Railway Establishment Code, Volume IIIfJ.fth
reprint) as in the AnnexureJ

jI'he;;,%endment will be effective from 166519797
ANNEXURE

Rule 2544

Sub=rule g(i) and g(ii) may be substituted by the

following sé

g(i), "For the purpose of calculstion of average

emoluments = 55% of basic aVErage pay, in the

revised scales of pa,y, drewn during the periodgin

g(ii)d "For the purpose of gratuity and/or de ath—cum-
retirement gratuity ;- 55% of basic average pay, in
tle revised scales of pay, drawn during the period,"

At the time when these notification were issued

(06stho
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O.d., NO,K= 269 of 1988 filed by K,S., Srinivasan and
others was pending before the Ernakulam Bench of

‘the Tribunsl. After the issuance of the said notifi-

catims the petitimers in the matter =mended the
petition to assail the validity of the said
notifications insofer as they were given retrospective
effect with effect from January 1, 1975 and April 1,
1979 respectivelys O.Ad. NO, K=269 of 1988 was allowed
by the Ernzkulam Bench of the Tribunal by the judgment
dated April 2, 1990 and the impagned notificatians
were quashevd to the extent the amendment in Rule 2544
were given retrospective effect on the view that

the said emendments in the rule insofar as the same

were given retrospective effect were unjust, unreasonable

and were violative of Articles 14 and 16 of the
Constitution’y A review applicabtion filed by the Uhion
of India against the said judgment of the Ernakulam
Bench of the Tribunal was dismissed by order gdated
July 25, 1990% Special Leave Petition No, 10373

of 1990 had been filed by the Union of India against
the said Judgment of the Emakulam Bench of the
Tribunal.

That the Principal Bench of the Tribwnal by its
judgment dated October 23, 1991 in 0,4. No, 1572 of
1988 filed by C,L, Malik and others, took a contrary
view on the gquestion of validity of the impugned
notifications and beld that the vested rights of

the employees were not affected by the amendment of
the rules on the ground that total smount of pension
and retirement benefits they would have received
before the amendment were not reduced by the

smendment rules, It seems that the earlier decision

(Dl
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of the Emakulam Bench of the Tribunal in O, 4.

NO, K=269 of 1988 was not brou'ght to the notice of

the Bench which decided 0,4.NO; 1572 of 1988, The
said decision of the Principal Bench of the Tribunal
was followed by the Ahmedabad Bench of the Tribunal in
jud gment dated February 28, 1992 in 0,4, Nos% 351=423
of 1988% The Ahrhédabad Bench of the Tribwmal féjfsg
did not notice thé earlier judgment of the Ernakulam
Bench of the Tribwmal¥ In view of the conflicting
decisions of various Benches' of the Tfibunai thé

- matter was referred to the Full Bench of the Tribunaly
In its judgment dated December 16, 1993 in C.R.
Rengadhamalah V. Chairman, Railway Board and other
connected matters, the Full Bench, agreeing with the-
view of the Eznéltulam ‘Bench of the Tribunal has

held s=

(1) Under the proviso to Article 309 of the
Constitution,the President has power to promuilgate
the rules with retrospective effecty This, however,
is subject to the canditim that the rules do not
offend any of the fundamental rights conferred by
Part III of the Constitution

(2) Pension is a valuable right which a Government
servant earnsi It is neither charity nor béuntyié;%
Goverrment Servant acguires right to pensian and
other retirement benefits on the date he retires

from servicey Deprivation of such"a'valu‘abie vested
right after retirement is manifestly unreasonable,

arbitrary and, therefore, violative of Article 14

of the Constitutiony { Wu{
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(3) By the revision of the pay scales the pay

scales of the members of the running staff were
enhance with effect from Januar 1, 1973% Under

Rule 2544 the members of the running staff are
entitled to computation of their pay and retirement
benefits by taking into account the Rumning Allowence
which they have been receiving subject to a maximum
of 75% of the pay and other anowaqces;

(&) By notifications dated December 5, 1988,
Rule 2544 was _amende'd prescribing the maximum -ab

45% from January 1, 1973 to April 1, 1979 and 55%
from April 1, 1979 cawardsy ' Those who :etired from
January 1, '1973 to December 4, 1988 were, in.
accordance with Rule 2544, as it then stood , entitled
to take into account Running Allowence in the matter
of computation of pension and Iﬁtiﬁment benefits
upto the maximum of 75% of their pay and other
allowancesy A4s their pay was revised with effect
from Jamary 1, 1975 the limit of 75% had to be

‘worked out with reference to the enhanced pay shd

other allowances that they became entitled to receive
in accordance with the 1973 Rules which ’c»ame into
effect from January 1, 19737

G) when the maximum was reduced from 75% to 45%

~upto 4pril 1, 1979 or at the rate of 55% from April 1,

1979 the vested rights of all those who retired between

- January 1, 1973 and December 4, 1988 in the matter

of receiving pension and retirement benefits were

adversely affectedsd

(6) Persans who retired between Jeanuary 1, 1973
and December 4, 1983 had earned a right to comwt&i@/
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of pension in accordance with the statutory rules
then in forcei As by the time they retired, revision of =
pay had come into force, it is the revised pay

' and the Running Allowsnce subject to a maximum of

75% of the revised pay and allowances that was
required to be taken into accounty

(?‘i | This right which accrued in their fawur
o their re‘tirement between January 1,' 1973 and
December 4, 1988 was sought to be affected by amending
the rules on December 5, 1988 with rebrospective
effect reducing the maximum 1limit of running allowsnce

that qualifies for pensiani

(8) The Ernakulam Bench hed rightly declared
that the amended provisions to the extent they
have been given rétroépective ei‘fecﬁ were void as
offmding Articles 14 snd 16 of the Constitutiony -

& the basis of the said decision of the Full Bench
of the Tribunal, other Benches of the Tribunal
at Bangalore, Hydersbad, Allshsbad, Jabalpur, Madras
and Ermgkulam have paséed orders giving relief

on the same groundsi

‘The abovesaid appeals sad Special leave Petitions

were filed against the decision of the Full Bench
and those: ‘other Benches of the Tribunals

The judgment was pronounced on 25471997 and this
Hon'ble Court held =

"The respondents in these cases are employees who
hed retired after Jamary 1, 1973 and before
December 5, 19885 4s per Rule 2301 of the Indian :

(lai
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R.ailway Establishment Code they are entitled to )
have their peﬁsim computed in accordance with Rule 5441
a5 {t'stood at the time of their retirememt; At

that time the said rule prescribed thet Running
Allowance'.limited'to a maﬁ:imt;m of 75% of the other
emoluments should be taken into account for the

purpose of calculation of average emoluments for
computation of pension and other retiral benefitsg

The said right of the respondents - employees to

have their pension computed on the basis of their

viii)

average emoluments being thus calculated is being
taken away by the amendments introduced in Rule 544
by the impugned notifications dated December 5, 1988

-a5 mch as the maximum limit has been reduced from

75% to 45% for the period from January 1, 1973 to March
31, 1979 and to 55% from April 1, 1979 onwards.

As a result the amount of pension payable to the
respondents in accordance with the rules which

were in force at the time of their retirement has been

reduced@st

The Hon'ble Supreme Court held as follows :=

This me ans that even though the President, in
exercise of his power under the proviso to Article
309, can make rules which may have prospective or
retrospective operation, the said mles may be
open to challenge on the ground of violastion of

the provisions of the Constitutién, including

the Fundamente]l Rights contained in Part III of
the Constitutionf

(et
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The Hon'ble Supreme Court further as under :-

"In thes@ cases we 4are. concerned with the pension
payable to the empd:é%&eés after thej.r retirement,

The respondents were no longer in service on the
date of _issuance of the impugned notifications. The
amendments in the rules are not restricted 'in their
application in future, The amendments apply to
employees who had alredy retired and were no longer
in service on the date the impugned notifications

were issued.

That the Executive Director of Pay Commission II
Rallway Board issued a letter on 14,10.1997 to pay
the pension in accordance with the judgment of the
Hon'ble Supreme Court dated 25,7.1997, a copy of said
letter is attached herewith as ANNEXURE-A-2.

That some of the Running Staff have been/ pald pension
according to the judgment of the Supreme Court, but
substantial number of the employees have not been
pald pension according to the judgment of this

Hon'ble Court.

That on 8.7.1999 the Director, Railway Board K.J.Abrsham
has directed the General Manager, Rallways to arrange
payments.whenever dﬁe in Alight of Board's letter dated
14.10,1997 and the decision referred to in para 4
above,. The copy of the same 1s attached hereto as

 ANNEXURE_A-3,

That, however, on 29.12,1999 the Deputy Director
Finance Railway Board issued a notification No.F(E)/
III/98/PN1/29Pt dated 29.12.1999 by which he has

ordered as follows := ;E 2
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- (i) Running Allowance is not to be taken

into consideration after refixation of pay
on noﬂmal basis on 1.1.1986 in terms of DOP
& PW's O.M.No, 45/86/97-P&PW(A) Pt.III Gated
10,2,1998 circulated vide Board's letter
NO.F(E)'/III/98/PN1/2 dated 20,3.1998.

(14) PRunning Allowance is also not to be added
to the minimum of the revised scale of pay as

on 1.1.1996 in cases where consolidated pension/
family pension is to be stepped upto 50%/30%

in teﬁas of Board's letter No.F(E)/IX/98/PN1/29
dated 15,1.1999.%

The above sald notification :I.é aftached herewith
as ANNEXURE P-4.

In this regard it would be worfhwhile‘ to
reproduce the following cbservation of this
Hon'ble Court contained in para 35 of the
judgment :-

"As indicated earlier, Rule 2301 of the Indian
Railway Establishment code prescribes in express
terms that a pensioners Railway Servant claim
to pension in regulated by the rules in force
at the time when he resigns or discharged from

the service of the government. The respondent

-who retired after Januaryl1; 1973 butbefore

. Dé'éemﬁé,r 5, 1988 were, therefore, entitled to

have their pension computed on the basis of
rule 2544 as above on the date of their retirement

esesoOnce it is held that pension payab.lef;_

Py
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to such employees had to be compuﬁed in accordance
with rule 2544 as it stood on the date of their
retirement, it 1s cbvious that as a result of the
amendments. The pension that would be payable would
be less than the amount that would have been
payable as per rule 2544 as it stood on .the date of
ret:l.ﬁjement. The full bench of the tribunal has,

in our opinion, rightly taken the views.. the
impugned notification to the extent the said
amendments have been glven retrogpective effect....
are unreasonable and arbitrazy and are violative

of the rights guaranteed under Article 14 and 16
of the Constitution.*

Degpite the above clear verdict given by
this Hon'ble Court the respondent have issued a

fresh notification dated 29.12.1999 seeking to

-reduce, retrospectively the pension of the applicant

and similarly placed other railway emplcyees.

That the stand taken by the respondents clearly
gées aga'inst the recommendations of the S5th Central
Pay Commission is evident from the fact that the
sald commission had in clear that recommended that
there should. be total parity between those who had
retired ;5:10:".11:@!:151‘.‘:19\8"6 (like the applicants)

and those who rei:iied after that date. The relevant
recommendation of the Pay Commission may be

reproduced hei:einbelow tee

“As a follow up one basic subject of parity, we
would recommend that the pension of pre-1986

Al
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retires may be updated by notional fixation of
their pay as on 11,1986 by adopting the same
formula as for serving employees. This step
would bring all the past pensioners to a common
platformm or on to the 4th CPC pay scales on
1.1.1986, Therefore all the pensioners who have been
brought on 4th CPC pay scales by notional = '
fixation of their pay and those who retired on
or after 1.1.1986 can be treated alike in regard
to consolidation oftheir pension .as on 1.1.1996
by allowing the same fitment ways as may be
allowed to serving employees”,

xvi) Those the applicants respectfully submit that in
no case any recoverles be affected from them on
account of the purported alleged over payments made
to them, as that would amount to retrospectively

reducing their pension.

xvii) That the payment of pension orders have been
issued by the concerned authorities to the Bank
and the respondents have issued orders that the
recovery of i:he purported over payments made to
the employees of Rallways clarified as Running
allowance be effected from the pension. The copies
of the orders issued for the payment of pension

to the employees with the above condition is

attached herewith as ANNEXURE A=5(COLLY) .

xviii) The contemmers Rallway Board had on 29.12.1999
issued letter through Deputy Director Finance

ool
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Railway Board by notification No.F(E)/III1/98/PN1/29Pt
dated 29.12.1999 stated that the running allowance
be not included as an element for computation of

pension payable to running staff.

The competent authorities in compliance of the
abovesaid notification has issued orders to the
Banks through »P.P.O., to pay the pension without
including the "Running Allowance" admissible as an
element and vincluded for computing pension and also
orders to deduct the recovery of the allegedly over-

paid amount of pension.

That the applicants raises the following amongst

other grounds :=

Because the order dated 29.12.1999 and subsequently
action reducing the pension and recovery amount of
pension is without any force of law, the same being

only executive instruction and not a statutory rule.

Because the executive instructlon or the order

-dated 29,12.1999 is repugnant to the statutory

rale 25.

Because the retrospective operation of thé order
dated 29.1241999 or executive instructions to the
non inclusion of running allowance at the rate

of 75% to pre 1988 December 5, retires classified
as running staff is arbitrary and discriminatory

Vand' breach of fundamental right under Articles 14

and 16 of the Constitution of India.

Because the retrospective operation of the order

(e
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to the pre retirement vested right of the running

staff cannot be taken away and infringes Articles

14 and.1'6 of the Constitution of India.

Because the Hon'ble Supreme Court had already

struck down the retrospective operation of reducing

the running allowance from 7_5% to 55%.

Because the recovery amount from the pension is
vitiated in law and is void in contravention of

lawe.

Because the computation ofpension made is contravention
of the law laild down by the Hon'ble Supreme Court
1s void, invalid, discriminatory and against lawe

/

Because the order to the respective bank to pay the
revised pension and for recovery of the amount
allegedly paid for the pension is illegal, against
iaw. in contravention of Articles 14, 16, 300-A
of the Constitution of India and the previsions

of law.

It is submitted that with respect that right of

pension after taking into account 75% of the running
allowance along with the basic emoluments accrued

to the applicants and this right thus vested in
applicants cannot be denied by way of retrospective
applicability of the amendme‘nt made in the rules.

It is fa:L'iL-iy well settled position of law that

vested rights cannot be defeated by way of retrospective
6peration. The Constitution Bench of the Hon'blé

Supreme Court in its signiflicant;”%iicfigmen?t in a case

(ak
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of State of Gujarat vs. Ramanlal Keshavlal Scmni
1983 (2) SCC 33 made followlng pertinent observations
in para 52

52. The legislaturé is undoubtedly competent to
legislate with retrospective effect to take
away or impair any vested right acqu/ired under

- existing laws but since the laws are made under
awritten constitution, and have to confirmed
to the does and don'ts of the Constitution,
neither prospective nor retrospective laws
can be made s0 as to contravene Fundamental
rights. The law must satisfy the requirements
of the Constltution today taking into account
the accrued or acquired rights of the parties
today. The law cannot say, twenty years ago
the partles had no rights, therefore, the
requirements of the_ Constitution will be
satisfied if the law is dated back and twenty
yeafs. We are‘copcerned with today richts
énd not yesterdayse A legislature cannot
legislate today with reference to a situation
that obtained today with reference to situation
that obtained twenty years ago and ignore
the march of events and the constitutional
rights accrued in the course. of the twenty
vyears. That would be most arbitrary, unreasonable

and a negation of history."

The Constitution bench of the Hon'ble Supreme Court

in a éase ‘of Chairman, Rallway Board vse. CesR.Rangadham-

b
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alah went into the whole gamut of the concept of
vested rights and after referring to all the leading
judgments of the Hon'ble Supreme Court including »
the Soni case made following pertinent observations’
in paras 20 and 24 of its judgment., It can,
therefore, be said that a rule which operates in
future so as to govern rights of those already in
service cannot be assailed on the ground of
retrospectively as being violative of Articles 14
and 16'of the Constitution, but a rule which seeks
to reverse from an anterior date a benefit which
has been granted or availed of e.g., promotion or
paf scale can be assailed as being violative of
Articles 14 and 16 of the Constitution to the extent

it 0perates retrospectively,®

In many of these decisioms the échmssion vested
B rights or accrued rights have been used while
string down the impugned provisions which had', n
been given retmspective operation so as to have
an adverse effect in the matter of promotion,
seniority, substantive apbointment etc., Of
the employees. The said expressions have been
used in the context of right flowing under |
the relevant rule which was sought to be atered
with effect from an anterior date and thereby
taking away the benefits available under the
rule in force at that time, It has been held
that such an amendment having. retrospective
operation which hag the effect of taking away
a benefit already available td the employee

(i

under the existing rule is arbitrary,
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. discriminatory and violative of the
rights guaranteed under Articles 14 and
16 of the Constitution. We are unable
to hold that these decisions are not in
consonance with the decisions in Roshan
Lal Taﬁdon AIR 1967 sSC 1889, B.S.Yadav
AIR 1969 S.C. 118 and Raman Lal Keshan
Lal soni (1983) 2 scc 33,"

It is submitted with respect that right to pension
is a substantive right guaranteed under Articles 14
and 16 and 300-A of the Constitution and this

guaranteed fundamental and constitutional rights

- cannot be taken away by giving retro'spective ly to

~any amendment made in the rule, The preponderance

of the weight of both principle and autho:ities
unmistakeably veer round the view that retrospectively
oucht to be frowned upon particularly when its effects
vested and substantive rights and since right to |
pension is a substantive fundamental right, the same
cannot be denied by retrospectively and denial of

the same by way of retrospectively perse negates

the mandates of Articles 14 and 16 of the Constitution

That the Constitution Bench of the Hon'ble Supreme
Court in a case of Deokl Nandan vs. State of Bihar
1971(2) SCC 333 observed in paragraphs 31 'to the
following effect :- '

"31. Pension is not to be treated as a bounty
payable on the sweet will and pleasure of
the Government and the right to superannuation

pension is valuable rights vested in " a

Government servant." .
(b
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similar the Constitution Bench of the Hon'ble
Supreme Court in a famous case of 'D.,Sf Nakaré
vse Union of India 1983 (1) ScC 305 after
referring to and relying upon the pronouncement
made in Deoki Namdan made following observations

in paragraph 20 :=-

20, Pension is neither a coﬁﬁtzy not a matter
of wish depending upon the sweet will of
the employer, nor an extra payment. if is
payment for past service: zeg‘,dered. It is
social welfare measures rendering socio
economic justice to those who 1is they bey
days of their life ceaselessly toiled
for the employer on an assurance that in
their old age they would not be left in
‘the lurch, Pension is a retirement benefit
is in consonance with and furtherance of
goals of the Constitution. )'I.'he most practical
resion detire for pension is the inability
to provide for oneself due to 91& age. It

creates vested rightse.

Similarly, in para 29 following pertinent observations

were made -

29, | Thus the pension payable to a Government
employee is eamed by rendering long and »
efficlent service and therefore can be said to
be said to be defer portion of the compensatioh

of the service rendered."

While dwelling with the goals and objections of
pensions, the constitution bench of the Hon'ble

Supreme Court observed in paragraph 26 as follows:-

ez
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26, Goal that pension seeks to subserve 1is that
a pension service must provide that the
pensioner would be able to live (1) free
from wants, with decency, independence and
self respect and (2) at a standard equivalent

at the pre retirement level,"

And finally, the Constitution bench summarized the
position of pensions in paragraph 31, which mﬁs

as under :-

31. From the discussions three things emerges -

(1) That pension is neither a bountry nor
a matter of wish depending upon the sweet
will of the employer and that it creates

| vested rights (2) that the pension is not
ex gratia payment but it is a payment for
the past ervice rendered and (3) it is a social
welfare measuring rendering soclo economic
justice to those Qho in the hey days of
their life ceaselessly toiled for employer
on assurance that in their old age they
would be left in the lunch."

Furthemmore the Andhra Pradesh High Court in a case
of Salabuddin Mohamed Yunus Vs, State of U.P.
1984 Suppe. SCC. 399 made following cbservations in

paragraph 6 :=

"6e The fundamental right to the receive pension
according to the rules in force on the date
of his retirement accrued to the appellant
when he retired from service. Byymaking as

respective amendment to the said rule 299(1) (b)

(gl
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more than fifteen years after that right
had accrued to him what was done was to
take away the appellants right to receive
pension according to the rules in force on
the date of his reﬁirement or in any event
to curtail and abridge that right. To that

extent, the sald amendment was void."

These observations made in these cases were referred
to and quoted with approval by the Constitution

Bench of the Hon'ble Supreme Court while dealing

with the legality of impugned notifications >in the
cases of Chaimman, Railway Board Vs. C.R.Rangadhamaish
and following pertinent observations were made in
paragraphs 32 and 33 :=

Para 32 : It is no doubt tri€ that on 5.12.1988
when the impugned notificatioln-s were 1ssued,
the rights guarénteed under Article 31(1) and
19(1) (£) were not available since the said
provisions in the constitution stood omitted
with effect from 20.6.1979 by viture of the
Constitution (forth Fourth amendment) Act,
1978. But Notifications Nos. GSR.1143(E) and
1144 (B) have been made operative with effect
from 1.1.1973 and 1.4.1979 respectively on
which dates the fights guaranteed under
Article 31(1) and 19(1) (£) were available,
Both the notifications in so far as they have
been given retrospective gperaéion are,

therefore, violative of the rights then guaranteed

Ol
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under Articles 19(1) and 31(1) of the
¢onshitution,

Para 33, Apart from being violative of the
rights then available under Article 31(1) and
19(1) (£) the impugned amendments, in so far

as they have been glven retrospective operation,
are also violative of the rights guaranteed
under Articles 14 and 16 of the Constitution

on the grbund that they are .unreésonable

and arbitrary since the sald amendments in

Rule 2544 have the effect of reducing the
amount of pension that had become payable to
employees who had already retired from service
on the date of issuance of the impugned
notifications, as per the provisions contained§
in rule 2544 that were in force at the time of

theirretirement,"

It is submitted with respect that right to pension
is one of the facts of the right to subsistance
and livelihéod guaranteed under Article 21 of the
Constitution. Thus, the right to livelihood  n A
encompasses right £o éustain oneself at an old age.
After the significant pronouncement by the f
Constitution Bench of the Hon'ble Supreme Court in
a case of Olga Telis vé. Municipal Corporation of ‘
Bomaby 1985(3) 'SCC 545 right to livelihood and substances
is now fimly entrenched fundamental rights guaranteeci
under Article 21 of the Constitution which cannot be
frustrated and defeated arbitrarily and aziy arbitrary i
infringement of this right is wholly annihilative of j

the mandate of Article 21 of the Constitution. The

(Wl
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following observations made by the Constitution

Bench in paragraph 32 as extremely pertinent and |

thus reproduced hereinbelow. 1=
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An equally important facts of that right

is the right to livelihood because, no person

can live without the means of f‘iil:iving i.e.

the means of livelihood. If the right to
livelihood is not treated as a part of the
cmstituti,ona; right to life, the easiest way

of depriving a person of his right to life

would be to deprive him of his means of livelihood
to the point of abrogation such deprivation '
would not only denude the life of its effective
content and meaningfulness but Lwould make

life impossible to live, There is thus a

close nexus between life and the means of
livelihood and as such that which alone make

it possible to live leave aside what makes

life liveable, must be'c'leemed to be an integral

component of the right to life,"

These piegnant cbhservations acquires added dimension

of relevancy and urgency in case of pensioner who has

to sustain himself in the old age after rendering

long service for the country and society. Thus the

deli of right to pension besides being violative of

Articles 14 and 16 is also violative of Ai:ti’clé 21 of

the Constitution,

It is submitted with respect that right to pension

was declared as a right to p«ﬁbperty under Article
A
19(10) (£) and 31 of the Constitution by the CR&Q/&@(
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Constitution Bench of the Hon'ble Supreme Cox:;rt

in Deoki Nandan (supra) case. No doubt right to
property guaranteed under Article 19(10) (£f) and

31 of the Constitution was deleted in 1978 by 44th
Amendment but the consequence is more or less same as
the right to property is stili a constitutional

right because by the 44th Amendment Article 31 was
bodily lifted from the part III of the Constitution
and was incorporated in newly added article 309-A

of the Constitution. Thus the denial of pension or
reducing the quantum ofpension by way of retrospective
operation made in the Rule is clearly violative of
Article 19(1) (£) and 31 still 1978 and thereafter

the violative of Article 300-A of the Constitution.
It woul>d be pertinent to mention that the sub,étantive
1éngth of service prior to deletion of 19(1)(£) |
and 31 of the Constitution in 1978 and thus the
reducing the quantum of pension by way of retrospective
operation as the inevitable ~1ega\l effect of impiiﬁ-ging
upon right to property guaranteed as a fundamental
right under Article 19(1) (¢) and 31 of the Constitution

£ill 1978 and thereafter it imagines on right to .
VprOpertY guaranteed as Constitutional right under

Article 300-A of the Constitution since 1978,

It is submitted with respect thét an employee eams
his or her right to pension when he or''ishe joined .
the service thus this eaming of right to pension

cannot be negated after putting substantial length
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of service by altering the rule in respect of
computation of the employments on the basis of

which pension could be worked out to the detriment

of the employee because it would be perse arbitrary and
thus would suffer from conétitutional an athematisation
on the anvil of over arching mandate of Article 14

of the Constitutiorl.

It is submitted wi1’:h respect that the impugnéd
notification has inevitable legal effect of altering

the service conciit-:ig.'dxis‘ of the applicants to their

) detriment and thus;clearly contrary to mandate of.

Articles 14 as~weli as Article 311 of the Constitution

of India andthus dc-):serves to be quashed.

;position of . law that any - amendment which affect‘ 'the

subgtan»tive rights is nomally given prospective
operation on the p;:emises that right once crystalized
cannot be extinguished by giving retrospective operation.
Thus, the substantive rights guaranteed under Articles
14,16 and 21 of the Constitution cannot be extinguished
by way of retrospective applicability of the amendment
made in the Rule, |

It is submitted with respect that the ceiling of 75%
of the running allowance for the computation of
pension was in existence from long time which was
subsequently even given statutory recognitione. Thus
in view of the established fact that the employees

belonging to the caretory of running staff used to-

get this benefits from long time which has been effect

(idaky

of vesting in applicants a right to legitimate
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~expection that the ceiling of 75% of the running

"allowance for the computation of pension would not

be altered to theilr detriment and lateration of

the same to their detriment amount to frustrating
and defeating thilis right tco legitimate expection.

No doubt, right to legitimate expection is not in -
ltself enforceable rights but if coupled with infring-
ement of some of the fundamental rights, it becomes
enforceablee At any rate, the vested right

cannot be defeated in absence of any counter-vailing
public interest and since there is no countervailing
public interest, the denial of right to legitimate
expectation in perse arbitrary and therefore
repugnant to the central ethos of the Articles 14

of the Constitution.

It is submitted with respect that unamended Rule 2544
of Indian Railway Establishment Code positing.

and postulating that 75% of the running allowance
would be taken into account alongwith basic emoluments
for thel computation of pension has obvious legal
implication of estopping the respondents from
reducing this ceiling from 75% o 45 and 55% as the
case may be and thus liable to be faulted on the

touch stone of doctrine of promissory estoppel.

That the notification is arbitrary and discriminatory

and similarly situated persons cannot be discriminated.

That the applicants seek the leave of the Hon'ble
Supreme Court to add, amend, or delete any of the

grounds at a later stage if the need arises.

e
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That the order passed is without jurisdiction
and is liable to be quashezd,.

DETAIL OF THE REMEDY EXHAUSTED :
The representation to implement the Supreme Coﬁrt

order and thereafter made representation that

the impugned order dated 29.12.1999 is against

the order of the Hon'ble Supreme Court and

Running Allowance at the rate of 75% as to be
included in computing the pension to the prescribed
Running Staff on or before 4.12.1988, copy of the

representation attached as ANNEXURE A-6,.

MATTERS NOT PREVIOUSLY FILED OR PENDING WITH

ANY OTHER COURT :¢ The Applicants further
declared that they have not previously filed any
appliéation, writ petition or suit, regarding
the matter in respect of which this application
has been made, before any court or any other
authority or any other bench of the Tribunal
nor any such application, writ petition of suilt

is pending before any of them,

That this Hon'ble Tribunal has passed an Interim
stay order on O.A.No. 980/2000 dated 6.6.2000 in
Se.Pes Suri and gaer:‘fm Chaimman Railway
Board and others as sucﬁ this is a similar case
Copy of said order 1s annexed herewith as
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RELIEF SOUGHT :

In the premise set out hereinabove, it is prayed
that this Hon'ble Tribunal may graciously be

pleased to :

a) the Hon'ble Tribunal may be pleased to
declare the impugned order No.F(E)/98/PN1/
29PF Dated 29.12,1999 as ultra vires of
Articles 14 and 16 of the Constitution of
India.

b) the impugned order is without jurisdiction
and as such be quashed.

c) to order to pay the petitioners pension
to be computed by including '75% of Running
Allowance- being an element to be inciuded
pay for the purposes of calculating and
computing the pension to the petitioners
who have retired prior t0 4.12.1988

classified as Running Staff,.

a) pass such other or further orders as the
Hon'ble Tribunal may deem f£it and proper
in the facts and circumstances of the case

and in the interest of justice.

Particulars of the Postal orders:
Postal ozder R G 0BBIL. dateq |4 -0y

of Rs.50/-~ issued by the Supreme Court, Post office

List of Enclosures :
Annexure A-1 (Colly) copy of the Chart showing

the Service Recorde

Annexure A-2 : Copy of the letter dated 14.10.-1977.
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?. Mnexure 43 't Copy of letter dated 837.1999.
L fmexure A-4(Colly)s Copy of the notificabtion
dated 29:1271999%
Se dnnexure 45 3 Copy of orders issued of the

péyment of pensim to the employees dated

4\ | 12."1.2090':-' |
6, Mnexure 46 3 Copy of ‘the répresentation.

%
T Mmnexure 47 3 Copy of stay order passed

in 0,4, NO, 980/2000 dated 64642000,
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Through 3

Adhia.

( CHARAN LAL SAHU )
COUNSEL FOR THE APPLICNTS

96, Lawyers' Chambers,
Supreme Court, New Delhi,

\ ) TION 3

We, sbove-nzned applicants Nos., 1 to 24
do hereby verify that the contents of the
paras 1y 4y 5, 79 9 and 10 are true to our
personal knowledge and p'aras 2y 3 and 5
believed to be dbtrue o legal advice and
that we have not supressed any material

facts,

nylj’ /14 ,xt«}L» 1 lf»'*(\LO/f\—
kj\,a,J/LL / v / . :
23 STATAfETY
O Frctonn Ehond , ,  DEPGNENT
29 R VN ol 57~ 10 fel
30 Samed S gt )55
37 Behods Lol PR / "
39, RS2
33 fowmyt STt
Z‘é’ ( fucormom Lol

Dated:/q;%./G'.*ZOoo :
Places New Delhi,
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ANNEXURE A-1

S.NO. NAME Pension fixed Revised
retirement after the pension as

judgment of on 2000 Rly
Hon'ble Supreme Board Cir.
Court letter No,F/E(Iil),
No.PC=-III 98/PN/1/29P!
92/09/01 Dte29,12,19"
Dt.14.10,1997

1. Aroramal 30.6.81 RS.5,332/- *.3,729/-

2 Hamam Singh 31-8-84 Rs.5,580/= Rs.3,965/-

3. Lakhapat 30~-6=78 Rs.5,138/- Rs.3,231/-

4, Chaman Lal 30-9-84 Rs.5,138/=- Rs.3,735/~-
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’ MACHINE NO PC. III/92/89/01 S.N0.004/97

"No;Bc.III)92/CTc.I/2 NEW DELHI DATEDll'

GOVERNMENT OF INDIA/BHARAT.SARKAR
- MINISTRY OF RAILWAY/RAIL MANTRATAYA
RAILWAY BOARD - '

RBE.NO.135/199780b%. .
MOST" IMMEDIATE§CQ%FT CASE

'The .Genéral Managers

All Indian Railways.

-Attn. CPOs and FACAOs
~Sub: Civil Appeals Nos.4174-82 of 1905 (Chairman Railway Board:

and others Vs.C.R.Rangadhamiah and others) and other
tagged SLPs. . o .

. )

" Hon’ble supreme Court vide their Judgeme; dated 25.7: 1997‘
has dismissed 'the above cited Civil Apn; ls'together with‘
other tagged SLPs which related to_”%h issue of

computation of certain prrecentages of Running Alloaances

'for pension and retiral benefits of running steff.
"+ Relevant extract of " Hon"ble supreme Court =3 zabsve

Judgement are as follows:—

‘the said amendments have been given fet v
g0 as to reduce  the maximum limit from[ 75% 'to?;45£ in
v‘respect of the period from January.,,¢_1973 to "March
31 1979 and reduce into 50% in respect of:fhe period from

Aprll 1 1879. are unreasonable and “arbitrary and are

violafive of the rights guaranteed under Articles 14 and




‘)

boe

(1)

'16 of the Constitution.

Leave Petition filed by the Uhion of

For the reasons mentioned the appeals

be no order as to oosts

,l 74 e s
Accordingly vinietry of Railways (Raﬂf

decided that:- o

staff who" retired between 1 1.1973 to'

involved in above clted: Ciwil Appeala(&%LPB ;as well as
g gt

Sd/- .
'Rahul Jha
Pay Commission IT
- Railway Board

The receipt of this letter may be acknowledged

Executilve Director:
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GOVERNMENT OF INDIA/BHARAT SARKAR
MINISTRY OF RATLWAY/RAIL MANTRALAYA
RAILWAY DOARD

No.PC.III/CTC-1/2 Dated 8.7.1999
The General Managers/0SDS/CAG(R)s .
All Indiap Railways and Production Units

Sub Civil Appeal Nos.4174-82 of 1995 (Chairman, Rallway Board
and others Versus C. R Rangadhanmaiah 'and others ) and
other tagged SLPs. :

Attention is invited to Boards letter of even number_dated

= ' | 14.10.19970n the abovedﬂubject.

2. Reference have been recelved from various Zonal Ra11ways

ontllnlng the difficulties faced by them in the

implementation of the instructions coritained in Boavds

letter dated 14.10.1997 ibid. It has been reported that in

a large number of cases, relevant records, ~most

prominently the records of running allowance, are unok
available and that in a few other cases where iecords are
available jmplementatlun of the orders dated 14. 10 1997 im
leading to reduction in the pension and other retlra]
‘ benefits of the concerned running staff. It has also been
> o 'f_ pointed out by the Railway that gince 1.4.1979, there has .
' been no reqnlrement of referrlng to the amount of runnlng'
allowance actvally drawn by the running ‘staff for the
purpcse of computation of retirement benefits of running
- staff. Moreover, in’ terms of the guidelines, for
‘preservation of records, pay bill which contain details of
the amount of running allowance paild are to be preserved
' for a period of 10 years only. R
3. The matter heSjaccordingly been examined. The Boafd' have
e noﬁed that difficuvlties related to non availabiliﬁy of
lreéords pertaining to running allowance avel badly
" hampering the implementation of Hon"ble Supreme'Coﬁpt‘a
orders on the subject. -

1

Vs
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Taking all aspects of the matter into account, the matter
has been considered carefully by the Board in consultation
witb. the Legal Advisor In partial modification Qf the

instiuctions contained in para 2 (1) of the above letter

" dated 14.10.1997, it has been decided that for the purpose

of reoommendatlon of pension and other retiral benéfi?s of
the., Running staff who retired durlng the perlod from
1.1.1973 to 4.12.1988 and were involved in the above Civil
Apreals/SCs as well as other similarly placed employéﬁi;s
75% of other emoluments as prescribed in Rule 2544 R. II as
was in force before it was amended by the notification
dated 5.12.1988 may be reckoned without reference to the

actual amount of running allowance drawn by them.

It is desired that IMMEDIATE necessary action may be faken

to arrange payments wherever due in light of Boards ‘letter

, dated 14.10.1997 and .the decision contained in Para 4

above.

N

This issue with the concurrence of the Finance Directorate

of the Ministry of Rallways
e

Kindly acknowledge recelipt. y

sd/-=.

K.J. Abraham

Jt. Director/Estt (P&A)
Rallway Bo ard

,( C
Km\}\}k\



GOVERNMENT OF INDIA/BHARAT SAREKAR
MINIC;TRY OF RAITWAY/RAIL MANTRALAYA
RAILWAY BOARD

No.F. (E)/HI/98/PN1/29 PT. S.No.PC.V/244
- RBE No.318/1999

New Delhi Dated 29 12. 1999'

‘The GMB/OSDB/ CAOB etc

IAll Indian Railwaye and. Production Unite.

‘ iAt':; per Mailing List.

Sub:’ Implementations of Government of India decision on “the

recommendations of Vth Central Pay Commission Rev161on of .

pension of pre 1986 pensioner

Ref: Boarde letters No F. (E)/III/QB/PNl/Z dated 10 3. 1993 and
' No F(E) III/QB/PNI/ZQ dated 15. 1 1999. _

In accordance with the prov151ons contained in Boarrle.

) letter No.F. (E)II1/98/PNI/28 dated 15. 1.1999 with effect from

1.1. 1996 pension/famlly pension in respect of all pensmonere

1rrebpective of the date of retirement shall not leea than

' 5o%s30% of the minimum pay in the revised scale of - pay

1ntroduced with effect from 1. 1 1996

2. Representations have -been received for taking. : into

consideration the Rmming Allowance at the then existing rates.

1.1. 1986 and also to add the vunning Allowance at the revised

'for being added to the pay_ refmed on notional baeis ae (.}1’1'_:

rates' to the minimmm of the revised. scale  of pay . while

considering stepping up consolidated pension on 1. 1.'1996; .The

matter has been examined by the Board in great detailf The
’ ingj

running Allowance granted to the running gtaff doegent form

part of the scales of pay. It is a separate element, although

‘it is taken into account for the purpose of ccmputati'on_of

pension.For pev1aion of pension of pre 86 pensioners: in"tepms

. of DOP and PWs O.M. dated 10. 2.1998 circulated on the - dilways ,
on 10. 3'1998 the notional pay final fixed ae on 1. 1. 1986 shall

pension in terms of these orders and the peneiOn shall be'

\

Sep -

'only be . treated . as “average emoluments for calcula‘mcm or"



calculated as on 1 .1.1986 as per the pension formula theun

prescribed it is‘therefore clarified that: T
(1) Running Allowance is  NOT to  betakeu  into
consideration after refixation of pay on notional
basis on 1.1.1986 in terms of DOP&Pw’s
iO;M.No.45/BG/97 P&PW(A) Pt III dated 10.2.1908
circulated vide BDoard’s letter NL1.F(E)/II1/98/FNL1/2
dated 10.3.1988. _. '
(11) Running Allowance is aiﬁo NOT to bé added %o bthe
: minimun of the revised scale of pay as on 1.1.18986 in
cases whevé consolidated pension/family pension-is‘to
be stepped up to 50%/30% in terms of Boards letteér
; No.F(E)III/98/PNI/29 dated 15.1.1999.
3. Hindi version with follow.
4 - Please acknowledge receipt

Sd/~ .

S.Sreerai

Deputy Director Finance (Estt)IIT
Railway Board

o
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Sir,

NORTHERN RAILWAY
14.1.2000
0283,98/46/DA0O/M) THE MANAGER ROAD

Regarding Revised Pension Authority W.e.f.1.1.1986 to
21 .17.1985 and 1.1.1848 onward.

N :
The revision gdvised vide this office revised authority in
respect of Guards/Drivé}s—Shantas, & D.Astt of thfs Div.

w.e.f. 1.1.1986 to 31.1. 1996 € 1.1.1.996 onward may be

pended for payment of arrears in these cases decision is

to be taken in respect of running allowance andonotional

‘pay fixed on 1.1.1986. All revision of Pensions is not to

be corrected up.

You are requested to stop payment of arrears frdm 1.1.1986

to 31.12.1995 in respect of PB 0283986 of the Vishwa Nath
Sri Driver A, Drawing pension from ycur bank. This may be

treated as most urgent.,

‘ . 8d/-
. Division Account Officer
‘ : 12.1.2000

1C

B
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ANNEXURE A-6
To, . -
) . . - T ARG - S0
The Chairman Railway Board R BE e S}
Rail Bhawan, New Delhi. 3
i [
Sub: Representation. {
- 3
8
Sir,

The Railway order dated 29.12.1999 passed by Chairman is against
* the judgment in view passed by the Hon'ble Supreme Court. The 2aid
order is an executive order and cannot replace the statutory rule 2455
of Railway Establishment Code. . °
The order for recovery of the amount from the pension after
revised pension computed in accordance with arder dated - 29.12.1999 not

:ﬂ;to the retire before December 5, 1988 of the Running Staff ig vitiated
Yin law. . :

Kindly issue instructions to the conte?ned' officer to pay the
amount of pension after including 75% of" the Running® Allowance - for.
staff who have retired before S5.12.1983.

YoursAfaithfully,‘

AU {S.P.FURI}

4
L

ey » .- . R ﬂhx{[ {MADAN LAL MALHOTRA

» J—  sarau FRASAD

n7 ) Q(N?/,_Q,Z MULKH RAJ

» | | 4 %ﬁmev SINGH‘T :

L0, RAM FRA
. o .,.-tu)x_L KASH
v

avz S, V?A —>TARA " SINGH
I e A c‘/g,s/}w{_g-ﬂ- KAUSHAL
,/.,/'I/‘/'j_/f/' MANCHAR LAL

N UIBHWA NATH

: . Arr 7 Ram NATH

: ‘ ' MADAN LAL SHARMA

. ’ '/A/C/ XUV\' G | GOPAL SINGH
c t C/! && ' 5 )
e Q}Q’/ . - X//\)“"Z(/)lf{uﬁ él«(/h’}?u‘ -
Northern Railway, e :

The General Manager, ALC
Boarda House, New Delhi 90“Q3?~22%y'J
: /
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: - . CENTRAL ADMINISTRATIVE*TRIBUNAL
! 373 } J PRINICPAL BENCH
)' Faridkot House
. Copernicus Marg
DASTI New Delhi - 110 001,
' Date: R '
04 No. 9en/20a0
.lo_- _ * T g T T g- 0 ) _‘
Applicant(g) S.Pe Surpji & Ors. § g, YOI & rrs. Respondents

Represented hy
Advocate Sh.

Represented by o
Advocate Sh, J el Kh ahﬂ a

To- . . a2 1 e
The Ch airman, ROiany Board, RDJ.l Bh Tdhlany NBU Dlhl

. " v . : R .1
The Dy"’ Director Finaice (Estt.)-I1I, Railuway Board, Rai
Bh awan, Naw Delhi,

| ' . - ' Derni.
T d'vi ional Accounts Officer, Northern Railway, Ne“ e-hi
he Divisi = o

’ ) . - PEET) ..v 'i-. [)ellji.
: : - ailway, Baroda Houss, Neu
The Gensral Manager, Northern Railway, Ba ‘

5

- Whereag an  application filed by the alove named applicant under
Section 19 of the Administrative Tribunal’s Act, 1885, as in the copy
annexed. hereunto has been registered and upon  Preliminary hearing the
Tribunal hag directed that you should be.given an opportunity to show cause
why the.ayplication should not e admitted, .

Notice ijg hereby givep to you to appear in the Bench of the
Tribunal, ip berson or through a Legal Priftitioner/Presentiug Officer in

this matter af 10.30 ALM.  of the __ 26t . day of JW!E‘ ,
2000° to show cause, why the application should not be admitteq. If you
fail to appear, the application will be heard and decided ip your absence,

. Given undi. my hand and seal of this Tribunal this the -
day of - Junas y 2000.
; T

Encl: Paperbook of 0p g = . SECTION OFFIGER
Copy of order dt. 6. 6. 2000 JUDL. I

l ‘OR REGISTRAR
<Jj=-i> . ' E?’l
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6~6=2000
2, }
OA 9£2/2000

Presexzt ;- Shri J,M,.Khanna, leerned'couneel for the
apolicants.

Heard,

Issue notice. to the -°Spondents to file
repl} within four weeks, 1wo ‘weaks rhereafter for
rejoinder, ‘

Llst on 26,7, 206% tr-ore the JR for

| compleeion of pleadings.

Learned Counsel zalsc -resses for 'interim
relieZ, Learned counsel hes'subritted fhar all the
epnli"=nts are retired persons zag following the
impuc*ed order dated 29,12,199¢, in the case of Some: -
of the applicants, for example aoplicant 3, the
respczients have issued an order in April, 2000
reducing his pension from Re.5333/-to Rs.3731/-(
pages § and 7 of the -MA 1363/202)), Learned counsel

has suomitted that similarly the respormdents are

‘)'5_/ =
likely to issue +he ordersw*nxﬁv they have issued to

appli":nt 3 to reduce¢pension tn giving effect to the
impugred order not to incluﬂe th: Running allowenc~
'earlie* taken into account as Dest of pay,prior to
1.1,1936, He also submits that a1 aoplicants have

retire* from service before 5. 14 1998,

Issuebasti.notice to the reSpondehtS on the

pra erwﬁqr %n?erim relief, returtable in two weeks, |
7 '&ﬁe“ygggéﬁhﬁ, & responents zre restrained

-




from giving effec

t to the impugﬁéd order reducing

the pension of the aprlicants till they appear and

are heard,

|
|

of interim order,

. .

List on 20.6.2606 for furthér"considération

- -
. -ty

i

_‘V“'_' —
(Smt.Lakshmi Swaminathan )

Member (J)

coutely
CEB... . Y

CERTIFIED TRU

wnarn wiwsiy (8re-1)
Baction Officer (J-1)

i:g'?.q gl u sfywes
Gextral Administrative Tribuss -
. qar ; sTne'E, @+ frav)
Principal Bench, New iel3

nlame ST VR

FRTPUS I
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIP AL BENCH,NEW DELHI

L

I.4, No, J\’\QQ’ oF 2000
IN
ORIGIN 4L APPLICATION No, MY  oF 2000

(Application under Section 19 of the Aministrative
Iribunalts Act, 1985)

IN REs

TEJPAL AND OTHERS e+ o APPLICANTS
VERSUS

THE CHAIRMAN, RAILWAY BOARD & ORS, « « .RESPONDENTS

APPLICATION UNDER RULE 4(5) OF CENTRAL
ADMINISTRATIVE TRIBUNAL(PROCEDURE) RULES, 1987,

MOST RESEJ:.CTFULLY SHOWETH
15! The applicants have already filed accompanying

- original applicafion seeking qiashing of notification
be aring NooF(E) HI/9%8 /PN1/29 PT dt¥ 29412,1999.

23 The applicants have set out all the relevant
facts in extension in the accampanying original
application anml crave leave of this Hon'ble
Tribunal to refer to and rely upon the samne as
if incorporated herein verbatim,

3¢ The applicénts are espousing the common griegance

Applicants dlso state that the pgrievances of all the
applicants are id_aitical and thus the cause of
action is the same and thus they have common
interests and even the reliefs prgyed for by them
are commony Therefore it would be expedient in

the interest of Justice if the applicants are



<

—

g2

~3

24

allowed to prosecute their cause of action by one comman

origingl applicatian,

ERAYER
Therefore, it is prayed that this Hon'ble
Tribunal may graciously be pleased to :=
a) permit the applicants t prosecute their case
by one common Original Application as envisaged
under Rule 4(5) (a) of the Central Administrative
Tribunal (Procedure) Rule, 1985%

b) pass such other or further orders as this
Hon'ble Tribunal may deem fit and proper in

the facts and clrcumstances of the casey

APPLICANTS

W\Afwi”{
(‘/)c.\/s{l:ﬂ pﬁJlS& ( .

%/%””W

[ /%am) -
10 Mon -/}/%:n/\—/(
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Through ﬁg M .
/] A4,
). ( d

( CHAR: U )
ADVOCATE FOR THE APPLICANIS = -
96, Lawyers' Chambers,
Supreme Court, New Delhi._,ﬁ

VERIFICATION 3
I, sbovenamed deponent do hereby verify
the contents of the accompanying application to
to be true to our knowle@ge; No part of it is false

and nothing material has been concealed therefrom,

Verified at New Delhi on this 12th day

of June, 2000. . Ll DT

DEPONENTS

5 Loctimen D1 Gromad 52 ‘ | K@w %&u%ﬁ

b SAH N &

' 7/@ Pw»g\{w(%w"’l;

Do SKE
7/ /
/7 V4

(ﬁ({m, it orew S(o\< u v s

_}@ ;M 5_;(9/55// /,

s phatilal PR

3G R F9

Y, 4

« - | y V2

1 1o s A
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IN THE CENTRAL ADMINISTRATIVE TRIBUN AL
PRINCIPAL BENCH, NEW DELHI

I.4. NO,_ OF 2000
IN .
ORIGINAL APPLICATION No, oF 2000
IN RE3s
TEJPAL AND OTHERS ... APPLICANTS
VERSUS

THE GI1AIRMAN, RAILWAY BOARD & ORS, ... RESPONDENTS

‘ LEFIDAVITD
. I, Inder Singh, resident of Gali No,1, Mohalla
Ramgalli, New Gute Mill, Patel Marg, CGhaziabad, U.P.
presently at New Delhi, do hereby solemnly affirm
ahnd declare as under s-

1 Thaet I am the cne of applicant in the

above mentioned matter a=snd am well
conversant with the facts and circumstances
of the case and hence competent to swear
this affidavit on behalf of myself and
other applicants,

That the contents of +the application
under Rule 4(5) of Central Administrative
Tribungl (Procedure) Rule, 1987 are _
true and correct to the best of my knowledge.
No part of it is false and nothing material
has been concegled therefrom,

P fa/‘_

DEPQNENT

vd o " VERIFICATION ; 1
»* : VERIFIED gt New Delhi on this the 12th day
of June, 2000 that the camtents of the above
affidavit are true and correct to the best of my
knowledge and no part of it is false snd nothing
material has been concealed therefrom,

\\/ AT )HQ / /\) ‘}hnﬁpoNENT
/ém\ PATREAS

BAHW W A A A )



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

. PRINCIPAL BENCH AT NEW DELHI
a e

ORIGINAL APPLICATION. 1139 OF 399x /2000

IN THE MATTER OF :

Shri TBEJ PAL & Ors L Applicant s
VERSUS
- CHAIRMAN,RATLWAY BOARD & Ors
| Knionokindia &<Qthers e Respondents
INDEX OF PAPERS
. . L. D Page No.
S. No. Brief Description of Documents From To
1, COUNTER REPLY ON BEHALF OF THE RESPONDENTS 1 .21
2,  ANNEXURES ' )
I: Railway Board's instructibhs dated 14-10-97 523;23
II: Railway Board's instructions dated 8-7-00 2 L(fZ;S'_
& IIT. Railway Board's letter dated 10-3-98

circulating DOP&PW's instructions dt. 10-2-98 25-—[—(3

IV Railway BoaFd's letter dated 7-11-97
circuleting DOP&PW®'s instructions dated 27-10-97 (_((-(~6((

Vs Railw?y Board's letter dated 20-4-87 _
circulating DOP&PW's instructions dated 16-4-87 63 —§&)

VI; = Railway Board's instructions dated 26-12-99 Y Q—-QA]‘

VII: Raillway Board's letter dated 2-9-98
circulating DOP&PW's instructions dated 24-7-98 S";%"' ?/

VIII: Rajilway Board's letter dated 12-11-99 P
circulating DOP&PW's instructions dated 29-10-99 G2—95

N

on"‘behalf of the Respondents 45 97
o o :

(R.L. Dhawan) Advocate

Counsel for the Respondents
C.8, Anand Vihar,

New Delhi ' | ' A Vikas Marg Ext
o L ~ Delhi-110092 ‘
Dated..2 /... 44.7...2000 Tel. Nos. 2155350, 2166721



IN THE CENTRAL ADMINISTRATIVE TR IBUNAL

PRINCIPAL BENCH
NEW DELHI

0.A., NoO, 1139 of 2000

Iy THE MATTER OF

Shri TEJ PZ‘\‘\I_I & OrS PTG P T,y T e APPLICAN‘I‘S
VSe

CHAIRMAN, RATLWAY BOARD & OFS =,=.-., RESPONIENTS

COUNTER REPLY ON BEHALF
OF THE RESPQNDENTS

MOST RESPECIEULLY SHOWETH

PREL IMINARY SUBMISSIONS

Before giving para-wise réply to O.a.. the
Respondents crave 1éave of this Hpon'ble Tribunal
to submit the following material facts for proper
adjudication of the matter in dispute,

1, That priot to 1973, the actual running
allowance drawn by'the runﬁing staff not
ks exceeding 75% of other empluments was added
to the average pay for working out pension
and other retirement benefits.'with
effect from 1-1-1973, the upper limit of
75% was reduced to 45% and w.2.f. 1.4,79
this limit was raised to 55% with the modification
that the pay element of runhing allowance

at ths uniform rate of 55% would be taken

into account for calculation of pensionery
A

é$%§a5* benefits with reference to the actual
running allowapce drzwn. However,
similtaneous to these changes, amendments
to Rule 2544 of Indian Railway Rstablishment

Code Vo. IT could not be effected.
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2.
~
e |
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>
3.
ANNEXURES

[ II’

II'l &

$23

That the notification .amending the said
Code was issued on 5-12-1988 giving :the amended
provisions retrospective effect from 1-1-73
and 1-4-79 msi)ecti'vely; ?ék:l.ng- advantége

of this delayed notification, certain retired

running staff approached the Central

Administrative Tribunal, Ernakulam Bench'

and obta'ined a favourable judgemént'. The
Hon'ble Supreme. Court also upheld the decision
of thevErnékdlém Bench of the Hon'ble Trilunal
that the amendment notified on 5-12-1988
should not be giwfen retrospective effect so
as to reduce the maimum limit of the element i
of running allowance from 75?6'1=o 45% from
1-1-73 to 31-3-79 and 55% fr‘om 1-4-1979 to
4-12-1988, vide their judgement dated
25-7-1997 passed in the case of Chairman,
Railway Board vs. C.R, Rangadhamaiah

(SC SLT 1997 (2) 368). .

That in implementation of the decision

of the Hon'ble Supreme céui‘t, instructions

were issued vide Railway Board’s letters

# &, '\Gd&\
O

<
A

1

N

No. PC~III/92/CTC/2 dated 14-10-97 and
8-7-99 (Copies filed and marked as

Annexures ‘I’ and 'II* respecfively)
for recomputation of pension of the

running staff retired during the period
from 1-1-1973 to 4-12-1988 taking into account
75% of fhe emoluments as pay element in |
liey of running allowance, mring the course
of implementation of these :l.nstruct:lons, .

the Railway Board issued a set of fresh



$3s .

orders, These orders were :Lr; respect of
revision of pension of all pensioners

who had retired during aifférent periods
including the pre-1986 retirees as per the
recommendations of the Vth Bentral Pay
Commission, The benefits a;‘iéing out of
these orders are admi'ssible. or;iy We a'.f.

1-1-1996,

4, That in terms of peptt., of Persomnel &
! B Pensionefs‘ ~We1fare'/s 0.M, Nq.' 45/86/97~-
P&PW(A) pt, III datéd.lo-z-gq circulated
vide Board's letter No, F(E)IIl/98/PN1/2
ANNE&JRE ‘ITI* d‘ated 10-3-98 (Annexure III) the pension of
' pre-1986 retirees is to be Fevised by
L ) refixing their pay on notional basis as
on 1.1.1986 and the revised pensipn is then
~to be conéolidate'd ;s on” 1;-1-1996 in
- _ accordabce with the provisions given in
para 4.1 of DOP&PH's OM No, 45/86/97-B&PW(A)
dated 27-10-1997 circulated vide Board's
| letter No. _F(E)nz/sv/mvia dated 7-11-97
ANNEXURE *1IV* (copy filed as Annexure IV)and the rev:l.aed
pension is admissible w.e f, 1.1,1996, \.
According to, para 2 of DOP&PW‘s oM dated
10 2-98, the pay revised noti.onally as
. .on 1.1, 1986 is to be treated as average
J\,ﬂ e’n\\:;,uments for calculation of pension and .

para 6 thereof, no arrears on account of ’

the revision will be admissible for the

| period prior to 1.1.1996. At the same time
* ;x‘.ﬁi?‘\: ' as per Rail‘way Board's instructions dated
\ 14-10~-1997, lthe benefj:t o.f revision of

N rension taking into acqpunt 75% of the pay

. K
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element in lieu df mnning.allowance is
admissible for the entire period,i.e. from
-the‘ date following the date £°f retirement
onwards duly revised pe_riodi:cally as per
the extant oniars.

5. That while- the pension- of the applicants
were cormctly recomputed in terms of these
- ’ '1nstmctions for the period upto 31-12-85,
: ' further revision for the period from 1-1-986
| to 31-12-1995 was done erronsously in terms
of DOP&PW's O,M, Nated 10-2-98 (Annexure SIII')
also taking into account 75% of the pay
element in. lieu of running allowance along ¥
with the notionally revised pay of 1.1,1986
LRV onwards, 'As per the correct proéedure,

the pension re%mptfted on the basis of

Board's letter dated 14-10-97 and payable

. as on 31-12-1985 should be consolidated in
terms of mo‘p'&pw's"o M, No. ‘2/1/37/91c.i |
dated 16-4-<1987 cirf:ulated v:l.de Railway
| Board's letter No,- PC.III/87/IMP/PN1 dated
ANNEXURE 'v* 20-4-1987 (copy filed and marked as Annexare °‘V!)
| and the arrears becoming due is payble for .
the period from'ml.1.1986 on 31-12-1995,
., | . Thereafter further revision is to be done
as per decision of the Government on the

2GS
i e
O fé?:Smmndatiohs of the Vth Central Pay

2 “yf\-_':f
Conm:l.ssion‘ circulated vide DOP&PW's O.M.
dated 27-10-1997 (Annexure IV), The error

has crept in due to mixing up of orders dated

14-10-1997 (Annexure I) issued in implementation

of the judgement of the Hon?'ble Supreme Court

|
Yy o
s .



, } and the :I.nstructions of DOP&PW dated
- 10-2-1998 (A\nnexnre IIT) issued in
implementation of the recomendations of

Vth Cenmtral Pay commission,

6. That the Railway Board vide lettér No.
F(E)III/98/PN1/29 dated 20-12-1999
| (copy £iled and marked as Annexure *YIY)
¥ clarified that running allowance is not
' i to be taken into comsideration after refixation
| of pay on notional basis as on 1,1,1986 :I.n »
terms of DOP&PW‘s OM dated 10-2-98, when |
the mistake Oorrmitted while revising the pension |
of the applicats came to the notice and .
’ therefore, the pension recomputed earlier
_ N - for the period ending 31-12-,-1985 on the
S '_ }aasis of Railway Boardf_s 14.1.1_.(_)-1997
instructions was revisewd in accordance
with the pension revision formulate adopted
as a result of IV and Véh Centra) Pay
- Commission recommendatione. In the case
of applicants, since the réconbuted and
consolidated pension adhssible as on
1-1-1986 was more than the notionally
&Q@revised pension, the higher amount of |
ro@%f@apension was further consolidated w.e.f,
?\ﬁ@’ 1.1.1996 as per DOP&PW's OM dated 27-10-1997.

This has resulted in recovezy of excess

payment made to the applicants, The
pension recomputed on the basis of the
judgement of the Hon‘ble Supreme Court :I.n
IR o ' the case of Chairman, Railway Board vs.' o
| C R Rangadhmaiah (supra) has been fully
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protected and they will continue to draw

the benefit in future also,

R S

PREL IMINARY OBJECTIONS
1, That the application is bade for.non-joinder

, of the necessary party. _It;ié eutuﬂ'.tted
I' that the applicants have not impieaAded-j
 Union of India as respondent, which is
a riecessa‘ry_ party as per law laid down
by the Hoc'ble Supreme Court in the case
of ‘Renjit Mal vs. general Manager,f Northamm
- Rallwey (AR 1977 SC 1701) . The Hon'ble
Supreme Court have held i@ the said case
that "Union of India represents the -
g i Railway administration. The Union carries
on administration through different
“}" . gservants, These servants all represent the
Union in regard to activities whether in '
the matter of appoin‘tment.qr in the matter
,of removal, It cannot be éexnied that |
any order which will be passed on an
application under Art’iclel{‘-226 l'iaving the
effect of setting aside’ the removal will fasten
liability on Union of India and not on any
éervant of’ ‘the Union 6f India, The General
qqﬁ%mager §r any other authority acting in
the Rallway administration is as mach
servant of the Union as the petitioher '.

was. Therefore, Union of :mdia is the

necessary party to the proceedings and

e hence the 'High Court was justified in rejecting

‘}‘\%\\\ ’
AR 1- the petitd.on becausg Union of India was .

not part in the proceedings,
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That the applicants have not inplea‘éed
the Divl, Railway Manager under whose
administrative control they were working
at the time of their retirement as party
respondent and the OA is not maintainable

for non-joinder of the necessaxy party.

That the application is not waintainable
under gection 20 of the Admjnistratq.ve
Tribunals Act, 1985, It is submitted that
without exausting the departmental remedy
the applicants héve rushed -to this

Hon'ble Tribunal and such an application

is not maintainable undar:t:he law, Reliance

'4s placed on Constitution Bench judgement

of the Hon'ble Supreme Court in the case of
S.S. Rathore vs, State of Madhya Pradesh

Cw

(SLJ 1990 (1) SC 98),

That the Jéiﬁt application filed by the
applicants is not maintéinable under
Rule 4(5) of C.a.T.(Procedure) Rules,
1087. Tt is submitted that the applicants
are not similarly situated and there is

no Ccommon cause of action,

That no cause of action has éccrued in

~ favour of the‘applicants and against the
rBSpondents. The O, p.. is totally devoid
of merit and may be d.i.snd.ssed

That the' OA is misconceived and not

malntainable under the law, '
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PARAWISE REPLY

At the outset, the Resmndents deny each and
every allegation made in: tte 0.A. except those |
which are specifically admi tted herein after and
those which are a matter of record, Para-wise- reply,

however, is as under s=-

1. The contents of this para are wrong and
denied, It is submitted that in the case
of pre-l--l-1986 pénsioners, 75% of ‘the
emoluments representing pay element in .
lieu of mnning allowance was . already
added to their average pay for calculatidn ®

of pens:bon. As such, it is neither logical
nor reasonable on the part of such pensioners
inclucling the applicants to look forward to
addition of the element of running allowance
on each and every occasion when- their pension
undergoes a revision. The pension once finally
sanctioned taking into account the prescribed
element of pay in lieu of running allowance
will“ under no circumstances be reduced
unless it is due to a clerical errof,
In the case ‘of applicants, pension finally
° sanctioned at the time of retirement and
Q\ktgeﬁmputed on the basis of the decision

Q(\»‘?’ Q}@ of the Hon'ble Supreme court has not been

‘ »\?’ 4’&%”

o N

ié@o& gg»\’ reduced, It is the excess amount of pe?sion
.‘\' &9: happened to be paid to the app].ican - dne

to erroneous revision of pene:ion asi-result
'of msintezpmtation of, ‘the uarious »
instructions issued siuulutaneously by

the Railway Board, which is being recovered,
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2, Jurisdiction of this Hon'ble pribunal is
| . not denied,
3. The Contents of this para are wrong

and denied, It is _absolutel'y incorrect
to say that instructions were 1ssued vide
Railway Board‘s letter No, E(E) III/98/PN1/29
dated 29-12-99 (Annexure VI) to stop arrears
~of pensdon pa}iable' to the apbl:!.Cants in
accordance with the 1nstjmct:l.ons issued
.vide Railway Boall;d"s‘ 1ett';-.er:"‘ dated 14-10-97
(Annexure 'I*) based on the juqéement bf
the Hon'ble Supreme Court :L!!1l the case of
Chalirman, Railway Board vs, C.R. , |
Rangadhamaiah (Supra) in Ccivil Appeal
Nos, 4174-82 of 1995, The instructiors |
contiined in Railway Board‘s letter dated
29-12-1999 are only clarificatory to the
DOP&PW*s instmctions dated 10-2.1998 -
(Annexure III), ‘which deal with revision
of pension of pre-1986 retirees by ..
treating only the notionally revised pay
as on 1-1-1986 as average emoluments and 1ast ,
pay drawn for calculating pensmn and family
o@xpension respectively, which are in
aO:; qim;_alementation of the recomendations of '
33" . Vth Central Pay Commission and these
instructions d not clash with the
1nstmctiorls dated 14—10\-1997'issued in
implementai-;ion of the judgement of the
Hon'ble Supreme Court, The pension
recomputed on the basi? of Hon'ble Supreme .

e I . .
Court’s decision and the benefit of
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pensien further revised as per the pension
revision/consqlidation formilae issued by the
Raiiway Board on various occasions is
\ ‘ admissible to the retired running staff
from the date following the:date of retirement |
to this date and herein after.. '

4, FACTS OF THE CASE
¥ 4(1) & In reply it is submitted that the averments

4(xii)
o made by the applicants :I.n these paras

. are a matter of record

4(x1ii) The contents of these paras are not
A4(:un?r) aémittea as stated, It is s’ubm_j.tt'a& that
Railway"Board's letter dated 29.12-99
g | (Annexure VI) is not aimed at reducing ‘
the recomputed pension as ordered by the
N ) .Hon'ble Supreme Court, _The instructions
| contained in Railway Board's letter
dated 29-12-1999 are related to
implementation of the recommendations
of Vth Central Pay comnission :I.n resPect
of pre-1-1-1986 retirees, ths benefits of
revised pension, :l.f. any,’ wou]_.d accrue o‘nly\~
W.e.f, 1-1-1996, On the other hand the "
3(%/ §@n&fit of pension recommted after taking

o éd:gto account 75% of the emoluments as pay
©

! 56&\&{@&* element in liea of running allowance :Ln
4 .'&3’9{9 terms of the judgement of the Hon' ble

¥ : Supreme Court implemented vide Railway

Board's letter dated 14-10-1997
ST and 8-7-1999 and further revised from '
\;\.\“‘..\“3.‘-\\

L ' time to time as per the exant instructions,

will COntinue to be admiss:l.ble to the .
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retired running staff from the date
following the date of retiTement upto the
date of death and to the eligible mSumbers
of family as long as they are alive.

The contents of this para is not admitted
as stated, It is submitted that the
instructions contained in Railway Board's
letter dated 29-12-1999 (Annexure VI) are
in accordance with the instructions contained
in para 2 of DOP&PW's OM dated 10-2-98.
(Annexure III) regarding revision of pension
of pre-198.6‘pen sioners/family parsonsers,
in terms of which the notional pay fixed as
on 1.1-1986 as per the pay fi;xation formula
duly taking into account the element of
running allowance, is to be t;reeted as
average pay and last pay drawn for the
purpose of calculating pension and famlly
pension respectively, DOP&PW have further
clarified that no more additional elements
shall be added to the pay netionally revised
as on 1-1-1986, The intention behind these'f
instructions was to club the pre-1986 pensioners
G%ogether as on 1-1-1986 irrespective of
the category to which they belonged at the
time of retirement in order that the wide
disparity in the amount of pension
adtrd.ssible‘i:e pre-1986 pensioners who
retired during’ different spells, would came
to an end and they would start drawing -
'sension based on the COrresponding IVth

Central Pay Coumd.ssion scales dE pay and
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all such pensioners will be treatéd alike those

‘who. retired on or after 1-1-1986 for the

purpose of consolidation of the pension as
on 1-1-1996 as recommended by the Vth
Central Pay Commission,

The contents of these paras are not admitted

as stated, It is submitted that the
oVerpayments made to pre-1l-1.1986 pensioners

. are de to 'wrong' inter'pret‘ation of various ‘

instructions received from the Rajlway
Board as a result of :l.mplemqntatlon of
the decision of the Hon'ble’ Supmme court
for taking into éccount'7s% of the
emoluments as pay ‘el-ement §f running

allowance for reconputatio'x'f; of pension of

_ retired running stiff of the period 1-1-1973 -

- 4-12-1998 as also instructions issued
based on the reCOmmendaﬁiopé of the Vth
Central Pay Commission f‘or revision of
pension of all pensioners.including |

pre 1-1-1986 pensioners, In terms'of the

,&cej&dgement of the Hon‘ble Supreme cougg, '\.
oo'i" t\eﬂ the pension of retired running staff '

was recomputed by adding 75% of the
emoluments as pay element in lieu of
running allowence, to the average pay and
the payments were made upto 31-'-1'2-1.995.. The
recomputed pension should ﬁave been '
consolidated as on- 1-1-1986 ‘in terms of
Railway Board's letter dated 20-4.1987 and

" should have been paid for thg period upto

31-12-1995, But due to wrong interpretation -
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of instructions of .DOP&PW dated 10-2-1998
‘issued on the basis of Vth Cantral Pay
Comm:l.ssion recomuendations, the benefits
of which would zCCrue to the pensioners!
w.e.f 1-1-1996 only, the pcnsion of pra-1986
retired running staff was notionally'revised
as per DOPSrPWfs ‘instructions dated 10-“2-.1998
' by adding 75% ovf the pay element as running
allowance to ‘the notionally r:evi.sed pay as
on 1 1.1986 and arrears of rev:l.sed pension
for the period from 1.1, 1986 to 31-12-1995
were paid erroneously. Thus the applicants
came to be in receipt of huge amount as
arrears of pension, which are neither
intended to be given to them nori due to
- ' them, as per rules, : “
" On having come to know of the correct
position as clarified vide Railway Board‘
letter dated 29-12-1999 (Annexure VI)

¢ that running allowance is notto' be addad to
the notionally revised pay as on 1.1, 1986. it
became necessary to restore the pension v
recomputed on the basis of the judgement
.N\'\W “'00“%? the Hon'ble supreme Court duly revised
ke 4 in terms of Rallway Board's letter dated

W PR 20-4-1087 for the period from 1-1-1986
ST to 31-12-1995, MoTeover, s:l.ncei this
T revised pension is wmore than the pension
revised_ on refixation of’pay:o;n"notional
basia as on 1-1-1996 witholit.,f:;-taking into
Yoo gccount 75% 4f paf elément:in: lien of lmnning'

allowance, as per rules, the 'applicants are
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are entitled to have the existing higher
amount of pension consplidated w,e,f,
1-1-1996 in terms of DbP&P_W‘s instructions
dated 27-10-1997,

4'(}?111) The contents of this para are ‘not admitted
| | | - @s stated, Tt is submittedithat the
# | ' ; clarification issued through gailwey Board's
- letter dated 20-12-1999 (Annexure VI)
. applies only to cases of'pen'ms:l.on of
l;re-1986 retirees required to be revised
on notional fixation of pay ;a's on 1-1-1986
and if pension thus revised :Ls more than the i
i exd sting pension, the revised pension is to- |
LN ‘be- consolidated w.e.f. 1,1,1996 as per
N : the reconmendations of Vth central Pay
commission as accepted by the Governmne
K . In all cases of calculation of pension/
family pension at the time: of retd.rement
| ‘ or death while in sem:!.ce, a fixed percentage
of pay treated as element in 1ieu of

running allowsnce is invariably added to "\

the average pay egnd last pay drawn =~

respectively, .

4(.‘}‘1@{0&&%8 contents of  this para are not admj.tted
O¥ e :
© as stated, It is submitted thdt in the

@’ case of pre-1.1-1986 pensioners, 75%,of the

emoluments: representing element in 1lieq

of running allowance was already added to

their average pay for ca10ulation of

Ny

L : itpension, Asg such, it is ne;l,‘ther logical
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nor reasonable‘on tﬁe pai't of such
pensioners, including the applicants to
look forwardAto addition of the‘ element
of running allowan ce on each and every
occasion when their pension undergoes
a revision, The pension once finally
sanctioned taking into account the prescribed
element of pay in 1ieu of rﬁnning allowance
will under no cirmmstancesfbe reduceé. S
unless it is due to a clerical error, In the
case of the applicants, pens%dn finally
sanctioned at the timé‘of retirémEnt and
recomputed on the basis of tge”decision ;
of the Hon'ble Supreme Court, has not been
reduced, It is the excems amount of pension
happere d to be pa.{d_\ to the applicants due
to erroneous revision of:pension-as a result .
of misinterpretaiion of the various
instructions issued simultaneously by the

Railway Board which is being recovered,

REPLY TO GROUNDS

The conta ts of paras 5(A) to 5(T) of
the grounds are wrong ahc:i'denied."l‘h.e |
Applicants ﬁave merely repeated the facts

crave leave of this Hon'ble Tribunal to

refer and rely on the reply given in para

4, However, reply to the legai,squiésions

will be made at the time of Eﬁ:’guments;"l't is

further submitted that the Railwa Board's
' ;_nﬁtmétians dated 29-12-1999 (Annexure VI)
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-which are cla:ifac%ry in nature, are
perfectly in accordance with the instructions
of DOP&PW dated 10-2-1998 (Annexure III),
Through' these instructions, no directions
have been given for any retrospectd.vé
| operation, These are neither -_arbiﬁrary ‘and
| discriml:l’."nato'ry'rior in breach of e Fundamental
% o . Rights .gﬁarantegd under Art:i.cies 14 and 16 -
| of the constitution of India, The retired
running staff were given thl:e benefit of 75%
emoluments as pay element in lieu of '
runnining allowance instead of 45% / 55%,
as ordered by the Hon'ble Supleme Court and ¥
they will continue to reeeive this bénefit
:Ln future also, The orders of 'tht'e Hon'ble
e o Supreme Court have been fully :l.mplemnented
. and will continue to be maintained as
T long as the pensioners and the eligible
family menhers are. alive,
It is further submitted that the
'Applicants were paid huge amount as arrears
of ‘pension due to wrong calculation of

e \

pension, which are not admissible to ‘thém

N\y < rid as such they are liable to pay the
W .
; <,:“)same back to the Railway 4in lutrp sum, The

o>
e 0
gxeﬁ&g.:é‘w% applicant retirees had already been paid
wd [ >
Yé'e o> directly by the disbursing banks etc,
{ .
' the arrears of pension which became due on
account of revision of pepsion as on 1,1,1996
as per DOPSPW's OM dated 27-10-1997 based on.
Sy L . _ :
Ay %the recomnendations of Vth CPC, Thereafter,

the retirement dues whiCh were calculated
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~as stated., It is submitted that the OA
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at the time of retirement taking into

account 45% / 55% of the pay element in

1ieu of running alowance were revised

taking into acco-unt 75% -of. the; Temoluments

in lieu of running allowance E;s; per the
judgement of the Hon'*ble Supr;me Court and -
the resultant arrears on account of grauity,
commutation of pen‘sion, e'tg. and also

monthly pension for the period from the date
following the date of retirement of the present
day as duly revised/consolidatedin terms of |
IVth and Vth Central Pay commission
recommendation were paid to them, Unfortunately |
during the course of all these revisions

some error took place due to msintezpretation

‘of DOP&PW*'s instructions dated 10-2-98

whiéh had to be set right with the result,
over payment constituting oniﬁ'r é fraction
of huge amount of pension arrears paid to . them

had to be recovered, . "\,

The contents of this para are nqot ‘admi tted

is not maintainable under Section 20 of the

Osé’gﬁ?}.nistrative Tribunals pct, 1985, It is

further submitted that the clarificatory °
instructions as contained in Railway Board‘s
letter.dated 29-12-1999 (Annexure VI)  do not
come in the :way of implementqi:ion of the
judgements of the Hon'ble Sup';rer.ne Court,
These are on]‘:y clarificatory to the Dof’&PW's
ijﬁstmctions dated 10-2;98 ‘(Annexure III) -

for revision of penshion of pre-1986 pensioners
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. . 1 .
as recommended by the Vth:Central Pay
Commission. The instructions dated 29-12-99
do not have the effect of bringing down the

pension of pre-1986 retired running staff

- or those wﬁo retired during the period

£rom 1-1-1986 to 4-12-1988. The pension
of all those retirees recomputed 69 the
basis of the decision of the Hon'ble Supreme
Court has been fully protected, There is

no infringement on the right of the

- applicants to draw pensioner; as per extant

l i

Q%«

rules and instructions,’
Denied for want of knowledge.

In view of the submissions made herein,

it is MOST RESPECTE‘ULLY submitted that the
Applicants are not entitled to the reliefs
claimed in this para, It is further submitted
that the instructions oontinaed in Railway
Board's ],etter dated 29-12-1999 (Ann, VI)
are clarificai:ory to the bege instmetions_
aated 10-2-1998 (Annexare III) i ssued by
Qghe DOP&PH, whiCh is the nodal department
of the Government of India for framing
poldcy instructions on pens“ionary matters,
Accofdin'g to DOP&PW!s instr-*ﬁqtions, for
grant ef revised pensionary t?eziefits w.e.f.
1-1-1996 to the pre-1996 retirees on the
besis of tiqe decl sion taken by the Gon.

in implementation of the recommendations

of the Vth central Payecdnmtission, the

pay last drawn by them isi to be revised
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notionally as on 1-1-1986 1anvd the pay so
revised is to be treated as gwerage
emoluments and last pay drawn:for working out
the pension and family pension with effect
from 1-1-1986, It has also been clarified
L . by the DOP&PW vide theif QM No. 45/86/97-
PS&PW(A) Pt,III dated 24-7-98 circulated
‘;ﬁ : . vide Raillway Board*s letter No,F(E) III/98/
| ' PN1/2 dated 2-0-1998 (Annexure VII) that if
the pension revised on notional fixation of
pay on 1-1-1986 héppens:tb'bé less than fhe‘
éension already drawn by the pensioners, o
~ the same should not be ;eddcedﬁfoftﬁeir L
disad&antage. Iﬁ the case of ﬁedical Officer,
LN DOP&PW have already clarified ¥ide their OM
No. 45/3/99-P&PW(A) dated 29-10-1999 circulated
vide Railway Boardts' ietcef No. ?(E)ﬁ:c/gs/'
. | | PN1/29 dated 12-11-1999 (Annexure VIII) |
; that non-practising allowance which was
already taken into accountfﬁpf-caaculating
the pension and other bénef%ts at the time
of retirement, is not to be]added to tﬁe
pay of the'pre-lgss ret;;ees revised:pnfr \\

s ' _@ptional basis as on 1-1-1986 as the.séma is
. \(é\ . Og&\%%\ i .
o ac®

permissible in terms of para 2 of their
5 - ! '.
d@@? instructions dated 10-2-1998.! The

o Q@ . '
3 <> characteristics of Running Allowance being
identical to that of non-Practising Allowanee,

the Board issued instrubt;ons.dated 29=12=-1999

clarifying that running allowance is not be

AT S added to the pay of pre-1986 retirees revised
. ot . 1 . ' ’ . ‘ : '
: on notional basis as on 1-171986; These instructions
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are not violative of the Articles 14 and 16

of the Constitution of India.as alleged

by the applicants. All ’thge pre-1986 retirees

including the applicants and the retirees of.

the period from 1-1-1986 to 4-12.1988 are

‘drawi.ng pension recomputed in accordanca

with the judgement of the Hon'ble Supreme.

Court 1 e. by taking into account the benefit

of 75% of the pay element of running allowance

for calculating pension which stands reflected

in the subaequent Cconsolidation done as on

1-1-1986 and 1-1-1996 on the basis of the |

Ivth and Vih éentral Pay c°m‘nd.sAsl:!.on reape'clt»d.v‘el‘;-. .1

1 ’ The Railway adﬂdnistration 15 not working o
R against the interest of the pensioners as

A~ o the applicants have attempted to project,
| ‘ _The Railway adm;nist:ation fully appreciates
the long years of efficient service rendered
by the applicants and similarly placed
retirees, All the dues, as_admissibla to

them as per rulas and instrﬁ‘ctions and as ordered
by the Hon'ble supreme Court have alraady
. ) been paid to them and they are not discrind.nated

cg},agatnst in any manner whatsoever. By way of
AW '
ha'
Q’t‘v‘ Minclusion of 75% of pay elemént as running

xqﬁ" o allowance for calculation of pension, they
2 @ . - ot :
S stand apart as the highly paid pensioners

@9

as compared; to lakhs of other Railway
C

pensioners who held same scale of pay and

status but were not categorised as running
LY “\h oM ' . ’ . . ' N
“q R ‘gtaff, In the circumstances, the OA is

liable to be dismissed with costs for the

[ AN 3



e/

:21;

same is an attempt to grab an unintended
and undue benefit, over and! above the higher
amount of benefits being drawn by them. ‘

9, Need no comments, |
10-12 These paras being formal need no comments.

- P R A Y E R

In view of the submissions made herein
above, it is MOST RESPECIFULLY prayed that this
Hon'ple Tribunal may be pleased to dismiss the

O.A,, In the interest of justige.

| DitirisaghAcconnts Offfect §

L , n Railwas
HNorthern Ra ‘V(R T DHAWAY ) RDVOCATE
COUNSEL FOR THE RESPONDENTS

" VERTF ICAT ION

/M/fﬁ /YMA% Sa’r%&% )/u/ﬂcc@wvé

dﬁ%@”‘/ Northern Railway, Head Quarters Office,

Baroda House, New pelhi, & hereby verify that the
contents of paras 1, 4 to 7 and those of Preliminar.y
Submissions are true to my knowledge based on
official records which are regularly kept and
information received from. the concerned officials

’Wﬁi\]ig those of paras 2, 3, and 8 to 12 as well

O'\',‘.:Q
Al P’?C o T Preliminary Objections believed to be true on legal

st e
“):l?’*‘ " ; advice received and that I have not suppressed gny
‘ «: material fact., Last para is prayer to this Hon'ble
Tribunal., | | |
| ‘ VERIFIED at New pelhi this ;?.Ea__z{', day of

4' INGe . 4
SRS éc-tsb-er, 2000, ' - :
“ 3 . ¥ ' ‘ ?M’m

FOR RE®P ONDENI‘S

7o
4

. Divisionz] /\‘f‘f‘O 1mts OL icer

i
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No.PC-Hl/‘)Q/CTC-l/'Z o

‘ The General Managers, ‘
All Tndian Railways. '

(Al
Civil Appeal Nos.

Railway Board  and.
Ri\ngudh:\m:\'mh and others)

Sub:
others

Iton'ble Hupreme Court vide their ju

Alie above cited Civil Appeals ta
jgsue of computation of cerlain perecy
clits ol munning stall,
are uy follows:

tages of

EY ST PEUR Nt

retiral ben
above jpdgcmcnt

L Onee it iy held that pension payable
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s dismissed, But in (e circinstances, (lhepe Will he no o der R T
Q@.ﬁ@v“ T :

2. .‘\ccm'dingl_\; Ninistey o ¢

:\,il\\'q_\,'s (R:lil\\':i.\' Board) have decided g

(i) ‘The pension and othet retiy

al benefit
retived belhween l.

s of the running, sty
1730 112,88 und were involyve
cited Civil AppealsiSIpg ne well
employees mav be f'ccompmed in
R-II as was in force b
duted 512,88,

ﬂ‘\\'l@
dinihove.,
s other similarly sitaroal.
nccnrcl;xn"ifE"\i'i(_h' Rule ?\A)“éf

Woamended by natifentiog,

elyre ity
() The arrears o accouy
retiral benelits gs
these emplovees;

Lol recompuy
abovesaid may |
. . ot
theirlegal heig,

\

ented l'mme(li:lfglv and

ation of pension an ather

e caleulated ang naid (o

3. Above instructions m
reported to Board's ofTice

Complliau
JRYRRTRSAN

ay be implen,

\
1

1 T L -
ay he ncknn\_\'luducd_;r-
| ’ . ‘ ' l.l » ‘ . .‘ .\\‘ .

: | T S : ' G\l/\.(“ ,{ |-

)] . l"

[
I

o

oy

( Rahul dha )

Executive I.).I'IL‘L‘{M' b

v Clomiminsiog.:
. - Railwiv oy
Nu.l"jC.'-lH,")Z)C-"I'C—.I/Z" o New Dl dated T,
Copy (with 40 sparesyfonvarded (o AID AT (Railwayg), N\:,\\' Dalhi,

. ' ‘ M . \
o ‘ Ve
[his r;f*ﬂ-*—r/’" the true ( OO L
. TR IUNN st . ey T
copy of thz crizgipnl douieatl

ﬁ'n"]-:in:m_(:i:ng Commissioner, oy .
(RL. DHAWAN) Advocate
‘ ' ]

!

<. e contd,, 3



. J( o * GOVERNMENT OF INDLA/ BHARAT SARKAF. P
o ~ MINISTRY OF RAILWAYS/RAIL MANTRALAYA )
T (RAILWAY BOARD) N T
[ e | | , KT 016 A

'NO'.PC—III/QQ/CI‘C—]/Z S s New Delhl, dated : 8-7-1995.
: N A e .'r.\ IR 8 - T
, xlm ﬂnm'ml I\Immw i/OSTIYCAQI, r' (RAISTHE .',“'-::‘, . i .,
.. All Indl.m Rallw.nys & Productlon Units. S
a : E \ et l’d“l\"hl';f f}i,,,r/ o "’-

Sub]ect Civll Appenl No5.4174-82 of 1995 (Ch-llmmn, Rallw‘\y
. i -~ Board and others Versus C.R. Radgadhanmhah and
A others) and olher tagged SLPs. - .

el BN R
L, ! ‘. . ’ o v

Attention is invited to Bonxd sletterof eyen nuii;hber dntéa 14;10—1‘)97 on
theabove ?ubject R TS AT ar AT '

'-.,,J) \;,' S PR . 2
ey 4 . [} RPN N PP 4 "
SRR} ' " B S T ada Cyeatt |

. .:;,.-2 "“References have been recelved from various Zonal Railways oulllidng
the,. djﬂicult.ies faced by- them: in the | 1mp1em(_ tation. of the instr uelion: s
AR a conlalncd in Board’s letter dated 14-10-1997 jbid. I ‘lms been reported that b a
v ]urye. nu.mber of cases, relevant records, most p‘rominently the record: of 4
| ',' . running’ allowance, are not available and that'in a few other cases wiwre
B rqc01d9 are avalluble, implementation of the ordexs dated 14-10-1997 1s lendiing
‘,_J, i tareduction in the penslon and-other retiral benefits of the concernaed Rinyi
staff. It has also been pointed out'by the. Rallways 4] that since 1-4-1979, there hak
[ w ‘.’ b . ,lpqulwm,( nt, ()l u-lvulug to the umount of ‘nuan;J wllownncee o‘w&_m
~drawn ‘by ‘the Runnlng 'staff for  the purpése of computation of retligymesis
L . benefits of. meing staff.. Moreover; in terms of ttie guldelines for pxescwmﬁn‘m ‘
e "".' o 7OfILC01dB ;pay bills which contain details of the amount of Running alllowmu
A puul; are to be preuerved for a pcriod of 10 yeurs o y C
B 3 . The mntter Tas nccordingly been exnmined ’Ihe Bonrd }mvv noted '?mt
P r’l diiﬁcultlw -xelu;ed to. nonnuvnuability:' of ‘records pertalning to rwaning
“allowance "are badly hampering the " implementa’tjon of ' Hon'ble Suptzsue

RIRR GourVa orders on the subject
L '"“l A

4 Taking all aspects of the matter into account, the matter has bLaen
"_"‘i:' N * considered 'carefully by the Board in consultatlon "‘vnh the Legal Advisor, lu
' purtiﬂl modification of the instrucﬂéns (,o,ntqi{ned tn Parn 2(1) of the above Jelter
]‘ dated ‘T4 10-1997, 1t his:been decided that:for, the plurpose of recoraputation of
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GOVERNMENT( OF %1 IA (BHARAT SARKAR)

MINISTRY © TIWAYS (RAIL MANTRALAYA) -
(RAILWAY BOARD) SO
‘ . .':.»/ Cz\/(/

: S:NO, PC=V/5

RBE NO. 55/98

No. F(E)III/98/PN1/2  NEW DELHI, Dt: 10.3.1998

The GMs/0SDs/CAOs eto,
All Indian Railways & Production Units

(A8 per Mailling List)
. . i ' 1

Sub: Implementation of Government'sg decision on
thearecommendations of the Fifth Central
Pay'Commismion - Reviasion of Pension of

Cpro=19486 pwnuionera/ramily rPensloners,

A copy of Department of Pension & Pensioners'
Welfare's 0,1, No, 45/86/97-P8PW(A)~Part IIT Qated 10.2,98,

together with 1tg enclosures, isg circulated for information

and guidance, These instructions sghall apply, mutatis.
mutandis to pre-1.1,1986 Railway family pensioners/

pensioners who were in receipt of (1) Retiring,Pmnmion,éiig
Superannuation Panustion, (111? Compensation Pension and (1w

lnvalid Pension as on 1.7.1996 under Rgilway Pension-Rules,

2, DOP&PW's Resolution No. 45/86/97-PSEW(A) dt. 30.9.97 .
referred to in the enclosed O,M, at, 10.2.98 was published
in 'The Gazette of India? Extraordinary, PartaI, Section«I_

- dt, 30.9.97, Their 0.M. No, 45/86/97-P&PW(A)~Part‘II

dt, 27,10.97 referred to therein was circulated on the
Rallways vide Bo@rd's,letter No. F(E)III/97[PN1/23_dt;7o11.97.

3.  For réviéion of pension under these orders, each
pre=1986 pensioner/family‘pensioner has to apply in the

- prescribed form in duplicate as at Annexure II to his/her

rension sanctioning authority within a period of 180.days
from the date of#;ssugAbgf#hese.qrde:s of Miniatry Qf_ .

Railwayus, | L ,
4, . Hindi Version will follow,

5. Please acknowledge.rece;pt.

L A , LALWO.
e « SREERAM )
B e Dy. Director Finance (Bstt,)III,,
DAsAs above, ‘ o .. - :Rallway Board.
N ' ; ['bi /\r ,’_,th;”‘%r‘_/__(_[_;..iﬂ:the true.. ' A .
18 FHi- Ty . .

teincd dacumment.

copy of.{'\':fi' L . L
: . ® @ 2 L AN )

R/L. DHAWAN) Advocate
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Now F(B)IT1/98/pN1/5. . Dt 10.3,19: -

el e e e L |

~ Copy toy-

The GM, N.F.Railyay(éonst),

1. CAO0, Southernp Railway
and Centrgy Railway"(Const.) ' :
. . o | |
2, - The FA8CAOS All'Indidn-Railways, Productign Unite |
N.F.Railway(const,) apngouthern Rallway (Const)
. . - SR S
3 The D{rectqr.General,\RDSO/Lucknow S
4,. : The:ngeral Mapager'aﬁd Faseao, Mé?ro,RaiIWay,Caluz
, : L O N ' a
5. The a0 and FACAQ COFMOW/New De1nj -
6, The General Mhnmgw@.mné'EA&CAO, COHE,Allmhabmd
gy e et
7. Tha Principal,‘Railway”Staff College/Vadodara
8, The CA0(Const.y, MIP (R )/ Mumbe 4 .
9. The CAQ(Const), MTP(R)/Channaif R S
10. ' The Director, CAMTECH/GWalior-474 020 L
- M e Director, IRICEN/pung IRIEEN/NasikﬁRbaa,'IRIMﬂ»
- el ;gamalpur, IRISET/Secunde{a'ad, L e
12, % The Managing Director, RfTEs,,IRCQN,NIRFCITCONCOR,or
L Limited,¢EXecutiYe.DireCﬁQP,CRISJ“?”“k ~ L
3 13, .~ The Chairman and Managing*Dipector;fKRC;Limited,?f ¢
e - New Delhj, o \ﬁ,’“g BPER P DE
14, Office of the Chier Projedf Administrator(Telecom), ,
T ndian Hm11Way Centrgl Organisation for TelecomCIRCOi
Consultancy, Shiveji Bpidgp/Néw Delhi, 3
151 The Dipactyy (Movament), Rallways/Calcuttg
. 16, The Joint Directop (Finange) RDS0, Lucknow
Bl 17« | The Joint Director, miq Rail, Ministpy op Defence
9 ‘! . !' . .. .
¢ 18, The Joint Director,qlron & Stee] 3. Koila Ghat
’ St:eet/Calcutta. ‘ | o
55 19. Chier Mining Advisgor, Minist?y of Railways,‘Dhanbad,
; Bihar, , ; - o
z E
B 20, : The'Chmirman, RCc, Lok‘Sabha;Secretariat/New Delhi
21, The Chairman, Ret/pesp, o o
..3..




-

The Chairman, RRT/Chennai

e The Chalrman, RUL/A Jex, Ahmedabad, Allahubuad, Bangalore, =
Bhopnl, Uhubunathmr,_Chundigurh, Chennali, Caloutta, b
Jummu,  dorakhpur, Ouwahatyi, Malda, Muwmbal, Muzafrfarpur,

Patna, Ranchi, Secunderabad and Trivandrum,

2, Tha Kditor, 'Bhartiya Rafl’

25, The Editor 'Indiaﬂ Railways!

26, Chadruwaun, Puuumngup,§pgvio¢d’ngmittu&

27, Mambur, Paﬂuéngér Amepities Coﬁm;ftae. '

20, Yhe Day & Aucowits Officer, Ministry of Rallways
(RaiIqu Boa:dx%ﬂﬁ; R

29,/ " "Thé General Sedratary,  TRCA/New Delhi,

50, ‘ The‘Commiasiqneg,vR&ilﬁayMSAfety/Luoknow.,

31, Liaison Officer, V CPC, Zonal Rallways/PUs/RDS0/ '

Trg. Institutens, Metro Radlway/COFMON/CONIS/IYC wto,

- !Tf!{\:m ; ":4‘..1 | ."
M HHIGHAM )

Dy, Director Finance (Bstt,)1:I,,
: o " . Rallway Board.

No. IME)III/9n/pN1/2, NEW DELMI . Dtr 44 5 {998

Copy (wlth 100 Bluren) :oerrQud‘tolthe DAI(R&ilwuyu)ﬁNevaelhi.

| S C;,jbae\cnngg,

|
i for-Finanﬂia1“Cvmm1mnion0r/ﬂmi1Wnyn

| Ney o W(Mﬁlll/uu/vm1/2. o NIWDISLHT Dty 10,3,1994

| Copy forwarded tos- o J o S
1 Tha'Genorhl Secretsry, NFIR (with 35 spares) '
2, The General Seqretary,;AIRE.(with 35 sparesf

3 ‘The Mombers of the Nntional. Counoil Dmpurtnentn;
Counull and Haporelary Ylaree ) chn , Na !,.lmm:l (anmu.l.l.. 15«0,

Frrasss Hhiah Mol Now e | b T ('wAI bhe 8000w yvam,

d The Hacretary Ganarad, moa y(WILh 9 apares!

evlte,

ae——

e
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5, . The

A [
Secretapry BSS~Group TATY
(with 5 spaﬁgg)‘ ‘ -
6.

Officers Adyociat:
| “he Presigens Railwgy Boépd:claag IT Orficerg:
_ L YRR Association ( with 5‘aparea)f'4 S
(§2?7 jt:> 7. The Secretary Genefal IRPOF(WitH 5 Spares)
\ A /,// T . l "l‘-
- 8, The President,'Indian RaiIWay Class 17 Officepy:
SSoclation (with 5 spare ) ) |
9, The Secret Vo Rail@ay Board Ministerial Starr ,
Associagtyg ( with ? Sparag) , e
10, The Secretapy, Ra!.Way Boarg Class IV sggre
Ausociation.( with § spares) B :
. | AW 0
: 5 Tor se retary) allway
N | | Lo oo _
Copy tos. S o Co,
pPSm/pss/PAs'to“é'CRB,‘Fc, Ms,
A1l AdditionaluMembers,
ectorg,

M, ME, ML, MM
All O0SDs, g
JS, JS(Gy, Js i
DiréMPP),-DV

, E(G%F {qur & IT
:.mmn&I,FEny&
), Secunityggé ; s Accounts 1
111, Iv, V'ap. G(Pasgy) ) Acc),_m(Welfare)
E(scmé EEO)I,II, LIT &ITi(cC). E(GR)I & 1%
: » Budget 0&M, coq
Acs-II, pl4. E(RepJ1/17)7

II, EéGP- » E{Gcy,
@ Revis,ion Cell, ‘E(LR IIzI,
II/Railwa)y .
- National deerati
L Motilal sie

—~
°n of Railwg '
eet, T, ‘agar,?Méd

The Secretg
\,? ’ _ensioners,_

»- All Indig Rq
Association No s Street
ecunderabad. A
( Cépy to

DOP&PpW with referencé.tp their o, M,
No. 45/85/97-P&PW(A)- Part IIT 4¢,

10.2,98)
f\&



.“45/8§/97~P&PW(A) dated  30.5.1997 gng in

~— ' i) Reﬁiring'Pensﬁon.

3 R
SPW(A)-Part Irr .
. Governmon| o India VN
L Ministry of*Personne],.Puhic'erievancss & Penkjong
T Department of Pensionhfpensioners Waelfare : .

\ "

F. No.45/86/97-

\
5\

ol - i I, ’ \\
New Dehi,-Dated ‘the 10th February, 1o

g QEE;QE{.a,_MﬂQBmm;. . \
gfmpﬂéméhtdttén‘éf dﬁ&g}hnénthgidacjgion on the recomme.

", " i’ , : N
mﬂ_hQﬂt10n8 Qf,¢hogﬁﬂfrm'ggmtralvpay'Comm1s§jonf RBVJ&JOH~
\ 'joffpensfon“qf

AN

LA . .The uhd |
:QQYQﬁ”ment’deécision.on the'rﬁdOMmendat'

]

ommli ss i on announced ip this Department’s . Resolution po,

continuation of
Instructions Contained in th1é’Departmant’s Offica Memorandum No,
445/86/9?~P&PW(A)—Part II dated 27.10.1997, ‘the President is now
Pleased to decide that the penb1qh/fami1y.pension oF all pre-1986
.pensfoners/fam11y pensﬁoners~vhoiwére"1n*keceipt of the following
types of P8nsion ag on 1.1,19gs under Liberalisad Pension: Rules,
19501fCCS(Pens10n) Rules 1972 g amended from time-toitime,or'the
Correspondjng rules applicable 1q ‘Railway Pensionerg . gng
Pensionerg °f A11 India Services may be revised Weoif. 1.1.1996
n the manner 1nd1cated-1n th#=su¢ceeding baragraphs:- -
. . "y . ‘,. ,:__ . . . ,./r‘

11) Superannuat1on FPansiaon

c1id) Compensation Pension.
v Inva11d’Pen810h'ﬁ?”' |

i Lo L o ~ ' ‘ . .
2. ST aLcourdance :with“ﬁthe_mprovisions 'containaq m
CCS(Pension)RuTee, 1972 and the Government'sg orders iBaued
thﬂreundah. at  present Pension of a11 pre~1986 Pensiongrs is

based on | the average .emo]umenpsidrawn - by them ‘during last

completedf10 months immediately Preceding the date'of : retirement
and sfmi1gr1y family pens1on,is:basedion.the last pay. drawn by .

the deceaseqd Government “servanﬁ/pens10ner, Government has,
inter~a]1a 4ccepted the recommehdationvof_ Fifth centra?l Pay

Commission ¢ the effect that the pension of a13 the pre-1986:

retireesg Mmay be updated by notionaJ'F1Xatfon ofltheirfpay 28 ' on
T.1.198¢ by adopting the same  formula . as for the‘~5@rVTﬂ§_
€mployses  ang thereafter o the purpose of consolidation of
their Pension/family pension as’oﬁf1;1.1986. they may bw treated
alike thoss who have retired on o after 1.1,190¢, 'AUwurd?nwlyy‘
bay or a1l thoye OVOrnment weoryvarn ey who  retdrec prior to
Fale 1280 ang were 1N receipt or Pension as on 1.1.1936 and also

/Z;%? cases of thege Central Government employees who died prior to

\

ons of Fifth Central pay

‘3

_ers7gned¢13ﬁdnfé¢ted to 'say that in Pursuance of

fptﬂ%}géﬁ“bﬂ1$iqners/fami1y pénsioners é;cﬂ\x



TTTQBS,in respi 2
“1.1986, Wity be fixed 6q notiponal bag+ia Tn the revisoed MG
Rey for the powhfpld_by‘ﬁhqppbmsfonor at the time or rotir
AP ON Lhg daiea by daatﬁf,ofJ!Government employee, intre

“uybssqguent to FwtﬂeméntYdéétbﬁpﬁﬁGovernment employee conse:

St Of Whom fami1y Pension was being ja-

bemu1gat€onhbf“ ngfsed'Pay'Ru1es 1On - implementatior

4recommehdations; oﬁfsUCCstivebPay;Commissions or of awarc

,' _Board:vof f

fArbipraﬂon or judgehent of Court or due to gern

‘~nFestian of iie s#éTe‘Qf-payﬁFor the post etc, The  number
occagions on Wwich“my:shh]kvbéirequired to be fixed on. not i

'

baeig“jn,eachf.ndivvdua1" case would vary ang may be requireg
be revigeq or; seveﬁﬂ occasionsjin'respect oFﬁthosegemp1oyaes
Metired ip . the ‘fifties and Sixties’, In a11  sych cases

{

(4

32

Ixed on not'isnal besis on the first ‘occasion shall be treatac
pay’ ?Or.tﬁvaurposé of émoluments for ‘re-fixation of pay.in
% Fevised gca y of Pay on the seqond'occasign'and. other eleme
o Tika '

pay

)

DA/A¢. . o DA/AdditjonaLmdA,§IR 8tc. based on this  notic
shalyY .5 taken into accouht, ”Ih5the”same"manner pay

.thTOha1 b;“ﬁs shall pe Tixed on subsequent Occasions . The 7,

i

occasion _ .. ij be fixatioq °f pay in the scale introduced on

basig

'of’wgurth Central Fay Com$1ss1on and made effective

1.1.13886 "Nile fixation: of “Ray on  notionaj basis on, g

extens
no il -
S o - N,

_ QW@Wﬁaﬁ’%uJ1umants for the PUrpose of Gialoulation of rensioR an

SACCG g
Jober

l ;./aut~ahwy?,a9 con5071dated'as an 1,

;///// brovie., o €ontaineg 1n.paragﬁaph 4.1 of this.Department’s Of fice

occaaiopw “he pay Fixation formulae approveq by the Governme

and et*mz/reiavant instrucsions °n.the subject in force gt t
relevige: " ime shaiq be SEtrivtly foljoweq. However;'the‘benefit

- 8NY  nidingy Nsrements abmﬁssib1e'jh terms of the rules g
-Tnstﬁg%u-bhsﬁ~app1fcab79 atl  the. relevant  time .ghaty . not

~In any case of refiation’ of pay’ on notioha]“bqsisa
rovay  gg arrived & on 1.1.1986 shall be treated -

L5 the Panaian ﬁhéP]lbeicalculated as on 1.1,1986
U o snsion formuia theh%prmabk1bed; The pension 80 worke

M@mor'mfz. No, 45/86/9?hP&PW(A)PaFﬁfII. dated the 27th10¢tober;

o hall pe treated ag basic pensibh:Fdethé“ DUFPOSG.OF
e ?arness Re-,.,e.f: .."'n future. ‘ . , e . ,

N . . : ) , , v/’ ."f& " . - ' . . N . .
{n the cage of fa$11y Pansion, . the notiona]'pay as on
}qha]l be . treateq as payl 1ast drawn py the - deceaseq

CRsareng | emp]oyee/pénéioner and famity 'bension"8h817 be

sl thereon at the rate in'force.as on 1, .1986.'.'Thié

7 T<nsion Shall pe conso?idated-as on 1.1,199¢ in“accordance

€ Provigiong Contained in Rara 4.1 of thig Department’s
iemorandym No,'4§/86/q7—P&HW(A) Part-1r1 datoed the 27th

y & ';M". 1 8997 N - ’ |

It Qés beeﬁ'sawaﬁateiey decided that Wee. fo 1.1, 1900
pensionrsha]] be caTcu7at@d-ﬁt a unitfory Fato of 30% | ofF
tay  in ‘a71'cm§d9 instead el iglab System ' ang shall pg

\{\Q‘\\' i . ,:\ ——————



\kgbj@ét té_um minimum - of Re. 1276/~ and  maximum of 30% of the

RRpS ‘»\ o >

highest pay in the Government. It 'as also been decided that.the

o benefit of . increased rate of family pension introduced
w.a.f.1,1,1996 may also be extended to pre-1996 family pensioners
USromt the same date.-.AccordingEy in' case of those pre-1986
rensioners whoseo family pension has been caloulated on notiona)
K pay under tho olub syatem, family ponsicn ag on 1,1.1996 shall bo

ra-calculated at the rate of 30% of the notional pay

as

determined on 1.1.1988. The addjtjona1 family pension becoming
due on account of difference betWeeh'f?m11y pension admissible

‘under ;. sldb’ system and at' a,raté’of 30% shall be added to.

""conso11dqtdd]Afamj1y pensdonHWOrkéd out in accordance with

< Provision of Para .3 above:" Thé-total of these two amounts - i

"rconso11dated"pansiont plus additional - family pension shall

the
the
.0,

be

basic family pension Wee.f. 1,1,19968 and shall be eubjleolt to a

mlnlmum“qf_ﬂ§3 1276/~ and .a maximum of 30% of highest pay in
soGovernment ‘as’  6n 1.1.1996..: Dearness Relief thereon shall

the
be

ﬁjadmissfbiéfin'EcéordancéfWithfthe‘dfdéré issued from time to time
after . 1.1.1996. A few examples of calculation of family pension
“N-1n the;mannervprescribed above are given in Angxure I to this OM

B "IN T the case 6fhexist1ng pbre-1986 Pensioners 1in whose
case the family pension has not.come into operation as 'pensioners

are/were alive as on 1.1.1996, while updating their - pension -

‘on

the basis -0Ff notional pay as on.1.1,1986, ~the family pension
shall also. be revised, consolidated -and updated, wherever
hecessary, in terms of these ordérs and noted on . their Pension
Payment Order by the Pension Sanctioning Authority. The updated
rates of family pension will app1y as and when 7fam11y, pension

becomes payble in such cases,

6. - No arraares on account of  ravieion of . RPenslon/Family

Pension on notionel fixation of pay will be admissible for the
- ~+Period prior to 1.1.1998. : '

7. . No commutation will be admissible for the "additional

amount oﬁ Pension accruing as g result of this revision. The

existing commuted portion of pension, +if any, would continue to

be deducted from the consclidated pension while making monthly

disbursement.

.

\\

8. Notiona1 fixation of péy as bn'1.1.1§96 will not affect

DCRG  entitlement already determined and patd with  reference

to .

rules in.force at the time of retirement/death of the Govornment

amployaa, _ '

9. . " Arrears already pa‘id Oh account of consolidation

VC,-{-"

Pension/family pension or in continuance of grant of personal
. pension as an  interim measure in the case of pre-1986
pensioners/family pensioners in accordance with the provisions
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- revision of pay would have to be proce

JRY
ssed by the offie@/#ﬁ/;hich

the parent-Department of the retired/deceased government servant
‘has been merged or the office which is keeping the records of the
¢ :

‘*“a9b11shed Department/Office. . - ,

.

! : ' . )

14, . There may be cases Wh@re it would be difficult for the
Hean or OGP ue . b detarmine the raevised HUK )@ Qi ey

Tuﬂrrmupond1nu Lo pre-revised scnle as the scales of pay have bm@n
revised from time to time and some of the scalesg might have

become defunct after a particular period of time. In such cases
it would ba for the Head of Department to decide about

equivalance of pre-revised scale with the revised scale- after
consulting the Integrated Finance Division," However, in cases

“'where it s not feasible to arrive at g conclusion 1in this

regard, the final decision ‘can be taken ‘by  the Head of
Departmant in consultation with the Minietry of Finanos and DORT.
: d

7/

216, Ravigion of pay on'notiona1 busise froﬁ time to time ag

Indicatad 1n thm'precad1ng Paragraphs will require locating old
records for past periods. As the Ministries, Departments ~and
Offices of the Centfa?’Governmant have been re-organised several
times during this period, it is- 1iksly that the service rcords of

. a large number of employees may not be readily available. There

s also possibility of the records having been: destroyed on.
8xpiry of their scheduled retention period. In such casas the
pensioner/fam11y pensioner could be asked to produce copies of

. relevant orders_etc. available with him/her indicating the scale

of pay of the post held by the Government servant at the time of
retirement/death as also qualifying service rendered ( in case of
pensioner only ). However, 'in such cases the onus of verifying
the  correctness of the records made available by  the
penaionar/family ‘pensioner shall be. with the administrative

- authorities, In very rare cases of pre-1973 retirees, " if tha

Head of Department 1is satisfied and records a certificate to ‘the

"effect that Tnepite of all the best efforts of pepartmerit

including that of contacting the - concerned pensioner/family
pensioner it has not been possible to tevise the pay on notional
basis on service records in a particular case due- to non-

availabllity, of relevant records, ' the pay of pre-=1973

pensioner/deceased Government Servant'cou1d be fixed out right at
the minimum of the revised scale of pay introduced w.e.f.
1.1.1973, | I . ‘

10. Undepr normal circumstances, pension becomes payadle
from the date on which a Government servant ceases to be borne on
the establishment. As such the Tength of service could alse be
calculated taking into account the date of Joining Government
sorvice and date of retirement of the Government servant as also
the other relevant records available.
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1A _——77 . Concerted efforts  shouid be made by aii1- contern,
éuth@h%f1@s:tq ensure‘thatfpfé45986:pﬂns1onurm/fmm11y ponsionmy
arde not put to hny harsssment or hardship 1n-ragmrq (A9 raf1xnt16ﬁ-
of the1r:puy/pensipn/famj]yfpenefbn;k‘ , . . R

3 " A L
procedure/guﬁde1ines about ‘the action to be
taken on the z-p, ¢ }@n'repeﬁvak.fﬁonxpre—1986Apensioners/famey
pensionsrs. b 1 Peansion Bancﬁiodina Authoritiaam and  othor
authorities +or revising ‘pay and ‘| re~computing’: pension/family
Pension are contained in the Annexure IV to this O.M. -
' [ b . o

18. Tha detaiies

|

19, ' The cases of Centré1 Goverhment}émbibyaes who have  been

fﬂbermanenp1y¢ absprbed..in Public . SectorTQndertakings/Autonomous

:wBodjgsgwilJ be‘rééu1ated“és‘fpijows:¢iﬁ‘L

LA : L
T ) . . - ) .
|

~a) -Where the *Gove?nméht.serVadts'onApermanent absorption in

’

':Pub11c Sector Undertakings/AutonomQuS-Bodies continue . to draw

pension separately from the Government, the pengion of such
absorbees w111 also be updated in térms of these orders. Cases of
the government servants who have drawn one time termina?,behefitﬁ
in Tump-sum equal to 100%  of thetr:pensions and. are entitlec
to  the restoration of one-third commuted port1on.qf pension as
Per Supreme Coyrt Judgemsnt dated 15L12}1995. shall not, howaver,
bo covered by thege ordareg, '

b) FAMILY ‘PENSION

'Orders have been issued by the government from time to

time in regard to entitlement to family penesion in case of thoua
government servants who seek permanent absorption, in - Public
Sector \Undertakings/Autonomous bodies!. . In cases'whereqle1igib18
mwmberm! of the family of the dwmwnued‘

of/entitled to family pension as on 1.1.1986 1in pursuance of the
then existing orders.theijr Family pensjan willd also be revised in
accordance with these orderg. . L 1 L oy

aboorbve woro . N receipt

! ' o

A..‘..-"'."I .

20. - These orders are not app?icabﬁe in case of Armed Fdrces
pensioners but are applicable 1in the icase of Civilian 'Defence
pensioners. o A ' R

|

21. - In their application to the bersons beionging- to ‘the
Indian Audit and Accounts Department; these orders - issue in
consultation with the Comptro11er and Auditor General bf‘Ihdia.

ﬁ\' | g



\I
“it, Mirletry of Agriou)ture wtc, are rmquéu;ad to bring the
contents of these orders to the notice Y Heads of
Departments/Controlier of Accounts, Pay and 'Accomts. Officers,
and Attached and Subordinate Offices under them on te, priority
basisg. Al Peng1onaDisbursihg Authorities are 3180.-ahdsed “to
prominently display these orders on their notice boards”ur the

“benefit of the Pensioners/family pensioners. o A

23, Hind1 verson will foljow. PR SN

. I , . _. N ‘:‘:_.“
l’ - I -[‘;"’.y-u{‘l e o oI .
/’W' <
. , ( S.LAKSANT RAY%)
N Additional Secretary sion)
To, -

. _
A11 Ministries/Oepartments of the Govt. of India.
Copy to:

1. Office of Comptroller & Auditorgeeneral with 200 spare
copies.

Copy also forwarded to:(_As per'1ist'at£ached)

15
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ANNESTIMLE TT

K4 ) ' |
' Ag referred to 1in Para II of

. : _O.M. 45/868/97-P&PW(A) Part-IIJ
dated: 10th February, 1292,

FORM OF APPLICATION

To,

i
(PENSION SANGTIONING AUTHORITY) s

Subject: Revision of Pension/fam11y'pension in the case of pre-
S~ 1986 pensioners/familiy .pensioners as on 1.1.1996 1in
terms of Department of Pension & Pensioners' Welfare
Office Memorandum Mo. 45/88/97-P&PW(A)-Part-III ~dated o'~
Febyruary, 1998, i
WA AR AR
S'ir, E B L /-
,,\ ‘- -_ . v , ] . ) ) --.,.
Kindly revise my pension/family pension entitlement.
. shown 1n my PPO(Photo copy enclosed) in terms:of the - Department .
of Pension and Pensioners’ Welfare Office 'Memorandum. ' No. -
AB/UQ/I-PEPW(A)  Part=TI1 dated the Le™euyuary, 1008, The
requisite particulars are given below:- ! - :

1. Name of the Applicant
in Block, letters and
Full Poetal Address

~ - o , e \

2. Type of pension admigsible.

. | : :

*3, Name of the deceased Government
servant/pensioner 1n case of
fam11y'p9nsion.

4. Date of retirement/death of the s
Government emp1oyee. :

6. Date from which pension/family
poenaion 1s being drawn.




cre b e "':';’:.I}",'-,-' Z'»’,"'-':'L%::“ 1 T ‘ ' '
o Paneon Payment. opge, (FiP0y) N,

‘Which the Pensioner/decerseg

f?;.bff1ce/Department/M1nistryﬁinéf: ﬂfF
90%vernment Servant(pensioher)" : ffi ;', X

"8, The 8cAlg QF'PGY'Qf the post
' last heiq and ' the Jast‘;pay‘ f.‘,_mW“.A,.-.;2 ,
drawn, . ' - _ﬂ' g'. o | >

; aUthority which 1ssuegd PPff : - "
10, “If apy documentary edeehéé?issf“s'g ' ‘:,

being ‘attacheg to‘faci11tate,'j’7' }”1 LTM” - zwfg}w
determination of lengtp Of.m‘»ihu~q' -

.qua11fying 8@rvice gag a7§o'

ner/doceused que(nmunt Sery- , , W
ant ' o 'pengjpneq.' 1f yos! Ty R N
detailg thereor, - | i o
Date: !(&lQNA7URb OF PENbIONER/FAMILY-PENSIONCR)
: ‘ : t qn' ‘ ; N
v . ¢ Lo

\ ' Particulapg at 2.3}5,fand~6rvéniﬁied

\ ! A i Lo

A

|
{
{
{
i
{
|

' fnSTaNATURE, TR
! . Rubber Stamp bf-PenﬁfOnxsaﬁétiOnjngs-'w

*App?icab?e_ °Nly 1n cases yhere;the;appijcantﬁisﬁva- Fami.)y
Pensioner - R : L Co e




| AMEYURE 1Y

Voo

Pt -

N ) "'\

QUIDLLLﬂLﬁ Eoy HLMI&IQH’QE BPAY & RE:- LL&AIIQN QF PENUGION EIQ+
v EOR PHk:Jﬂﬂﬁ ELN&IQUEBQL&AMLLI RENGLIONERS

1, "".Eo;:s' _T.u_e PENSION amcngu;_mg AUTHORITIES.

a) Thé '~ Pension -Sanctioning - Authority’ will: accept " the
: application - (in ¢ duplicate) - for . the. - rev1§10n of

" pension/family pension in respeét .of those pra-1985'
pensianera/family pensioners. who. . were 1n:3/reca1pt .of
penaion/family pension on 1.1.10896. An -acknowledgement in
rempeot ‘of- rece1pt of mpp11cab1on with date may bo 91v.n to
thé app11cant B T S ‘

vl

'The re]evant entries 1n regard to name, type - pqnsjon,.
Pens1on}ﬁ,Payment order _no.- and -the . date: from . which
pension/family. pension was sanctionedzw111 be attested by "
~the Pens1on Sanct1on1ng Author1ty '

c)ﬁj'After attestation, one copy of the app11cation w1th relevant

. records ‘will - be sent to the concerned Head Qf ‘Office
”1mmed1ate1y and -in any case not 1aber than 30 days from tho“
“date of rece1pt of app11cat1on.- .

. .
- e V

l

d) T ‘Wil1l be the respons1b1l1ty of the Peng1on Sanct1on1n9

. \Author1ty to ensure-that the revised PPO is. lesued w1th1n 90

., . days from the date- oF receipt of.. app11cat1on._

) H

19)' Tha Pans1on 8anct1on1ng Author1ty 1n no casa, w111 aak the

.pohu1oner/fam11y peneioner to surronder his/her or191na1 PPO
‘for issuing revised authority.. This. revised author1ty Wwill
be 1seued under the existing PPQ number and. wou1d travo1 to

\\47: ’_ the Penmionjn1sburs1ng Author1ty through the ., sama’ channeT'

. FOR Iliﬁ u_m oF Mﬁmm T

thrcugh which the ‘original PPO had trayel1ed 'fha“ ‘Pension
] Dieburs1ng Authority would affix th1s; authority “to both
'ha1ves of PPO. BT RN O .

LA ’

'ﬂFoq 1mp1emantat1on of. the dec1sion for fixation of " pay - on
notional * basis” ' as on .1.1.1986 ‘of . i,a11 “pre-1986

v

pensionera/deceased Government employees in, respect ~of - whom o

penaion/fam11y pension had been. eanctioned the fo11ow1ng factun1

_ 1nformat1on will have to be collected in each 1nd1v1dua1 caae'-

1) The date from wh1ch pens1on/fam11y pens1on was sanctioned..;

2) Post, scale cf pay for the. post and stage of pay on the date
of'retirement /death of the Government empoyee;

N ST
: o
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. Occasions on which the pay of the poat held . by thO- SR S
flpenaionor/ducoaaud Government emp10yee in the case of fnm11y ' :
" pansion wae revised betweentthe':period- from the - date from . . - ¢
which pension/family pension was" ‘sanctioned ti11. .1986., . '
Such revision could have teken p1ace due to promu1gat10n of-'
Revised . Pay +  Rules - or: .an 1mp1ementat1on “of
- recommendations of four successive Centra1 Pay Commisa1ona.' * :
or. in implementation of judgement ‘of Court’ or" dec1010n “of b
Board of Arbitration, upward rev1u1on of’ the. scaTa by the o
- Government eto, i AU B _

- T ¢
DR ' . . ) -t

The corresponding rep]acement scale of pay}acceptad for the : .‘.,¥
pre-revised scale on each occas1on. et g . ' >

/ o S . - A |

- / . - R
,The etandard formu1a adopted for. f1xat1on of ‘pay ~ in the AR

‘revised scale for . the then serving . jemp1pyees‘-oh ‘each - - R

occasion. N R Lo -;q'; T

Thereafter in each individual case  of - ipre-1986 - . . -
pension/family. pension, the pay of . the ret1red/deceaeed o SR
"employee would be fixed" success1ve1y on notwnal basie. - Thie '
implies that on the first occasion, the pay _in the ' revised
acale . of pay would be fixed on the basise of pay last drawn Y
by the retiree/Government employee before rot1remont/doath
ae -1 he was drawing the same pay 1n the pre—roviood aoqlo‘
on tho date of new scale of pay. The not1ona1 pay 80. arrived
at ‘would be basie for fixation of pay-in- ‘the rev1sed -gcale -
on mhe gecond occasion meaning thereby as if he had, drawn - = ™

) the ‘same pay during the entire duration: til1  the, furthor; ‘
revision of the scale of pay. This exercise. 'shall. be carried -
out till the pay is fixed in rev15@d ‘scale of pay effective.

from 1.1.1986 as notified by the Government in pursuance ot

- recommendations of IVth CPC. It may be notod that in. case of
fixation of pay on notional’ basis, thr'norma1 "benefit of
increment- .beyond the period. till the retiree/Government.
servant was in service shall not be adm1381b1o in any. case.
The notinal pay o arrjved at as on- 1, 1.1986 . ehall -be:. -
treated aeé the average emoluments ' for “the 'purpose . of
computation of pension and the last pay dnawn in the case of
family pension. The revised pension as on 1,1,1988 would be

. calculated “ by taking into . account average emoluments as.
referred to above but the other constituents of the .  pension

‘formula would remain the same as provided under the re1evant
Pension Rules, i.e..fifty per cent of averagq emoluments

| I . (W \3\\ I i v \"’.-._“—3/—‘

B



- togsthar :

s ’ .‘ ‘ !
j&VLQr completing qualifying service of not less than thirty
Jﬂfthree years and pro-rata less in case of lesser number of

years of qualifying service but in any case not less than. 10
years of qualifying service for. which no pension is
admissible. The pension so arrived shall not be Tless ' than
Rs. 375/- p.m. and more than Rs. 4500/~ p.m. Similary family
pension shall be re-calculated on the pay worked out
notionally as on 1.1.1%86 by applying the same formula as
applicable on .1988. The next step  would be to

consolidate pension/fam11y pens1on as on 1.1.19986. The.
same will be consp]jdatedlw e.f. 1.1.1996 by adding

Tae i . T e

‘Pension/family pens1on arrived at on 1.1.1986 on
notwona1 fixation of pay. 7 '
D.R. upto CPI 1510 i.e. @ 148%; 111% and 96% of basic.
pension as admissible vide this Deptt’s O.M,.No,
42/8/96-P&PW(Q) dated 20.03.1998, :

1i1) IR (I) and IR (II).

iv) . Fitment Weightage @ 40% pens1on/Fam11y pension as at
: (1) above,

In the case of pension, the consolidated amount so worked

"out will be regarded as consolidated basic' pension w.e.f.

1.19986 and shall be subject to minimum/maximum ceiling

prescribed 1n this Department’s 0.M. ~ No. 45/86/97-P&PW(A).

Part-I dated 27.10.1997. Since this corsolidated pension
includes D. R. upto average index level 1510, dearness relief
will be admiss1b1e thereon only beyond index average 1510 in
accordance iw1th the orders contained in. this Department S .
Order No. 42/2/97-P&PW(G) dated 27. 10. 1997 However, it . may
be specifically indicated that the commuted * portion of
penasion 111 any, shall continue to be deducted at. - the
prevailing rates. : . '

So fak as family ﬁens1on is concerned, in cases where the
fam11y} pension as on 1:;1.,19868 nas been calculated on
notional pay at a rate of less than 30%, the same will be
recomputed w.e.f. 171.1996 @ 30% of the notional pay.. The

“difference between: the family pension worked out at the

rate in force on 1.1.1986 i.e. under slab system and that on
1.1,1998 i.e. at the rate of 30% shall be added to the
consolidated amount of family pension as worked out on

e i et
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1.1.1996 1n accordance with'the provision above. The total
. of these . two 'amounts_.i.e. consolidated pension plus
l;add1t1ona1fu family - bénéfonESha11'be basic family pension
w.e.f. 1.1.1996 and\sha11 be subject to a minimum- of Rs.
o 12758 and a maximum of 30%! oﬁ highest pay in the. government
" on -1.1.1996.: D.R. . on this' basic fami]y pensTon ‘beyond .
C1.1,1996° sha]P be adm1ss1ble ‘in the same manner as 1n the. E
case of pens1on 1nd1cated above. :
. : I . ; . L
"I11. FOR PENSIONERS. j | ! : o

[

S It will be in the 1nturuut of th punu1onmru/rnm11y
: pensianers to furnish full particu1ar8 in thelr application far
revision of pene1on. They \sho&1d extend their fullest co-

" oparation to fthe'mHead**of'bffiée by supplying the relevant
documents available with them which may facilitate revision "of’
: pay/pension/family pens1on--in cases where no past records~'are.
e available. ‘ ’ ‘ '
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AWDLLA}\K IV {

GOVERNMENT OF INDIA (BHARAT SARKAR)
MINISTRY OF RAILWAYS(RALL MANTRALAYA) -
- RAILWAY BOARD '
' ‘ " sNO.PC-VI 7
. RBENO. 143/97
' . ] 'A . . ’ N o - ) -~
No.F(E)IL97/PN1/23 : NEW DELHI © Dt7.11.1997

The (GMs/OS1s/CAQs etc.’ e
Al Indian Railwavs & Production Units .
CAp por Malling, Llst)

[ ' s ot .

: ‘;'\»_‘ﬂ"7- A S
Sub; Intplementation ul Government's decislon on the recommendations
gl the Finth Central Pay Conumissioit - Rcvlulon of pension of

pre-1996 pensmners/ﬁmlly pensmners ele,

A copy —of Depafment of Pension =& Pensioners' Welfare's OM.
No.45/86/97-P&PW(A)-Part II dated 27th Oct. '97, together with its enclosures, is circulated
for information and guidance. These instructions shall apply, mutatis mutandis to pre-1.1,1996
Pailwiy pensioners governed by Railway Services (Pcmmon) Rules, 1993 and Railway SGMC¢8
(E xtla-urdmary Pmsxon) Rules, 1993, . :

2 A copy of the Q.M. rofurred to abovc has nlrcad\ been cm.ul.ned to tho Reserve Bank

of India and all the nationalised banks as well as the ‘Controllers of Accounts, Accountant
Generals ct\. ‘ ‘

3. A consordance of various instrictions and orders referred to nl the enf‘losed 0. M. wnh
rcterenue to correspondmg Rallway instructions is indicated below - ‘ ;' .
| o T

5.No. Para :No. O.M.No. & Dale ofDOP&PW's .No. & Date of corresponding’-

S Opdeyy urders fysued by Rullyyny Board
. 41  DOP&PW'S O.M.No.42/8/96-. . PC-IV/SY/DR/1 di.15.4.96 /
 PAPW(G) 120396 e
2. 41  DOP&PW's O.M.No 2USTPIC-L  PC-IV/ETTmp/PN dt.15.4.87
. 14,487 » o
3. 43 - DOP&PW's | ' 'PC-IV/88/DR/1 dt3.10.96 . ..~
O.M No 28y PEPW(G)96 B ‘
dt.12.9.96 . lioioes . |
| ” | - Contd...2/-
| \
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K "~ 4 Please acknowledge receipr, : : :
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S S5 - Hindj version will follow, "~ '/v 4
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| “T(S, SREERAN) - b
Dy. Director Finance(Estt, )11 '
Co % b ' Railway Boarg
DA As above o
[ L NOF(EIYOTPNT a3 i New Dl , Dt.711,1997
! A Copy to - N\ ' N
Pt . : (’ Wt . . o o )
; e I The GM, N.j Railway(C'onsi 5 CAOQ. Southery lewa_v(Coust.) and Central -
oE ‘Railway(Congt. ) ‘ P ' . .
. \ 2 The F AKCAQs, Al Indian' Rajl Yavs, Production Units, N,F, Railway( Const.) and-
: “ - Soutliern Railwa_v(C‘ons‘t.) SO - ! : ' ' v
] i 3. The Direcior General, RSO Ludknosy L ;
BN : ! o oo
I The GﬁnC{'iﬂ Manager and FA&CAQ, Metro RailwayCalpyey ' ~
X 45 Thecan and FA&CAQ, CORMOWNew Doty ' '
v i ! . ) ! G
S B B Thu ¢ ienora| Manager apg 1":\&(_‘:\0, CORE-.-\Uahabad
W . Ve .
P Lo The Pringipay Railway S(:l!]"(h)llcgc."\"adodur:: ’ .
’; % The CAO(Congt,), NMTPO )N umpag : L
i }’ ; % ] The ¢ MNConst, ) I\'I‘I'P(l'{)/('.'heml'qi y i
|' Mo The Director, C.-"xl\'I"I'ECI-I/'GWalior~474020 e i "
f l-:jﬁ B The Director, IRICENPype. IRIEEN Nasik Road, Hlﬂ\,ﬂ:'.EJamalpur, v ' .
Ii ; l 'xli , ll{lSL"'I"’Scr:undembad - R : : Lo ' :
f lll 2 e Managing Director, RrTES, RCON. IRFC, coNCoR of lndia Limjleq,
3 Exceutive Dircctor, Ry o -
Lo I -
i } K The Chairay and Muqaging Director, KR¢ Limited Ny Delhi - e
I E fil +4 Office of the Chier Project ,»\dminislmlox'( Telecon ), IIl(lfﬂ!l’l Raﬂway Central —_— i
Pl |‘ - Organiyayion for '1'ch;con-n(IR(I.'O'I‘) Consul_lanc_v_. Shivaji Eddgc/New Delhi ‘
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The Dii'cctOf(I\/lOVﬁmcnt), Railways/Calcuytta - C X , .
The Joint Director(Finance), RDSO, Lucknow - Vo ',
The Joint Dircctor, Mil Rail, Ministry of Dofence : B

The Joini Dircctor, Iron & Stoel, 3 Koila Ghat Street/Caleuta
Chief Mining Advisor, Ministry of Railways, Dhanbad, Bihar . -
“The Chainman, RCC, Lok Sabha Secretariat/New Dethi - Lo RN

The Chairman, RCT/Delhi - -
The Chairman, RRT/Chennai- .

 The Chairmian, RRB/Ajmer, Ahmedabad, Allahabad, Bangalore, Bhopal,

Bhubaneshwar, Chandigarh, Chennai, Calcutta, Jammu, Gorakhpur, Guwahati, .
Malda, Mumbai, Muzaffarpur, Patna, Ranchi, Secunderabad_ and Trivandrum

2+ TheEditor, BhartivaRail - .. . - AR
25! The Editor Indian Railways" o o
26 Chairman, Passenger Services Committee , _ o
27 Member, Passchgcr Amenitics Committee x“; T o a
28 The Pay & Accounts Oﬁidé(, Ministry o Railwavs(Railway Board) "~
29 The General Scerctary, IRCA/Now Dolhi
30 - The Commissioner, Railway Safety/Lucknow . : .
31 Liaison Officer, V CPC, Zonal Railways/"PUs/'RDSO.’Trg._ Institutes, Metro , '_ :
Rnilway/COFMOW/COR.E/RSC ee. - - . - C o ‘
. ' ' . SREERAM ) -
.. Dy. Director Finance(Estt.) IIT
e - Railway Board
No.F(E)II/97/PN1/2 , o NEW DELHI . o © Dt: 7.11.1997
" Copy (will} 100 spares) forwarded to the DAI(Railways)/New Delhi . ‘ _ g o
R v! . . . . . ° R . ' . . W . .




opv tomardcd to -

Tho General Sucremrv. .\IFIR (w1th 35 sp.lros) e e N S
e Cionoral Seerelary, AIRF(with 35 BPATQE)- v i AT s T

: - The Members of the National Gouncil, . Dcparlmc.ntal C ounuﬂ and Socgctan Staﬂ‘
©Side, National Council, 13-C, l'omw Shah Raad, I\c‘, Dulhi (wuh‘ :

I';' " he Sccwlarv Guncxal FRO'A; S “_ b

- n—-.
-

‘ 4 _‘3_-I R .Fu,,l 4- e "““i"".'\‘l'w""“i Ba ot - (..'
7 \Thu Seuet.lr) General, IRP()F i .,-;_.-l/ D
8 ./ - The President, Indian RdllWiW ClassIIOmcem Assoumic'n Lo .
9 / ,l‘hu Secretary, Railway Board Ministerial Staﬁ \ssoualmn L -
/.10 ic Sccwlar\ R:ul\wv Board C‘lass IV Staﬂ Amsoc.1at10n_s-=“ i N
o -
T Copy'io - ‘ | - o »
PPSs/PSS/PAs (0 @ CRIL, FC, MS, MT, ME, .‘vIL ‘\IM DG/RIIS DG/RPF, .\ll ‘\ddlllond]
.. Mombors; All QSIS Sceretary, All Excculive Duoclorb. JSs. IE(C:). JS(C). JS(D), DS(G),
“ 0 JDPC-L, DEN, Dir(MPP), DE(G), JDPC-L, IDE (N). JDE(P&eA), JDIGE), TDE (Rep.),
lDL((}), IDL(D&A). JDL(Gaz. ), JDE(W), JDE(GP), JDE(Res.)I, DF(E), DDPC-IIL IV, AW
. DDV(A&P), DDF¥)L 1T & I, JDL(L), DDE(LR)I II & IlT DDE(R)II P\O US(-\),
US( ), U.S(E), W Q. /J;\aﬂwa\ Bomd '

- CashelIE T ’udgot L(l’é;(A)I/II. E(G), L(\IG)l& I, PC-, PO & IV, E(Tig.,
(LR)L"&’T S (F)I T & Special, Sccurxt\(E), Scuuntv(ABE e Actounts HI. ERB-],
IV D, G 488),: GlAC) E(Welfare), E(SCT), E(O)L'IL I & I(CC), F(UR)I &

[ ‘ ,('517), T(C‘C‘). l’l{, Ii (D& A)y Budgut (J&M rolo Rcvmun m.ll L(LR)IU, AC‘s-lI 1
J(l%ap)L’IJ/Jll/Rudw.w Bo.ud S N e e, TEe

: 1 \Iauon.al Fuiu.nuun of Raﬂ“av PellbIOHClb, -P 14 \[oulal Strcet T \Iagar, \/Iadras
USRS 600 017, - o S , R

2w Thc Su.rcl.lrv( u.nu.ll Ndll()lhll lludmuuon of RalleV PvﬂblOl‘lelS 27/578 o
] Audltvapuram. Palghat - 678 006

3 Shri R.B. Kulkarni. President, AIRRF, 13/9 VwekanandIIouung bouolv |

, Gurumandu Road. Dombivli(East), ahdras.htm - 4"1 201,
4 The President, All India Retired Railway Officers' nssouauon, No. 1 ”-13 268, Street

. No 15, Taranaka, Secunderabad

.{ . . . . N

Copy to : DOP&PW with reference to their O.M.No.45'86."97:P&1?\\'( A)-Part I dt.27.10.97
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FNO.AWBO/0T-DERW(A)-Partll .

‘ Qovernment Gf'ndla 7 )
. Miniulty uf Farsonnael, Publio Grlevaiives & Ponslonme

s, Hupanment of Pansion-& Penslonars Wellure - =

' ! Now Delhl, Dated the 271h Qclober, 1007
CE MEMORANDUM o

on the recommondations of the Fitth Central Pay Comunlsalon—

tubjost; ~ Implamantation of Guveinin
t pre-1996 ponsionorsAamily penslonars elc.

Hovision of panalon o

1he undorsigned is directed t
Commission, sanction of the Presi
tho pre-1996 pensioners/family pens
1. Thono ordurs upply to all ponuioners/inmily penslon

Gl intvlaan (Penu on) Fuley, 1072, CCS (Extrnardinary
| Indls Services Including ofticers of

.2.2, inparsta orders wiil be lesued by the Minlatry of Da

U Hlmea ondete du nob also apply o il 114
whesa panabin et s guvarnsil

0.1, In thisun oplare;

o say that in pursuance of Government
dent is hereby accorded to the
joners In the manner indicate

ors who were drawing penolon/la
Pansion) Hules und the corrospon
om sewvice on or alter 1.1.1973,

Ly maputats tiasfanieie, |
, |

1}xdnthig 1 runlly panslunar’ tasiee s pansiuie whu wian

unalon hwlualve of sominatad partlon, it any,ilin

u baale {amlly panslon diawn on 311,12, 106 under the CCS (P

aeses
's decision on the recommendations of Fifth Central Pay
regulation, with effect from 1.1,1886, pension/family pension of all
d in the succeeding paragraphs. :

mily penslon on 1.1.1808 under tha Gontral
ding rulsn applicable lo Ruliwuy ponsionsrs
the Indian Clvil Service, retired fr

fenoa in ragard lo Anmad Forees penaloners/lamlly pansionara,

ah Conrt and Bupteine Goant Judyes wnd vller Cunutiutiunaltistutery Authoillue

[
diawlng/nitilad (o panslon/atilly penniun

Lt tuut, L oovare all olasees of

Pennion under Bis GO {(Lxtraordinay Penslon) Hules and

aimbera, ul All [adin tiaivivay, ©
onnion) Aules and the

() "Lalatling pannlunsi’ vt
an PR Tau,
) "hextutiny penalun! e ans the lmulnl
petmbon indar the GGH (I'-umlun{ uleers, 19272 1w aluo Disnbiily.
the unitaspotifing milea applbiable to Hallway anpluysas and
(u) “Lextuting tamily ponalon’ imoan th
allway ainplnysns il Manbein of All balla Baiviosa,

contanpiising tulua applivable tn

(1) 'Existing Dearneus Helle!' muans the relle! due to pensioners/famlly per

4.4 They
adding toysther:-
) The uxlating panalon/ainly punalon.

Daunoar {allal

iy
Mo, 4un PAPW(A) detud 203110006,

W) Intatin Heallal 1,

) Intenlin Hollef Q1

1 sunonnt ao atrlvad At
ponatondanily ponsion lald dowivin the uparli

JanslunAaiily pehsion of sxisiing pre-toue panuloners/tanily penslotiefs will

Mo GPLINI0 Le & (4%, 111% aiul BN of Hanlo

v) Pitmant walyhlayge @ 4t of the walstig pensluviaiily pena

willha tagnattlad an nunaolldatad penalo

yonl of Pensieirind Pansioners' Wultare Ollice Mamoranduin No 2/1/4

14 4. 1007 hon bson lnotessed {robn 1in, ABOO/ and Fla, 126010 50% and 0%
. (utin). Snce the conuolidated poenalon will b Inclu

yalanets uplo average CPl 15610,
be consolidaled with stlect fromy 1,1, 1806 by

Panrlon as asdtvlaalbin via this Oeparimant's O.M.

lun,

)}mr valllng on
-PIC. 1l duled

ranpaciivaly of tha highaaet pay In \he Qovernmant (Tha
nive of cornnuted poitlon of

w/taniily panalun with sitact frasy 1.1 TR0, Tha g

highanl ey in the Clovernmarit e e, 30,000 ainte I,
tdd hont fim nal) amount whils tenlduy monthly dishuraamnnts,

panston, If any, the aomimiited portim will ba dacdie

4.2. Some of tha exlsting penslonars who retlred be
pmmonat pension will ountinue to bia grantad ng a ne

ntilvetl a1l mn par poragraph 4 1, nalud

twaen 31.3.1085 and 31,12.1045 are In receipt of pursonal pension, The gald
parah alameant and will not ba tharged o tha panalon as conaollilaled abova,
wa o gl upto e g ndex lavel

lox avalage |0 atsutdance wilth the tavivot| wihanig uf Hawihose

A 1. tins the nonaalidutad prnalon/banlly panalen
ly Deyvnd I
Instaiments of dearnuss rellef sanotloned earlior from 1.7.1906 and

ainlagibla thatean i

1610, daarmuaa tallal will la
ratoly,

rallsl tor whicl orders urg bulng lssusd sopa
1.1.1007 in this Depianmunt's Oflice Marmornnd
P, A2 )EPW(OY /7 duted tha Did Aptll, 1007 1ay
wonaolitaled penslonfamily pauslon.

4'4. The amount already pald on account of 1
PRPW(G)-VoLll dated 69,1900 will he 1auwvero
pnra 4 1, abuve wnl antiollon ol Daninest
. I3

0 1 Whae fhee ansalidinasd iyt fiatnil prEnElon
wsanmn adill s stnppad tupto Ha jw sty nin will he
pruanuloriniy who sy 10 taualpt of Mo

Tngpaetling.

B WHpers Hse e llasaldlity )
10 234, e rohdronm Boadb of e 137¢ !
drasyh Ity faulatlon, the ik b ot Ha. 1i2/0/

bo proportionately lous.

jurn Nb. 42(8)/P&PW(GY/06 dutud the 12th Se}
patlvaly shall ba udjusted agulnat ruviaat

tistal on vonnolivntaecd ponalainmily punsiun,

s Otie panwion, the toor ealling of 1ts. 1270,

smpratin gt Ve O iQ(lO8
will npply 1o tuta
will apply for 100

7he two
soembor, 1806 and Office Momurandum

| Duarnous Hollol beaoming dua on the

Reliof Itl sanctioned vida this Department’s Offico Memorandurm No, 42/18/05-

yrim
d from the arrears bacoming due on conaolidation of ponslon/damily punslon vo In

in tenina ol paragiapl 4 sbove woths ol tu any arnaunl lana than . 1870/ thu
tagandad an panaion/inmily prnslon with sltaol from |1 RRG, In the anas ol
S will apaply o the tolnl of sl penedons takorn

el inded s Gt (Taneion) Hidwa,

I h 1 Wheto the dlaaldlly pranaton (s

Puilan, b lrawin iy acduiilon o lnvallipan
lity the tolnbmur [mit will

ol Iwo penalene as Inellealistd I praraguap
% disability, | or losser deyreu of diaabl

e




1},

prelsta) 10 il st e o
will itk Ity asoasin Lo el
rutind /I elr oy will ba tee el woend
huyghd 1,1,1000 will, huwuve!, nu

n Al Panalen Pilnbapratin fabithn
L pennbiniera g Lisaned ey suind
s without any {urthe suthorivation N1

9 TAMILY PENBION

i ] ;alnplnyml/ru—un|plnyurl ponalonoru/lar

P s uf Cantral Clovarini eimploys

AR walll $rse paghilsta] au [ollowas

PENSION
Whora tha Government parvanis on purm
panslon wapseainky drom tho Quvernmant,
wiinte thi Laoyuinieh
- pucotns entitfad W thu Jviulal
Vhuslr cusoe will not be covered

e whinh i, Bl e
il iy pestishady il Hie
All Il buivicus, thu lafily fesith

b e pevy it

" consolidutod punsion and dillsronce payablo

" whats tha pannlonar la i raeajpt of o a
i o gty e o ot

S hom ull souicay tuhoh togethot, A s tubile
snslon Payment Order. An Intimati

o] tlpsnninnn Laitad whiuh woulsd !
tatiun wf ) peibe
1,7, 10L1 witl ralurany
{ be sdimissible 1o thum during e purlod ul ait

§ wenduniin [ysayn ity e W
Hon uf upes hind saminny
i by Wooe orders,

ol b T bl s
Vai iy (Hegiadiofe) LAl A0 (S

e e rling Pubidi
Vi b

ingin panolon only. Wherte apons
apprplyd 1

n|ly- pensloners are not getting de

1w baat wdmin ol
ton I 1erma ol parandiapt

ar who huve ol pothssily W

unont absorption in public sector
the penslon of such abosrboes
i lrngating \atinial |

[ tntingtalinyr/aiitn

Bactor Tinnks handling
oty penndon 1o uxlalitiyg
asihod Aucouiis Olhears/ load ul
from 1.1.1996 Is enc

frn v isstear] i pseggraly B flos
sty tagarding the 1evisot con

Disbursing Authotitius in both halves of the P
1ha Office of CPAO and Accounts

sant by the pensian disbursing authorities to
Annnxtra-ll so thut the laltar can upe
oblufiud by tha Ponslon Disbursing A

0.1. The consoliduted ponsion/l
sl Panalon' with eflnot trom
tannayatioa ol |m||u|unu|n/lulnlly petnlonaiti

(1) Panalonurs, who el holwou

(i Family puliuiuners, who bucame ent
famnily pension & 30% of the lasl p

.. I canen al nthar |mn'llnnun;lhunily ponalonor
yuviche th nntns

e an fntarhim maanite oy ut e

Naotlony uf thal pay vo netonnl I-nullz)
Jantid uupratataly. Hoiding teau i
tntnily ponsionuors nuty Liee continuaed

vt it

Tavlaibe

£00 Llue alrsasi mo g st ol
Wy P 00/ phsated b peal

Wit atah e, pay abegnled b pondiiole

VI egnaldured duediie Tt e bistie
Pitee sl peinliygne Il od dht o
sttt Hoee B e oo
ARG ||||u|||vn|,l Dpeadivar-thoan pags

19 Dy el npplicitinn Lo Wase prantsinties bl
Lol el Atprlpeey Cuevieaped o Dl

1, IAIHI'-H?/ nf Api it s
Avtontls Wilivars b AtachosLanel aoln

advisod tu prominently tisplity those or

Y]

{nla tha Ponsion paymant Order

uthoritios i Ollles of GPAD und the respuc

armily ponslon as warked out in accorda

1.1, 1000 and whall qualily for grant of Dearne

thu inu‘.ml trom 1,110
ied for larnily punsion during the period from

1 lntafiard iyt Vo sl
10 by regulintod undet thove apdurs:

A e g e b thnee

arn |u|||1uulm| Wy g e eontont

ay drawn by tho deceased emplo

s, hnse ordnrs provido 1o
Busti olind nngd nhall
neonnnlidition o panntanfunly

Vol ponshan wiili] e i Vi vl
i ons ot il whegs U eseouuh

o b e B, GO0/ plss Tilky een aul

AL of thonn ordots should frenedd o pons!
I prsindon dinbiiading Al ahoned o

Prower agcdnna e pogel i Hae g
ey tulunme ol n nnd nataline:

tiegineg dee

IR RHITA
Dt Ll nn wndap o s

dars on thair notice boutds lur thu b

All Mintattlasdbapmitinunia of Covatusnt ol i,

} Lin atdiniug PAPWIA) 10N il
Cupy tu-
(Au por Hat attachiod)

YRR

e \0 crnuulidatad jramion busorilng s

tal prontiony vl punain e g

: ‘i||‘Illu‘nl‘lylnnpnllllll\\
i Lol Wiawis by lainlly punalaisiy wil

losed for ready reference. {Annexure 1). T
loner s Inirecnipl of more thanone

oh regarding digburgsment ol rev

Register maintained by him.

nce with provisions of Para 4,1, abo

B to 31,1208,

{ revision/consolidation of pensi

el above, gt ol papsionAnnm

(il Anddit aned Accounts

‘oS reloll 0N PUNBIDIY UL [FTUBDI Mitews
o lo thnti'but for thalr m|\ph)ymun\lru-ump\nyllmn\ .,
1 A1, abuve ar il they wate Urnwing Hin daaineaeg '
dinitnibis 0 ety Dusiiiene il
|])‘l0YIanV(n'ull\|l|(ly1lmHl. T T

Lieuthad in publi seotor undnnnklnunlmuuimmuun

! N .
onomous bodies continue 10 draw”
n torms of these orders. In cuses
wi ol Whalr penalois and huvy

1 [l tatat) VR T TUUR,

ulndenakings/aul
will ba updated !
wnalits ayual to 1ot
il tapane ot

nomotia botlias, tha leine ol ahmnplluu)mnnl\ yranl
Hnlnm (I|l|||lln|lllu 1o Fitwisy pingloy pes sl ol
I;w Hpt g W e IR IR

djluhnmmnnm of panuion 1o the Central Governmunt
palinmraflanly ‘nunnhmlun At tha punmolidatal ates
L

Gt i, Alable lieating e walulling pratmton, the
his table may be used

penslon, consolidation may
allling vl Hiw, 1@70/- 1may b appliadio otk panaivn
vad by e psnaini
lsd penslon miy by
d issued the PPO in the form given at
An acknowledgement shall be

iva Acsuuntu Otficars In this behall.
v shall be treated as final
as Rellel eqncllonad \herealter In respect of {ollowing .

i
philldptat patiaiun ahall baaoeut

Officer which ha

‘ 1.1.1086 10 31.12,1085 aund wum.uuncllunud

jee.

|
on with effect from 1.1.1 996

‘fu niibjuat 1o vatintion. Daadlod instructions rogarding
punmlon e o at nuthonsation i ihis Jugreed will be
ly prnaton t nliihese pmnsionuns/

\
i .

Wit e utipatition thot wh
ul ]l 000f 1L el L

A el Dalanos nionint v

are aittint of arears s less
st ] I Awi atalinantg i
HIHHIR,

oners us expuditiuuly us posulblu, Tu uehivve
[ tha Tt lantniment ol

s Mot e peviagn ] ponntul
Tk by [0 Flivasiden,

Ao an el e Hisdt st
Erd arpmara will b Woiush bdat

Dopantinunt thut urddar s sonstltution with the

i uni 10 thy hotias ol Coaomtredlon ot Avuotintu/lfay anl
i ooty buals Al pronmlon Hisbinning vllgos s el

anulit o ponsioners.

Vg he . s’

v‘\)‘NW‘N /-:._:)\ -
(61 Ak M nAJm\r\lN Y.
Addditfonal Suciataty (Ponsken)
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3167 8131 1267 950 1036 1091 1498 | 3256 §065 1303 977 1068 1129 1542
3168 8133 1268 951 1007 1091 1499 457 G266 1303 977 1068 1129 1542
1ee 8131 1XME 931 Tl U R I S R L R R
1170 5135 1268 51 1037 1092 1499 ) 3259 BoEQ 1304 G786 1069 1130 1543
4171 B130 126D Qh1 103/ 1094 1400 | 3260 0270 1304 W7R. 1009 11130 1544
3172 uidyv 1200 9bi \94/1_1003 juoo 9ot BT 1a0h VB 100L {100 1L
3173 8141 1270 952 10)jj- 1094 1501} 3262 8274 1305 ©78 1069 1130 1544
3174 8142 1270 952 1 a3, 1094 . 1501 | 3263 8276 1308 979 1071 1132 1545
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3178 8148 1272 954 104} :1096 1504 3067 8281 1307 960 1072 1133 1547
4179 8149 127 954 1040| £1096 . 1504 | 3268 8283 1308 981 1073 1134 1548
3100 ' 8150 1272 954 104pl 51096 1504 | 3269 goga 1308 " 981 1073 1134 1548
Jie1 8153 1273 954 1043 “1097 1504 | 3270 8285 1308 gg1 1073 1134 1549
3162 0154 1279 954 1944 Y1007 1505 | 3271 8268 1309 081 1073 1135 1549
3163 8156 1274 955 104 11098 1208 | 3272 8289 1309 981 1073 1135 1549
3144 8157 1274 955 1042|1098 1506 3273 B291 1310 982 1074 1136 1550
~\86 B158 1274 955 1042:;1098 1506 | 3274 g292 1310 982 1074 1136 1550
j186 8160 1276 956 1043) 11099 1507 4575 8293 1310 982 1074 1136 1551
3187 8181 1275 956 1043 ‘1099 . 1507 | 3276 8295 1311 983 1075 1137 1552
3188 8163 1276 957 10441 1101 1809 | 3277 8296 1311 983 1075 1137 1652
3189 .B164 1276 "957° td% 11101 . 1509|3278 8298 1312 984 1076 1138 1553
3190 B185 1276 957 10 1101 1509 | 3279 8299 1312 984 1076 1138 1553
3191 8168 1277 | 957 1044\ 1101 1200 | 3280 8300 1312 984 1076 1138 1553
3192 8169 '1277 957 1044}: 1101 1509 | 3281 8303 1313 ©0B4 1077 1139 1554
3193 8171 1278 958 1045, 1102 1511 ao62 B304 1313 984 1077 1139 1554
3194 8172 1278 058 1045’-\102 1511 | 3283 .8306 1314 OU% 1078 1140 15455
3185 8173 1278 958 10451 1102 1511 3284 8307 1314 985 1078 1140 1555
3196° 8175 1279 '959 1046 1103 1512 | 3205 8308 1314 985 . 1078 1140 1556
3107 8176 1279 959 10473 . 1104 1512 | 3286 .B310 1315 B 1079 1141 1LG7
3198 8178 1280 960 10481'1105 1514 | 3287 8311 1315 986 -1079 1141 1557
3199 8179 1280 960 1048]i1105 1514 3088 8313 1316 987 1080 1143 1558
3000 8180 1280 960 10481:1105 1514 2589 8314 1316 987 1080 1143 1558
3201 8183 1281 960 1048% 1105 1514 3290 Bai5 1316 987 1080 1143 1558
3502 B184 1281 960 104811105 1514 3591 8318 1317 987 1080 1143 1559
3503 8186 1282 961 1049111106 1516 3092 8319 1317 987 11080 .1143 1859
3204 8187 1282 961 '1939 1106 1516 | 3293 8321 1318 988 1081 1144 1560
3005 8188 1282 961 1049i 1107 1516 3004 8322 1318 988 1081 1144 1560
3206 8190 1283 962 10501} 1108 1517 | 3295 8323 1318 988 1081 1144 1560
3207 8191 1283 962 .1 «01,1108 1517 | 3206 8326 1319 989 1082 1145 1562
3208 8193 1284 963 1E 1109 1519 | 3297 8326 1319  969. 1083 1146 1562
3200 6194 1284 . 963 11'1109 1519 | s298 8328 1320 DY 1084 1147 1563
3210 8195 1284 963 1051 1109 1519 3599 8329 1320 990 1084 1147 1563
3211 8198 1285 963 1b&1} - 1109 1519 | 3300 8330 1320 950 - 1084 1147 1563
2512 B199 1285 963 105ii. 1109 1510 3301 . 8333 1321 990 1084 1147 1564
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4215 6203 1286 964 10%F 1111 1521 5304  B3d7 1322 9911085 1148 1565
3216 8205 1287 965 1b44 1112 1522 | 3305 8338 1322 991 1085 1149 1565
4217 8206 1287 965 10541 11127 1522 3306 B340 1323 992 1086 1150 1567
9018 B208 1288 966 10551 1113 ,1524 2307 8341 1323 992 1086 1150 1567
3219 8209 1288 966 1055, 111,f/1524 3308 8343 1324 993 1087 1151 1568
3220 8210 1288 966 1055 11157 1524 | 3309 8344 1324 993 1087 1151 1568
3921 8213 1289 966 1055 1114 1524 3310 8345 1324 993 1087 1151 1568
3222 8214 1289 - 966 055! 1114 1524 | 3311 8348 1325 993 1087 1151 1569
3223 8216 1290 967 4056: 1115 1526 | 3312 8349 1325 993 1087 1151 1569
9004 8217 1290 967 1056171115 1526 | 3313 8351 1326 -994 1089 1153 1570
4025 218 1290 967-,1056. 1115 1526 | 3314 8352 1326 994 1089 1153 1570
3226 8220 1291 968" {4057, 1116 1527 | 3315 8353 1326 . 994 1089 1183 1570
9007 8221 1291 968 1057j 1116 1527 | 3316 8355 1327 . 995 1090 4154 1672
3208 8223 1292 969 105 e 1117 1528 | 3317 8356 1327 095 1050 1154 1572
3229 6224 1202 969, 1058, , 1117 1529 | 3318 pasg 1326 996 1091 1155 1573
4230 8225 1292 969..1058 1117 1529 3319 8359 1328 9096 1091 1155 1573
3231 8228 1293 969 10593-1118 1529 | 3320 8380 4328 996 1091 1155 1573
3232 8229 1293 969 1059 1118 1529 3321 8363 1320 996 1091 1156 1574
3233 8231 1204 970 1060 1119 1531 | 3322 8364 1329 996 1091 1156 1574 .
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4938 8235 1295 O71 1084+ 1120 1532 3325 B368 1330 997 1092 1157 1575
4537 8236 1295 971 1031 1120 1532 3305 8370 1331 998 1093 1158 1577
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3239 8239 1296 972 1041 1122 1534 [ 3328 8373 1332 999 1094 1159 1578
3240 8240 1296 972 104¢ 1122 1534 | 3329 B374 1332 999 1094 1159 1578
4041 0243 1207 g2 1bhe Pl 1634 | A830  BO7S s una 1004 1L 1L/
3242 8244 1297 g72 10,2 1122 1534 | 3331 8378 1333 9U9 "1095 1160 1579
3243 8246 1208 973 1063 1123 1835 | 3332 8379 1333 999 1095 1160 1579
3244 8247 1298 973 10%3 1123 1536 | 3333 8381 1334 1000 1096 1161 1580
N245 @ 1208 - 9737 10%% 1123 1536 3334 6382 1334 1000- 1096 1161 15680
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£285 133% 1001 1097 1162 1582 | 3425 8518 1370 1027 i 1128 1199 1625|3514 8696 1406 1054 1156 5§ .
P@BG 1336 1001 1097 1162 1582 {3426 0520 137N 10213it129 1200 1626 | 3515 8698 1406 1054 }126 E;g 162?&
8:588 1336 1002 1098 1164 1583 | 3427 .8521 1371 1028 1129 1200 1626 | 3516 8701 1407 1055 1158 126C" 16k
cfm {336 1002 1098 1164 1583|3428 8523 1372 1025 | {130 1201 1627 | 3517 8703 1407 1055 1158 1260 1695
. 2530 1336 1002 1098 1164 1583 | 3429 8524 1372 1029"110 1201 1628 | 3518 8706 1408 1056 1159 1261 1696
5463 1337 1002 1008 1164 1684 | 3430 6625 1372 1029 "1130 1201 1628 3519 8708 1408 1056 1159 1261 1697
a4 1337 1002 1008 1164 1584 | 3431 B528 1373 1029 *5131 1202 1628 | 3520 @710 1408 105G 1159 1261 1697
£39G 1338 1003 {1009 1165 1585 3432 8520 1373 1029 (3131 1202 1628 | 3521 8714 1409 1056 1159 1261 1697
8297 1338 1003 1099 1165 1585 ) 3433 8531 1374 1030 1132 1203 1630 2522 B716 1409 1056 1159 1261 1697
8308 1338 1003 1099 1165 1585 3434 8532 1374 1033‘-’;}1.:2 1203 1627|3523 8719 1410 1057 1160. 1262 1698
£.400 1330 1004 1100 1106 1686 3435 B533 1374 101!:;:)132 1203 1&.J | 3524 8721 1410 1057 1160 1262 1698
B401 1339 1004 1101 1167 1587 3436 8535 1375 103} ;3133 1204 1631 | 3525 8722 1410 1057 1160 1262 1698
£403 1340 1005 1102 1168 1588 | 3437 8536 1375 103J 14133 1204 1631|3526 8725 1411 1058 1160 1262 1699
1404 1340 1005 1102 1168 1588 | 3438 8538 1376 1022 ;134 1206 1632|3527 8727 1411 1058 1161 1263 1699
1405 1340 1005 1102 1168 1588 3439 8539 1376 10’!§ '1\14 1006 1633 | 3528 8730 1412 1050 1162 1264 1700
100 1441 1005 1102 1168 1489 3440 8540 1376 1C03¢ ‘ 1633 | 3529 8732 1412 1059 1162 1264 1701
2409 1341 1005 1102 1168 1589 | 3441 8543 1377 10”2 |.,-, 1633 | 3530 8734 1412 1059 1162 1264 1701
6411 1342 1006 1103 1169 1590 | 3442 8544 1377 103% Ak 1633 | 3531 8738 1413 1059 1162 1264 1701
A312 1342 1006 1103 1169 1590 | 3443 8546 1378 1033 {1} 1634 | 3532 8740 1413 1059 1162 1264 1701
8413 1342 1006 1103 1170 1590 3444 8547 1378 1033 1635 | 3533 8743 1414 1060 1163 1265 1702
1415 1343 1007 1104 1171 1591 3445 8548 1378 105 1635 | 3534 8745 1414 1060 1163 1265 1702
8416 1343 1007 1104 1171 1592 3446 B£550 1379 1033 | 1636 | 3535 8747 1414 1060 1163 1265 1703
6410 1344 1008 1105 1172 1593 | 3447 8551 1379 1023] 1636 | 3536 8750 1415 1061 1163 1266 1704
Pa19 1344 1008 1105 1172 1593 | 3448 0553 1380 102§ (¢ 1637 | 3537 8752 1415 1061 1164 1267 1704
$et0 1344 1008 1105 1172 1593 3449 85654 1380 1033 . M 1638 | 3538 8755 1416 1062 1165 1268 1706
nan3 1345 1008 1105 1172 1593 3450 0555 1380 103k ¢ 1630 | 3539 8757 1416 1062 1165 1268 1706
U Padh toon 1105 11 bl ishe, poLL 13U 100 1638 | 3540 BrLY 1416 1002 118% 128 170u
nanG 1346 1009 <1107 1174 1695 345 a559 1381 1035 1638 | 3541 08763 1417 1062 1165 1268 1706
Pl A0 1009 1107 1174 1hah | 3459 U561 1302 1016 1639 | 3542 8765 1417 1062 1165 1260 1706
R0 21346 1009 1107 1174 1595 | 3454 8562 1382 103-.'.! H 1640°| 3543 8768 1418 1063 1166 1269 1707
£490 -17247 1010 1108 1175 1596 | 3455 8563 1382 1035 . 1640 |'3544 8770 1418 1063 1166 1269 1708
hAny 1347 1010 1108 1175 1597 | 3456 BGGS 1303 10\5:-,{_- 1641 | 3545 8772 1418 1063 1166 1269 1708
ne33 1348 1011 1109 1176 15906 | 3457 8066 1303 103F {0 1213 1641 | 3546 8775 1419 1064 1167 71270 1709
fle34 1348 1011 1109 1176 1598 | 3458 8568 1384 103§ {"fis1 1214 1642 3547 8777 1419 1064 1168 1271 1710
, 0435 1348 1011 1109 1176 1598 | 3455 8569 1304 1038 § 1141 1214 1642 3548 8780 1420 1065 1169 1272 1711
na3g 1349 1011 1109 1177 1558 3450 8570 1384 1028 % 11141 1214 1643 | 3549 8782 1420 1065 1169 1272 1711
(439 1349 1011 1109 1177 1599 | 3461 8573 1385 10381141 1214 1643 3550 8783 1420 1065 1169 1272 1711
0441 1350 1012 1110 1178 1600 | 3462 B574 1385 1038‘;:1-141 1214 1643 | 3551 8787 1421 1065 1169 1272 1171
£142 1350 1012 1110 1178 1600 3463 8576 1386 1039 “1143 1216 1644 3552 8789 1421 1085 1169 1272 1711
asd3 1350 1012 1110 1178 1600 | 3464 8577 1386 1033; 1143 1216 1645 | 3553 8792 1422 1066 1169 1272 1711
n145 1351 1013 1111 1179 1601 | 3465 8576 1386 10394143 1216 1645 3554 8794 1422 1066 1169 1272 1712
£a46 1361 1013 1111 1179 1601 | 3466 8580 1387 '1040(1144 1217 1646 | 3555 8796 1422 1066 1169 1272 1712
pi48 1352 1014 1112 1180 1603 3467 8581 1387 1040‘ nid4 1217 1646|3556 8799 1423 1067 1170 1273 1713
$449 1352 1014 1112 1180 1603 3468 8583 1388 104111144 1218 1647 | 3557 8801 1423 1067 1171 "1274 1714
8450 1352 1014 1112 1180 1603 3469 8585 1388 1041\1M4 1219 -1649 | 3558 8804 1424 1068 1172 .1275 1715
8453 1353 1014 1113 1181 1603 | 3470 8587 1388 104} "1.144 1220 1650 | 3559 B8BO6 1424 1068 1172 1275 1715
N464 1353 1014 1113 1181 1604 | 3471 §G01 1389 104) 144 1222 T1651 3560 6B08 1424 "1068 1172 1275 1716
nAGG 13954 1015 1114 1182 1605 | 3472 8593 1389 1041\“4!4' 1923 1653 | 3561  BH12 1425 1068 1172 12756 1716
1ih7 1354 1016 1114 1182 1605 | 3473 8596 1390 1-144 1225 1655 | 3562 8814 1425 1068 1172 1275 1716
HiG8 1354 1015 1114 1182 1605 | 3474 B598 1390 1144 1226 1656 | 3563 8817 1426 1069 1173 1276 1717
5460 1355 1016 1115 1183 1606 | 3475 8599 1390 1042 ‘1144 1226 1656 3564 68819 1426 1069 1173 1276 1717
g461 1355 1016 1115 1183 1606 | 3476 8602 1391 104@&1144 1229 1659 | 3565 8821 1426 1069 1173 1276 1717
8463 1356 1017 1116 1185 1608 | 3477 8604 1391 104'1.“144 1230 1660 | 3566 8824 1427 1070 1174 1277 1719
4G4, 1356 1017 1116 1185 1608 | 3478 8607 1392 1048+ {145 1232 1662 | 3567 8826 1427 1070 1174 1278 1719
8555 1356 1017 1116 1185 1608 | 3479 8609 1392 045 {145 1233 1664 | 3568 8829 1428 1071 1175 1279 1720
64G8 1357 1017 1116 11856 1608 3480 B611 1392 1044 iMS 1234 1665 | 3569 8831 1428 1071, 11756 1279 1721
8469 1357 1017 1116 1185 1608 3481 8615 1393 1047, 1145 1236 1666 | 3570 8833 1428 1071 1175 1279 1721
8471 1358 1018 1117 1186 1610 | 3482 8617 1393 104?; 145 1237 -1668 | 3571 8837 1429 1071 1175 .1279 1721
n472 1358 1018 1117 1186 1610 3483 8620 1394 104k 1146 1239 1670 | 3572 6839 1429 1071 1175 1279 1721
w473 1850 1018 1117 11686 1610 | 83484 BLL2 1394 1()4? ‘.‘Mb 1240 1671 | 3573 8842 1430 1072 1176 1280 1722
#475 1359 1019 1118 1187 1611 | 3485 8624 1394 104,u’,1\46 1241 1673 | 3574 8844 1430 1072 1176 1280 1722
0476 1359 1019 1119 1188 1611 | 3406 6627 1395 104 148 1244 1675 | 3575 8845 1430 1072 1176 1280 1722
NAZB 160 TP 1190 1ina LG g araa 1t el ?.1 jan 1p4n  te7R | an7a pndin 14 Wra 1176 e 7PN
W7y LauU JOu0 110 s by tona ) adnn Bo e toun a7 Vlay 1/ lo/y | 3bs7  bunu 1431 1073 1176 2oy 1729
440 1360 1020 1120 1189 1614 | 3489 8634 1306 10477 1149 1248 1680 | 3578 8853 1432 1074 1178 1282 1724
8483 1361 1020 1120 1189 1613 | 3490 8636 1396 10471149 1249 1681|3579 8855 1432 1074 1178 1282 1725
g484 1361 1020 1120 1183 1613 3491 8640 1397 104']{,1149 1250 1682 | 3580 8857 1432 1074 1178 1282 1725
p486 1362 1021 1121 1190 1615 3492 8642 1397 1047 % _1149 1050 1682 | 3581 8861 1433 1074 1178 1282 1725
g4B7 13521021 1121 1190 1616 | 3493 8645 1398 1048 1150 1251 1683 | 3582 8863 1433 1074 1178 1282 1725
gas 1362 1021 1121 1191 1615 3494 -8647 1398 104&91150 1261 1684 | 3583 8866 1434 1075 1179 1283 1726
B490 1363 1022 1122 1192 1616 | 3495 8649 1398 10484 1150 1251 1684 3584 8868 1434 1076 1179 1283 1726
8491 1363 1022 1122 1192 1616 | 3496 8652 1399 1049';1152 1253 1685 | 3585 8870 1434 1075 1179 1283 1727
8493 1364 1023 1123 1193 1618 | 3497 8654 1399 104941152 1253 1686 | 3586 ag73 1435 1076 1180 1284 1728
0494 1364 1023 1123 1193 1618 | 3498 -8657 1400 10'x0;"{; 53 1254 1687 | 3587 8875 1435 1076 1180. 1084 1728
3495 1364 1023 1123 1193 1618 | 3499 .8659 1400 10‘»0& 1163 1254 1687 | 3588 8878 -1436 1077 1182 1286 1730
3400 1365 1023 1123 1103 1618 | 3500 "BLGO 1400 10%0- {163 1254 1687 | 3589 B88B0 1436 1077 1182 1266 1730
Bauo 1365 1023 1123 1193 1618 | 3501 8664 1401 10.;0» 1153 1254 1687 3500 8882 1436 1077 1182 1286 1730
‘8501 1366 1024 1125 1195 1620 | 3502 .8666 1401 1050‘1153 1264 1687 | 3591 8886 1437 1077 1182 1286 1730
8502 1366 1024 1125 1195 .1620 | 3503 (8669 1402 10‘1" 1153 1254 1687 | 3592 8868 1437 1077 1182 1286 1730
503 1366 1024 1125 1195 1620 | 3504 8671 1402 1051, 1153 1254 1688 | 3593 8891 1438 1078 1183 1287 1731
4505 1367 1025 1126 1196 1621 3505 (8673 1402 104! ’1153 1254 1688 | 3594 8893 1438 1078 1183 1287 1732
8506 1367 1025 1126 1196 1621 3506 '8676 1403 Wi 154 1256 1689 | 3595 8895 1438 1078 1183 1287 1732
8508 1368 1026 1127 1197 1623 3507 :8678 1403 A 1256 1690 | 3596 8898 1439 1079 1184 1288 1733
8509 1368 1026 1127 1197 1623 | 3508 8681 1404 1 1257 1691 | 3597 8900 1439 1079 1184 1288 1733
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3870 9571 1548 1161 1273 1306 1865|3928 9714 1572 1179 1293 1407 189213086 9857 1595 1196 1312 142N 1900~
W+ 3071 9575 1549 1161 1273 1286 1865 | 3920 9716 1572 1179 1293 {407 1893 | 3987 9859 1595 1196 1312 1427 7020
1. au72 9577 1549 1161 1274 1306 18G5 | 3930 0718 1572 1170 120071407 1893 | 3008 9862 1506 1197 1313 1420 1700
P f 4550 1550 1162 1275 1387 1066 (3931 9722 1573 1179 129311407 1693 | 3969 9864 159G 1197 1313 142y 1
8 | 3874 LB2 1550 1162 1275 1387 1866 | 3932 9724 1573 1179 1293 407 1893 | 3990 9866 1596 1197 1313 1429 w2l
3 3075 ou3 1500 1162 1276 1387 1066 | 3933 9727 1574 1180 1295, |408 1894 {3991 9870 1597 1197 1313 1429 1922
4 3676 905 1551 1163 1275 1387 1867 | 3934 9720 1574 1180 1295 1400 1894 | 3992 9872 1597 1197 1313 1429 00
¢ 3677 95u8 1561 1163 1275 1388 1867 | 3935 9731 1574 1180 1205.-}408 1885 3993 9875 1598 1198 1314 1429 1023
1 3876 9001 1552 1164 1276 1389 868 | 3936 9734 1575 1181 1896 | 3994 9877 1598 1198 1315 1430 19u4
g A6 DN 1662 1164 1276 1009 1869 | D907 4736 1675 1101 1806 | 3995 9879 1598 1196 1315 1410 1904
‘ BBUO OLUL  TLLD VIGH 1276 13BY 10Ny | BLHOD U8y 1576 1102 1090 ;88‘7‘ ggg‘-" “:‘_:‘: ::22 113}‘(' :::‘I “‘:?"-
T 3801 'GLUY 1553 1164 1276 ° 1309  18GY { 3930 9741 1576 1182 1808 Hu : . dan) b
[ 7. 3se2 lgeot 1553 1164 1277 1389 1869 | 3940 9743 1576 1102 1898 | 3998 A08T ooe 1200 1317 138 s
| " Gus3 9604 1554 1165 1278 1300 1870} 3941 9747 1577 1162 1898 | 400 sJ)Bgo 1600 1200 1317 1433 1997
: 3884 {OGOG 1554 1165 1278 1390 1870 | 3942 9749 1577 1182 1898 | 4200 11120 1800 1350 1481 1611 boret
3885 ‘9508 1554 1165 1278 1390 1871|3943 9752 1578 1183 d 1899 <1
3606 ,0611 1555 1166 1279 1391 1872|3944 9754 1578 1183 1208¢! 11412 1800 . . I
3087 [0613 1566 1166 1279 1302 1072|3945 9756 1578 1183 1293.‘[:1412 1000 |Note: E’”""’”?“’gc‘””’ly"s 3, 4,5 6and 7 has
3uu8 'OB16 1556 1167 1280 1303 1874 | 3946 9759 1570 1184 12911413 1901 oen arived as follows:-
3889 0618 1556 1167 1280 1393 16874 | 3947 9761 1579 1184.12‘.'29?«' 1413 1901 ot i ]
3890 | 9520 1556 1167 1280 1393 1874 | 3948 9764 1580 1185 1300)-|1415 1503 °°'“"‘"3-Cg”,;°.”d"”7d”9”5’°gf‘q‘2”’°°’””I”’;‘,';
3891 9G24 1557 1167 1280 1393 1874 [ 3949 9766 1560 1185 1300 1415 1903 [B.P. in column 1 + DR drawn + '
3892 SC26 1557 1167 1281 1393 1874 | 3950 9767 1580 1185 13001415 1903 Rs.50/- P.M. + IR Il @ 10% of B.P.
3893 9G20 1558 1168 1282 1394 1875|3951 9771 1581 1185 1300, 1415 1903 subject to a minimum of Rs.50/- P.M.].
3804 ©9G31 1558 1168 1282 1394 1876 (3952 9773 1581 1165 1300, (1415 1903 . _ .
3895 9633 1550 1168 1282 1394 1876 | 3453 9776 1582 1186 1301 {1415 1903 Column 4:Consolidated pension as in column 2 —
, 3096 9636 1559 1169 1283 1396 1877 | 1954 9778 1582 1186 1301|1415 1904 [B.P. in column 1 + DR drawn + If1 | &
! 3897 GG3B 1559 1160 1283 1396 1677 | 3955 9780 1582 1186 1301. |1415 1904 Rs.50/- P.M. + IR Il @ 10% of B.P.
Wt 3808 9641 1550 1170 1284 1397 1879 | 3956 9783 1583 1187 1302 1416 1905 subject to a minimum of Rs.50/- P.M. +
! - 3y99] 043 1560 1170 1204 1397 1879 | 3957 9705 1583 1187 1302 11416 1906 I1A3 @ 10% 0! B.P. subject loaminimum
4500, OG44 1560 1170 1284 1397 1679 | 3958 97868 1584 1188 1303 |1418 1907 of As, 100/- P.M.].
3501 9G48 1561 1170 1284 1397 1879 | 3959 9790 1584 1188 1303 j1418 1907
; 3902 SO 1501 1170 1284 1397 “1879 | 3960 9792 1584 1180 1303 1418 1907 iColumn 5: Consolidalad pension as in column 2
i, , 3003 9G53 15662 1171 1284 1397 1079 | 3961 0796 1585 1188 13031418 1907 ' +DA @ 4% thereon — [B.P. in column
. W04 OGLE 1562 1171 1204 13D7 1800 | 3062 6708 1585 1188 1303111418 1007 1« DA drawn + I8 | @ R5.50/- P4, +
‘( S005  DEST 1562 1171 1204 1397 1880 | Buud  9BO1 1686 1169 1308 | 1410 1909 IR @ 10% ol 8., subjoct (0 ammimiam
i _ 3006 9660 1563 1172 1285 1398 1801 | 3964 9803 1586 1189 1419 1909 of Rs.500- P.M. + IR Il @ 10% of 6.9,
P 3507 G662 1563 1172 1285 1398 1002 | 3965 9805 1586 1189 1419 1909 0 biact 10 aminimum of Fls, 100/- P.M.J
. 3908 OGG5 1564 1173 1286 1400 1883 | 3066 9808 1587 1190 1338 1311 ) i '
C 3009 9667 1564 1173 1206 1400 1883 | 3967 9810 1587 1190 o 1 ) . nsion as i column 2
P 3910 9669 1564 1173 1286 1400 1883 | 3968 9813 1568 1191 1422 1912 |Column & fg’;‘g"?;‘ﬁ,gfeo,;_[ap, in column
~ Y. 3011 9673 1565 1173 1286 1400 1883 | 3969 9815 1588 1191 11422 1912 G R drawn » IR | @ Fis.50 PA. +
T 3012 9575 1565 1173 1286 1400 1883 | 3970 '9817 1588 1191 1422 1913 T 5. . subjectlo aminimum
: i 3913 9678 1566 1174 1288 1401 1885 | 3971 9821 15691191 j422 1913 %0l B.F. III@ oo ot 0.
cL 2914 96HO 156G 1174 1288 1401 1885 | 3972 0823 1589 1191 1422 1913 . ol Rs.50/- P.M. + IR 1l @ 10% ol L.5-
o 3915 902 1566 1174 1288 1401. 1885|3973 9826 1590 1192 B 1433 1312 ‘_5ub/_qcffoamln/mumoIHs.100/-P.M.].
' 3916 9505 1567 1175 1289 1402 1887 {3974 .9828 1590 1192 1dob } 14 ' T . .
4017 9an7 1567 1175 1289° 1402 1867 | 3975 9829 1590. 1192 120p°| 1423 1914 |ColumnT: Consolidated pension as in column 2
. NI ueda (RER 1176 (Z0n (4nd  IAnnLau/e  unan o (ot ey e 1429 1916 +DR @ 13% tharean — [B.P. in column
. 3919 ysud 108 1176 1200 1404 1pBl SU//  uu34 15ut 1193 IL)L'E 1423 1uib l:ulldiuwu:llill,»."i)!a‘:-l!’I'_I\I ’
4920 604 1568 1176 1280 1404 1889 | 3078 9637 "1592°1194 13Ch | 1424 1916 IRl @ 10% 0! B.P. subjec(toaminimuin
5991 6508 1509 1176 1200 1404 1889 | 3979 9839 1592 1194 13CH | 1425 1917 . of As.50/- P.M. + IR lil @ 10% of B.P.
3652 9700 1569 1176 1280 1404 1889 |3960 9841 1592 1194 1304 | 1425 1917, subject toa minimum of As.100/- P.M.].
, 3923 9703 1570 1177 1292 1405 1890 | 3981 9845 1593.1194 1309 1425 1917 PR M -
' 3904 0705 1570 1177 1292 1405 1890 | 3982 9847 1593 1194 13A0| 1425 1917 . - Mgf@w :
: 3925 0706 1570 1177 1292 1405 1890 {3983 9850 1594 1195 1310 1425 1918 , : (USHA GANDH))
oo 4926 0709 1571 1178 1292 1405 1891|3984 9852 1504 1195 13u1} 1426 1918 Under Socretary
.' 39;27 o711 1571 1178 1292, 1405 1891|3985 "9854 1594 1195 131111426 1918 ] ' -

‘..i‘
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*{ _and Accounts Office regarding consolidation of pension inj
Pensioners Welfare Office Memorandum No.4$/86/97-l?{iI’W(A)-Pt.-ll dated 27.10.1997,

. ]
Form of intimation by the Pension Disbursing Authority to the,

H
'
i
i
|
i
i

N

H

“.entral Pension Accounting Otfice/Pay
1erms of Department of Pension and

ANNEXURE li

1. Name of the Pensioner/
Family Pensioner .
2. PPONo. Ay .
3. Date of retirernent/Death {; - .
(in case of family pension) ) 1 :
\ v "
4. Savings Bank A/C No. { ‘
¥ E
6, Namo of the Dank/Paying Branch 1 ;
6. Bank C%ode No. !1 3
! ]
7. Computation of consolidated pension/family pension ? 3 .
1 D
' Pension *Famid Pension *Family Pension (At enhanced rate)
i ; - ==
(A) Existirig basic pension o
(inclusive of commuted P
portion)/Family Pension . L
(B) Doamess Relief upta CPI 1510 Le. : - Ay f
- 148%%, 111% and 96% af Pensior/ AR
Family Pension as drawn. L
() tst Intorim Rollut. ‘ ‘

(D) Hind Inturim Ralief.

(E)

(F)

40% of the Buslks Penslon/Family
Punsion as ut ‘A above, .
hY

[
Consolidated Pension/Family
. Pension (A+B+C+D+E)

P

e ———

Note: 1.." The final revision of pension in respect of pensioners retired p

8. Whether consolidated pension/family pension is final or allowed as imi
9. . Bémar‘ks, if any. , s
R A

To

{. il-unlml Iranelui /\l-l-llllllllllu.(J"ll-n
Ministry of Finance,
Departmont of Expenditure,
Trikoot-}, Bhikaji Cama Place,
New Delhi - 110 066.

2. éoncornud Pay & Accounts Office.

G

be done by the Pay & Accounts Office concerned.

‘2. The final revision of Family Pension except in case of those w

'1.1.1986 10 31.12.1995 and were sanctioned the same @ 30%
done by the Pay & Accounts Olfice concerned.

(* ! not applicable draw & line across.)

hc; became eligible for
of last pay drawn by the
. )

;
|
I
|
!
|

|
!

{amily peﬁsion during the pericd
deceased employee, willalso bs

bl e
<
I
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11) CLW, DLW .and ICF;
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| New: Delhi R
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el ~— : MOST IMMEDRIATE
B c e No.2+1/87-PIC. '
. Govornmenl ol | ) !

{ Ministry of Personnel, Public Grig¥gices & Ponsions

- S Dapiauntmont of Punulon ancd P nors' Wolluio

- . ...k 4 \

P ; New Delhl, tha 16th April, 1987.
o A : : R .

: T o - OFFICE MEMDH/\HL’)’,L_!M

; b i - . . .o N ke

! ERE Bubloatis tatlonalleation of penalon atructure for pre (.1, 1000 punaione (g:.lmplamunmllon of Qovorninunt's ducisiona on ihe
oL . rucommandations of thu Fourth Cuntral Puy Commilagion, El.- & -

' s ‘ ’ e .

i ,’ Thu undursignad le dirtnotlud 1o say that In pursuanco ol Gavoernmunt’a dyc% 20 on 1ho recommendutions ol tha Fourth Contral Pay .
{ .4, -, Cominluston announcad in thle Departimont's Resolution No.2/13/87-P.I.CY i 4d the 181h March, 1087 sancllon of tha Prasldont lu
g oharaby wcoordad to the regulation, whh alluot frorth 1,1.1000, ol ponsluf/f _Qy punolon ol wxlsling punslonursfinmlly punslonara
1 . “In thw mannwr indlcatod In succuuding paragraphs, C o AN e e ’ ) !
[ ) 21 Theso ordurs apply 10 all punslonors/iamily’ pensionors Bth Mnroh,‘ 1007 regarding minimum panslon/”
{ wha! are drawlng “punslon/imnlly  punslon undur  the Jamily punslon, : Ty,
: L GLS{Ponalon) Rulus, 1072, CCH ([Exuumdlm\rr Punalon) Rulus -, .

{ =5l the mnnmmmlln‘l tilun appllonble \n 1in Iwur TCILIGRGIE TONAL  NBEIEE FON EXIRTING PENSIOHENR

Lavind v vl A Bwlia Baiyioaa nclisling sl wl h L ulcninte ol v calugortae o) dalaw slodl

. Aindian Clvit Sorvicu, 1utired lrom Burvive on o aftor 1 additlonal rullul at the relua Indicatod for waobi;

b LAUZY, o regard to the [C8 officars who ruellred bolors

SN TN L1074, weporate orduere wxiunding the bunullts 8ol oul \he casu ol Governmont survants who jotlrud -

j e u[\dnr ihfs OM will be issued under Section 10-A of the :irior 10 30Lh Septumber, 1977,

i ClFormar Gucroetary of State Sorvices (Conditlons of Servico) Aolwoon 3010 Soplumbaer, 1077 ond 30th Aprll
i {-:'j\j/\ﬂl. o972, : 1070 and huva not oplud lor murgur o dunrnoss
o allowancu In terms ol Minlslry af Flnanco,
g v 2.2 Soparato orders whl be lssuud by tha Minlsiry of 4 lDepartment of Expenditure O.M. No.19{4)-E.V/79
i ¥ Doionce In togard to Armed Forcus pansioners/family : gdnlud tha 25th May, 1979. '
K =t punslanura, i Potween 30th April, 1070 and 30th March, 1085

vt and hove oxsrclead tholr option [n lavour of
1 -;Parugruph 4(a) of Minlslry of Finance Olllce
‘i :Mamorandum datod the 25th May, 1978 1clorrad 1o

"‘.1' 2.3 Thaso orders do not also apply to rellred High Count
¢ und Supreme Court Judges and olher conslitutional/statutory

T EE authorlifes whose penslon etc. s governad by separate labove In terms of Dapartment of Ponslon and
Wb o rulosiondors. Nacossary ordore In thule casu will bo lssued by P Punsloners' Walfnre OM, Nu.30/9/00-P&PW dated
il 1ol the rogpuctive adminlatrative authorlides, Yk the Bih August, 1086, o oL
i . ' . . L C ’
| | 3.1 In thuso orders: and ‘o ymily penelonars and parsons In racelpt ol extra-.
. (a)'Existing punsloner' or 'Exiating family pensionar' . ordinaf i lenslon additlonal rulief shall be admissible as loliows:
N . moana a penslonor who was drawlng/entitied to 1441 the case ol ponslonors drawlng panalon of Re.500/-
R ponslor/tamity penslon on 31.12,1085. Far purposes ¢ ider loss, additlonal rellel shull b aqual 1o 15% ol
4 S ol upduting funlty penaton 14 alag covors mumbare of PEdt] amount ol wsxivting punolon plus oxleling
i N lamily al employsea rutlred prior 1o 1,1,1988 and In “{quarness rollal subjuct to the condition that the
! i whoso cago lamlly ponsion has not commenced as the { *‘« ddhional roliaf shall in no case bu jues than Re.75/
i R ) ponsloner le/wae allve on 31,12,1006, i/ F‘ tho anwue ol punslonuts dinwling punclon above .
i R : (0 “Lalutling panslun' munou the Laule ponelon incltistve ol A fe Bo07-, sddilonal rallal ohalt Lu wuual o
[ vatniiad pantfon; 10 wny, dus on dEARGlenb, B Hwrunus butwaan e uxlsiing Nxod duarness tullul

o covil g il clussas of punsion undur thu GC8 (PPunslon)

]

% 151 M8.038 und the nollonal rullul calculatud vl 05%
fulus, 1972 aa alvo Disabliity Pension undar the CCS : ;

1

"3 4! uxlaling ponslon as dolinud in para 3.1(b) subjoct
{Fxtroordinary Ponslon) Hulos andd the garrmepunding 1 tho candltion thut whute thu wild dilturunca shown
wilog appllcablu w Huliway umployeus, and Mumbuts i+ Bugallve amount of [ Juss thun e 1760 the  udditionul
ol Al Indla Bervious, In the cnse of pre 1.1,1973 J pllal shall be  Fs 175/, . Co
“ rotlreos It wiil also Include Temporary Inciease, Ad A

hoc Increaso and Ad hoo Nulisl, .
(a)'Extaling funily ponslon' muwano the baste tamlly
punslon dus on 31.12,1006 under the CCYH (Punalon)

11y the cage of Governmant servantn who ratlred -
(Y twaan 301th  Baptambar, 1077 nnd B0 Apelt,
S 14070 and hava optud or iy dusmud 0 have optad lor

© Hulug, 1072 or C8 (Extrnordinary Panslon) Nulue ns 4 F.41fha bonolit of muorgur of duaruss allowanoa in pay
: - thu cugy iy ba gnd thi conuspopding ales npplicubly ‘R fupto CPY 272 In taims ol Minlsiry ol Flnancu,
: ‘o Huitway employsras omd maetnbars o All i Gervicus, - § :‘é 'Jupmlmunl ol Expondhure Ultles  Mamorandiim
() Existing duntnosys raliel punmy tho reliol due to § !'? }Jo.lu(d)‘liVNU dated the 2510 May, 10/40,
N potslonote/tmnily panslonets uplu avorage C1L OO0 at | j(;f{a\,l“,4 auih Apidl, 1u/0 but holore Gist Janunry,
P Ui pton vantaliond Dy thls Drguotnunt'a OUM, X i".@i'%ull;! wind hiave oot updoek i fgvour of paragisply o)
R : ' } MaAvi)-PalWud datad tha did Maoly, toud, i 1% 1,1 Minlslty ol Flnunsy O.M, duted thy ehih May,
Poiay ' i 5‘;:‘,1070 In tnrms of Dapurbnunt ol Panslen and
x 3.2 Al culeutations In tarmis of thasu orduwis will bo bovud B Jronslonuis' Wallive Q.M. datad lluI; Uih Augusl, WUG:
1 oo punslon and/or dantnaee tollol s ahove whhiout 1aklig It (it iOn or aline 318t Junuwy, 1ute bl h;llmlr:“ldlnll
'{ N e adluot af thiv Migiatry's CLM, Ho R0 LG, Muinlt, fut ot dld pod ot ot gt ul wiliiilnm
v 13 ' s

NS AR FIR O
\i -

o ki .




L rinance U.M. NO.F.1{J)-k.Vv/8< galad ne. sin Apry, . -

Wres 1 and U} g & - o e .
-7 ;71982 and also did not opt In favour of paragraph 4(a) of : y P A0S Bt Che g
v /2 - Minisyry of Finance O.M. dated the 25th May, 1979 infN ElICULATION OF PENSION AT 50% OF /Lal®.;
« © &% < _.terms of Depariment of Penslon and Pensioners' Welfare|" IMENTS IN PLACE OF SLAB FORMULA '
7 JOM. dated the 8th August, 1986 - - w0 D T R R
) ‘ _ J 3 tho-case ol oxlsling punvlonors, whousponsion w
the addltional rellef shall be admisaible as foliows:’ cylated .under the slab formula, the pen‘z;on »:/’illh ;
‘ (a)in the case of pens!oners drawing pension of Rs.500/; or recg%" ated at 50% of average emoluments. Thera wiill ber
F less, additlonal relief shall be 10% ot total’ amount of uppe \gealllng on the.amount of pension so worked out. Th
oxisling penslon plus existing, doarness roilel subject to reckdiyible emoluments and tha rockonablo qualilying sorvica
| -the condition that the additional relle! shall In no case be . 1heilr;} 380 will however remaln unchanged. The addilion
!4 less than Rs.50/- . pensjo.becoming due under these provisions will not howev
{ ' _ » beJ h¥en Into account for computation of additional reli
;-: {b)In thq case of pensioners drawing pension above Rs.500/- sandlibped in the preceding -paragraph nor will it qualily f
3‘ _additional reliet shall be equal to the dillerence between addiginal commutation.” - .
> the existing fixed relief of Re.538/- and the notlonal - (; ST
i * roliot calculatod at 80% of exlsting pansion as delined In ISOLIDATION O " | o
} . Para 3.1(b) subject to the condition that where the sald | 4 IDATION OF PENSION_' -
P _dlfference shows negatlve amount or ls .less than fan 14 he ?enslon/lamlly ponslon~ol “existing pensionor
; ~ -"Rs.125/- the additlonal rellef shall be Rs.125/- ) 1a1 %r;sa%r;?r:; 1:(;ltlalht:aer consolldalgd whth efloct trc
gy ; . ‘ ' . ' i . e .
Z . (C) In the'case of Government servants who rétired on or , mg '::II;‘T:S g::rsr:::éorér;:ér;gai:g\fly penslon,
A . : g .
e _after 31.1,1982 but before 31.3.1885 and have opted or 1Bt} 1he additional benefits' accrulng. from paragraph 4 a
NI deemed to have opted for merger of dearness allowance 831 5 above. : .
W upto CP! 320 In pay In terms of Minisiry ol Finance, . rrlue v "
A ‘. Dopartment of Expendliiure O.M. _No. F.1(3)-EV/82 be 1 /la;r‘?you:ten:&n ar;vll\:gd eﬁtactw“:r02191 :ei}gé(fjsed T

3 ‘ ; - :

!3 L _ gc?r;?sc:lblt??aselgl}ovc;?m' 1082, the addilonal rellel shall ba ‘upperdalling on penslon plus relisl laid down In the Dopartm:

T ‘ : ’ of H lon and Pensloners' Welf O.M.No. -P&p

§f . (a)g tshoeo/case Iol per;slonz:jsl ldra\lNlng” Plen;‘ﬁ?,;’f- d'a"llhe 3rd March r;9!;;6 wtlall a;;nd rer:r:)ov‘;i(“) E;\t:.]::;‘\/:
8. - or less, the additional rellel ehail be ' y '

: ' < €O ated penslon wii 3 Bort
E: . equal 1ol10% of total amount of existing Penslon‘ pe? 28, it ar?;, tshenb‘gr;mb:talgcg’:rlt‘{gnoivﬁf?;ns;edgugzglol:
3 ‘ plus existing dearness rellef sublect to the ‘%-thd Ed'd amount while making monthly disbursemonts.

. condition that the additional rellef shall in no case 3 )
Wt be lsss than Rs.50/- o ‘ ™
‘: * {b)In the case of pensloners drawing pension above _ Bzo{gea?fj‘gz :Elést;r:g T:r:sglgg;rlsg;/h:mr:grr;cli Eg;\z;
H 3 g;i:&%;:i?ﬂ:::; I;?\Iclae‘ezlr;?llr:gb?inguzle:r,ng: o;34id personal pension will continue to be granted a
’ relief of Re.463 and the notlonal- relist calculated P t?,zlsge;nb%r‘llteand wil ngt ba mergad into the pensien
| : at 70% of existing pension as definaed In para )

o : 3.1(b)’ subject to the condition that where the sald e b .

i ( diftutunos uhpwe nogative amount or lo lass than f ‘!urs'S:rzd,h:pﬁoé‘ao::?c‘}:::inp‘:l:?'llonrzlnnu":lgl‘Zolr::‘lgq's:l:"

i - Hs. 100/, the ad_.c‘llllonal raliol shall bu, Re.100/-. 43 fvel 608 sanctioned In thle Duparlnium'e O.M.No.42
i (D)In the case of Government servants who retired on or ".ii?e ?::::o:‘hgngrgey;:gTr'];eieas"/;:;;nggg l:’:z;oﬁl;
‘ after 31.3,1985 and upto 31.12.1985, no additional wijt};ble revised scheme of dearnass reliel for which ord

rellef would be admissible corresponding to the Increases arp Bilng Issued separately. The three Instalments of dearn

- _‘sanmlone\d In clauses (A)_'.SQ) and (C) ab‘?v"i. _— re!i fliunder the old pattern sanctioned from 1.4.19

Note: Refsrence to. Ministry of Finance O.M. dated 25.5.79, 1654986 and 1.7.1986 In thls Deparimer

. 0.N-No.42(4)P&PW/86 'dated the 25th .June, 19
8.4.82, and 8.8.86 will Include correspondblng‘or;ﬂ;r; O.M{lo.42(16)RaPW/BE dated' tha 28th August, 1805
applicable to rallway employees and members o OiNiNo.42(16)PEPW/86 ‘dated ‘the 14th October, 1
' Indla Servicss, ... B o resfiktively shall be adjusted In the manner Indicated in
: - 4,2 If the amount of addhlonal rellal 'works out In fraction oralE 'Lnerrigl?erl‘:\ln?sstzzzl:gda}zfgllem of- dearness reliel
g of a rupee, It will be rounded to the next higher rupee. P L g fasl “‘pl Yy
; 4.3 To facllitate transition to the rationalised pension I LMUM PENSION / MINIMUM FAMILY PENSIC
4. structure In terms of thesa orders It has been duclded that the bR & yWhere the  consolidated penslon/famlly pension In ¢
- '\ date of elfect of the following orders shail be preponed 1o take o(5I Angrph 6 works out to an amount léss than Rs.375/:
1. eliect from 1.1.1886. ' ' sarfig shall be stepped upto Rs.375/-, This will be regarde
- (1) Departiment of Pansion and Pensloners' Welfare O.M. . panmlan/iamily pension with effect from:1.1,1986." In
: No.38/6/86-P&PW dated the 12th March, 1686 - cdayf pensioners who are In recelpt of more than one pension
regarding discontinuanance of reduction: of pension biling of Rs,375/-" will_apply lo the total of all pansions 1
uqulvalont o} gratulty from pension of pre 1038 ] o
entrants. (Paragraph 2 and 3 of the sald OM.) . - '
(I)Depariment of Pension and Pensloners’ Weitare O.M. 201 Where the Dlisability Pension under the CCS(EOP) |
No.38/9/86-P&PW dated the 8th' August, 19086 ° Ist Lyn In addition to Invalld Pension under the CCS (Pan
- regarding treatment of a portion of dearness allowance : o} 1972, the minimum limit of Rs.375/- will appl

as pay for the purpose of ratiremont benelits, Co

' | two penslons as Indicated In paragraph 7.1, Whar
e (Paragraph 3 of the sald O.M.) : .

i




<l Punnlon Is- drawn In Isolnllon, the mlnlmum Ilmll of’
C75IN witi apply for 100% disabllity. For. lesser degree.
dl abiity the minimum limit will be proporﬂonalely Iess

7.3 In the cases where the minimum . penslon/mlnlmum
family penslon has already been stepped uplo R8.375/- per

month In pursuance of thls Departmont's O.M.N0.2/14/87- PiC.
dated the 5th March, 1987 and In which no change Is Involved '

as a result of Implemematlon of ‘provisions of these orders,

the sald minimum penslon/minimum family ponslon ol"'-"“’"

Rs.375/- wil remaln undlisturbed and will be regarded. as
ponslon/ family penslon wlth offect from 1.1.1986.

8. The employod/ra employed penslunom/lamlly penslonera -

are not gotling dearnoss fellef on ponslon at prosent under the ;=" ¢

extant ordora.” In tholr; wuu the notlonal doarnoss rollo! whlch :

would have! been“ admlssible.'to them but lor their
employment/re employment wiil be taken Into account for

caleulating the additional rellef under paragraph 4 and thelir
punslun will by conuolidutod In terme of puragraph @ ao If they = -
“Thelr puy will be rolixed © . -

waure drawing the deoarness roliol.

with elffect from 1.1.1986 with reference to the consolldated  °

pensron becoming admissible to them. Dearness relief be"ond' L
86 will however not be addmisslble 1o them during the -

pu:l ol umploymunl/ru umpluymunl

9.1- Famlly penslon carrles two rates viz.(l) Normal rate; .

and (i) Enhanced rate applicable dunng the first saven years
frorn the dato of doath of the Government employee ar until
- tho date-on which he would have attalned the ago of 65 yoars
if he were alive,” whichever Is earller, Family pension 'will
accordingly .be consolldated |n terms of these orders as
follows:

(a) Whore lhu lamlly penslon ls drawn at normal rate

additional rollaf thereon will be allowed In terms of .

paragraph 4.1(A) and the same will be consolidated In
accordance with the Paragraph 6.1 above. Whore the
consolidated famlly pension
o wlil be ralsed.to. Rs.375/- In accordance with
'pamgmph 7. -

(b) In cases where 1amlly penslon Is drawn at enhanced
‘rate, it will be necessary to consolidate familly

penslon both at enhanced rate as well as at normal .

. rate separately, so that the updated normal rate can:
"~ be applied from the date the famlly ceases to be
" eligible for enhanced rate. Additional relief will be
calculated Independently with reference to the actual
amount of tamlly pension under the two rates and
wlill simllarly be consolidatod separately, The floor.
" coiling of Rs.375/- per month will also be applied
suparately for both the rates, It Is not the Intention
to apply twice the updated .normal rates where’ and
for the parlod for which family penslon Is to be pald
at enhancedrate in respect of exlatlng family
pensloners. from 1.1.1986,

9.2 In tha case of exlsting pensloners In whose case the
family penslon has not come into ‘operation as’pensloners
are/were allve on 1,1.1986, the rates of. famlly pension. at
onhanced. rate and at normal -rate noted on thelr Pension

falls short of R8.375/-

Puymont Ordur will be-updatad and consolidated In terms of - - -

thase orders by the .Penslon Disbursing Authorltles.
updated rates of family penslion will apply as and whon family
punulun buwnmu p.ryubln In such casoa,

-~

10, The cases of Central Governmont employees who have
bovon permanently absorbed: in public sector
undunakings/autonomous bodles wlII be regulated as {ollows:

The *

g
L

s
i
!
{

oD

. Where the Govarnment aorvanmon/ permanant
_absorplion in public sector undertakings/autanomous
' bodles continue to draw penslon separately Irom the ~
~overnment, their penslon will be updated In terms of
/these orders, In cases where the Government
servants have drawn one time lumpsum torminal
‘benelits equal to 100% of thelr paenslons, thelr cases
will not be covered by these orders.

, FAMILY PENSION .

| In cases where, on permanent absorptlon in publlc
: sector undertakings/autonomous bodias, the terme of
absorption permlit grant of famlly pension under the
" CCS(Penslor) Rules, 1972 or the comresponding rules
applicable to raflway employees/members of All Indla
Services, the .family paenslon In thelr cases wHI bu
updaled In aocordanco with theso ordars,

—
EESUNPEY - SN
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”I The provlslons of these orders will be given effect to
i followlng manner:

i
Pensloners In recaipt ol
-5 or less per month:-
A Pension Disbursing Authorities including Public Sector
Hanks handling disbursement of pension to tha Central
lswwnrnont ponsionurs are horoby authorlsed 1o pay
pqnqlon/!amlly pension at the revised rates without any
funfipr authorisation from the concerned Accounts Olfficers. -
A{table Indlcating the existing pension and the consolidatad
pri([ﬂlon due from 1.1.1986 Is enclosed for ready referance.
(/\nnexura 1l). This table may be used whure the ponsloner |g
I vracelpt of a single pension only Whera a pensloner is In

penslon of Ru.800/-

J:"_:'-’"‘

rag:erpt of more than one pension, consdlidation may be dons

"Ihe Penslon Disbursing” Authofltles In-both halves

RN

parately in tarms of paragraph 6.1 and as Indicated In
ppr.xgraph 7, floor colling of Rs.375/- may be_applied 1o total
panslon from all sources taken together. A suilable eniry
arding the revised consolidated pension shall be recorded by

ol
Renslon Payment Order. In the case of llving pensioners entry
rogarding updatod lamilly panslon In terms of paragraph 9.2 of
these orders-shall also-be recorded In both halves of the
Renslon, Payment Order by the Penslon Disbursing Authorltles.
An’ intimation. regarding this may be sent by the pension
disbursing authorlties to the. Accounts Officar which had lssuod
the PPQ In the form given.at-Annaxure Y so that the latter can -
update the Penslon Payment Order Reglster maintained. by him.
An acknowledgement shall ba obtalned by the Penslon stbursmg ‘
y q horities {rom the respective Accounts Ochers ‘In thrs
all. .
‘Vif{byPensioners In - receipt of 'penalon fabovo
Rs.500/- per ‘month: .
In these casus consalidation of pension wiil be done ln
“two stages. Penslon. Dlsbursing. Aulhorhlm-,fa{armd to
above are authorised to do pan consolldatloﬁ"bé{,,,ﬁddlng
togethar .

(1) the existing panslon'

(i) existing doarness rellef;and

{lii) additional relief adrrlj_gilble under paragraph 4 of

thesa orders.

S

. 1A table showing exlsting. ponslon and partly consolldated
p‘rlnslon due from 1.1,1986 ls at Annexure IV for roady
_;_p{erenca The same procedure as Indicated under clause (a)
Lq,!;ovn will be applled In these casos.

uwiln the second stage tho rvapuctive Ac counts Officara will
l(rjrmate to the Penslon Disbursing Authoritias the additional
+'amount -of pension becoming due Under Paragraph 5.0l thosa
.fqrdors Nacossary action In this boehall will be Intiated by tho
-c‘mcemad Aocoums Oflicers suo-moto without walting for any

‘tha .



/7D [
aplicalon ®lther drom) the pensioners or from the pensign
/¥ On receipt of intimation regarding

disbursing authrorit

rovisod panslon from the respactive  Accounts Olficors,

difforunco botween pre-revisad penslon and revised pension
shall bo addod by the Panslon Disbursing Authorlties 1o the

partly consolldatod penslon rofarred to above,

11.2 In the case of pensloners wha retired between 30th
Aprll, 1979 and 30th March, 1985 and have exercised their

oplion In favour of paragraph 4(a) of the Minlstry of Flnance
Q.M.N0.18(4)-EV/79 dated the 25th May, 1979 in terms of
Daepartment of Pension and Pensioners' Woelfare
0.M.No0.38/9/86-P&PW dated the 8th August, 1988 referred
10 at Sub clause (ill) of Clause (A) of paragraph 4.1 It will be
necessary to recalculate thelr pension by the pension

14, Ministry of Agriculture etc,
nnd Accounty Olflcora and Attachod and

16. Hindl vurslon of thusu orders lollow soparataly,

To L :
All Minlstrles/Departmants of Government of India etc,
No.214187-PIC-I
Copy to :-
1. Prostdant'a Sacrotnring

2} Vien o'y Qrire) milsgg Iy}

3. Frimu Minister's Oftice

4, Lok Sabha Secretarlat

5. Rajya Sabha Secretarlat

6. Cablnnt Sacretarlat

7. Sucrelary, U.P.5.C., New Deihi

8. Supreme Court of Indla

9. Election Commission

10.  Planning Commisslon

1. Camptroller and Auditor General of India

12. Accountants Ganera! of all States

13. Director of Audit, Central, Madhu Industrial Estats,
P.B.Marg, Bombay

14,  Director ot Audit. (Central), Calculta

15.  Director of Audlt, Ceniral Revenue, New Dalhl

16. Director of Audit, Central, Bombay

17.  Directar of Audlt, Sclantillc and Commarclal

‘ Department, Bombay

18, Director of Audit Commerca, Works and
Miscellaneous, New Dalh

18.  Controller Genaral of Accounts K

20. Directorate of Accounts,. P.A.I. Sactlon, Panall,
Gm . '

21,  Controllur of Accounls, Delhl Administration, '8'
Block, Vikas Bhavan,
Indraprasthan Estate, Naw Dalht

22.  Controller Ganeral of Defence Accounts

23.  Controllor of Dalence Accourits (Penslon) Allahabad

24, Controller of Dafance Accounts (Navy), Bombay

25,  Controller of Dslonco Accounts (Alr Farco), Now

' Dulhl

26, Doputy Controller ¢f Delence Accounts,(Penslon
Disbursement),New Delhi 4

27.  Flnance Secretarles of All States and Union
Teritories .

28. Chlsl Secretaries of Governmants of all States and

Unlon Tarritorlas

are requestad to bring the cont
Subordinato Oflicas undod
uls0 advisud to prominently dlsplay thuse ordors on tholr notico boa

5iod

1}

A e e £t v AL A B < Tan

5)1030 orders

3DIsburslng Aluthoritles
appropriate Accounts Officer before Inplomanting these orders,

i’ of Finance, Department ol Exponditure vide their U.0.No.3710-

b dit
“Honsultation with the Gomptroller and Audilor General of India.

f.;‘pl thase ordars to tho notice of Controllar of Accauntn/Py
Wiin on a top pr orlty basls,

N
R " . ' A
sangtioning authorlties and Issue a revised PPO, Tha Pon
Bfabursing Authoritissg should therefore avioit

PPO from the npproprialo
before allowing - them

h.
sutiNoritles

11.8 In caso of any doubt In any Indlvidual caso tho Pansion
shall reler the mattor 10

12. These ordars Issue with the concurrancs of the Ministry

. .F5/87 dated 24,1987,

E‘ 13. In thelr |appllcatlon to the persons belonging to Indian
and Ac‘coums Department these orders issue ip

4
All ponslon disbursing olfices aro

n tho bonalit of panslonurg,

b Wl

‘ (LK. Rasgotrh)
Adgitional Secretary o the Government of India

MLEAIL Offlers nivd Roetlina

112A.1.S. Divislon|
042,V Section, D‘apanmenl of Expenditure

< {Bank of-Barody

bl 1iCanara, ;ank
13Central Bank of Indla
-A2Indlan Bank .

?;' Dona Bank

~igunjab Natlonal
b {dnion Bank of India

“IInited Bank of |India

‘IByndicate Bank

. {dnited Commerclal Bank

_‘:“gtale Bank of Indla

fitte Bank of Patlala .
Jjtale Bank of Uikanor & Jalpur
.Htate Bank of Hyderabad

+{jtate Bank of _leore-

2 fgtatn Bank of Mysore

rSlale Bank of

> j.

"'.AII Attached anc; Subordinate Offices of the

Depanment df Personnal & Trainlng

I thee Diapini et !
Huatsunfidl s PraloligfUspar i

of Pension & Pensloners' Walfare
Department of Parsonnel & Training

.C.A. :Sectlon| (With 100 spare coplas for .clrculatlon

among mamb'ers of Natlonal Council (JCM)

3:{Wnder Secretary (P), Deptt. of Penslon (with 30

spars coplas d)r circulation among members o SCOVA)

4l arllament Library
{¢1Natlonal Liorary.

jCoby with usual number. of spare copies also to
4Reserve Bank of india, Bombay - e . .

/ (‘-‘Allahabad Bank

:Bank of Mahmjashtra ‘ o o -

Yindlan Overseas Bank ‘ '

o

)’l.’mk ol Indla

Bank

~Saurashtra . o
plate Bank of Travancora ‘ [,

! blmme g2
o ( M.R. Vaidya )

Doputy Seciotiy

the bencfit admissibln junder -

tha

e



Copy of the Department of Pension & Pansioner's Welfal

Mmlstrles/Departmoms etc.

Subject: Discontinuance of the reduction’ of the perision

The undursigned Is directed to say that on the Introduction
of the liberalisad Pension Rules, 1950 with effect {from the
17th April, 1950, the pre-1838 entrants, (l.e. Government
sarvants who ware in permanent penslonable- service on the

30th Seplember '1938), were allawed the followIng options
“In terms of Minlstry of Finance O.M.No,
Esl(Spl)oO dated the 2nd January,\951 extracted below :-.

"2(a) coming on the new penslon schems; or
(b} continuing under the rules In force on the 16th
Aprll, - 1950; or

) e lity yuuuluu, frisshistiog weblithanul prssirabiin,

under the rules in force on the 1§th April, 1950

roducad by the pension equivalent of the _gratuity
admissible under the new penslon scheme and
rocolving In llou of this roduction the death-cum-
retirement gratulty as provided under - this
scheme.”

. 2. Reprasentations have been raceived from the aged
pensionars who had exercised the third option at 2{c) above

seeking discontinuance of the reduction of the .penslon .

equivdlent of the gratuity (PEG) from their pension as (I)

F.3(16)- .

']

B S A

)
E
oqLIY;
)

‘ : f\‘\, h
‘ Annexure -

; (Para 4.

3.M. NO.38/6/86-P&PW dated 12th March, 1086 1o

{ont of the gratulty from the pension of pre-1938 entrants -

3. The presldent Is further pleased 1o dacide, agualn as an
x-gratia measure, that recovery of overpayment due i

, ‘ﬂpn reduction of the PEG as contemplated in the Ministry o
h;,F&nance (Department of Expenditure) O.M. refarrad to in the

r ceding paragraph may also be discontinued from the pensior

!{ the month of March, 1986, Past cases otherwise satliac
a

i also not be recpened,

4. Those ponsloners alter the discontinuance of the

,’ljductlon of the PEG from thelr penslon will ba entiled i

vatve daartiaab fallal uiy s il siee vl sl prapabiang o

'g.,ur exlstling Instructlons/ceilmgs prescribed.

5. In cases where the penslonar was alive on 1st Marct

\jih8s and dles subsequently his/her legal helr(s) ls/aro nls
Jintited to life time arrears with elfect from 1st March
#1980 il the date of pensloner's death.

For this purpose
gal heir(s) may apply to the Pension Sanctioning Authorit

" +{#or the Head of Olflca from where the penslonear retired
“through the Pension Disbursing Authority.

they had drawn reduced amount of pansion lor a period of 18 6. The respactive Pension Sanctioning Authority may tak
about 20 yoars' or more and (i) U"’YFWC;'B low--paid “Aduo moto  actlon for rovislon of panslon In torms of thi
ans'?lnm: I'xlclrt;g'harclijhlpklr: ‘23;;::;3“””2'[2:'Inﬂ?gg;;:z 4 N Elllce Memorandum. Thay willl move the Accounls Office
iberalised slab-formula I .
with elfect from the 1st April, 1979, pension admissible to 11"/ ho originally Issued the pension Payment Order (PPO), 1
the employeas has been Increased for the lirst slab. of 4,[”"%" .4 an authority letter for arranging the payment of pansio
Rs.1000 to 50%, for the next slab of Rs.500 to 45% and to # :t the revisad rate by the Penslon Disbursing Authorit
40% thoroalter of ‘the emoluments In addtion to the facllity . ii{khey may also review representations received [rom th
of death-cum-relirement gratulty. Taking into consideratlon ', jgensioners In this regard. .
these and all other relevant factors, the President Is pleased %
to ducldo, purely as an ex-gratla maeasure, that the reductlon 4% 7. The dacislon containad In the loregolng paragraphs wi
. purely nec
“+= ol ponsion by the PEG may be discontinued Irom the pre-1938 “|31so apply 10 Rallway pensioners, pensioners governad by a
untrants drawing panslon undur opllon at: 2(c) abovd; dlhdia Services Rules, 1958 and civilfans. pald from Dolunc
. effoctlve from the ponsion for the month ot March, 1986 " I€arvices Estlmates.
payable in April, 1986. Theseo ordors wlil be applicable to all o
2(c) optous of tho pro-1938 entrants whother -or not their 8. In tholr upplication 1o the penslonors' rotirad fror
ponslon was rovisod whlle Implomanting the Sugroma, Count . : D hos ders h b
judgument In Nakara case, In accordance with para 9 of the ¢+ Ihdlan Audit and Accounts Department, these orders have boc
" Ministry of Finance (Department o! Expenditure) O.M. K Esued after consultation with the Complroller and  Audit
No.F.1(3)-EV/83 dated the 22nd Ociober, 1883 and thair onaral of India. .
clailiicatory O.M.No.F.1(3)-EV/03, datod the Ol March, 1084, 3 #
| . 3
| i
5- Annexure -
. (Para 4.
Gaopy of the Depanimont  of Puonslon & Ponsanor's Wull'n O.M. No.30/9/86-P&PW datad 8lh August, 1986 to +
Minlstrias/Dopartmaonts  ete, : : i
'Jllllllu ot Teaatmeoent of a poctloo of (hae Daaigwni Aawitnico on ;’,': ’nr tho puiposa of rotlramnnt bonwlita «

. ware allowed an option to choosa olther ol thu

Tho undorsigned is directed to say that aciording to orders

ssued vide Ministry of- Finance, Dopartmer of Ecpenditure :
OM NO.19(4)-EV/79 dated 25th May, 1974, pusons who § &
rourud on or after 30.9. 1977 but not |nlor\han 30.4. 1979 e

" alternatives -below :-
a) 1o have thair pension and DCR Graluity calculatod
thair pay excluding tho olement of Doarnaess Pay




T
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. olllcore In ruculpt of puy of Re.2158 and above wore eithor

lc'at/)dcyln para 2 of the O.M. dated the 25h" N

1979 In accordance. with the rules In fo

. 30.9.1977, and get gradéd rellef on penslon 10, the
full ‘'extent admissible: from- time to time; o

" b) -to have their pension and

- after taking .Imp account thae element. of dearness

‘pay. In such cases, the flrst four Instalments of

graded rellef sanctioned upto the average index lavel

- 272 will not ba admissible; these pansioners will be

entitled only to the Instalments of graded: rellef

sanctioned beyond the average index level 272.

2. The Government have been recelving representations
from offlcers who retired after 30.4.1979 and wha had not
been permitted to exerclise optlon as mentloned In foregoing
paragraph stating that they have been placed at a disadvantage
compared to the offlcers who ratired on or after 30.8.1977
Lbut  not Juter than 30.4,1070 In as much as thuy wure
nulther allowed to exercise optlon nor dranted the graded
“roliol upto average Index lovel 272. According 1o them .the

ontitliod 1o reduced rates of dearness allowance, by way of
adjustmont, or no dearness allowance at all with referance to
Index level 272, but they were allowed only graded relisf
(dearness relief) sanctioned beyond the average Index level
272. The Government has reconsidered the matter and-kéeping

" +In view the hardship caused to such officers, the President is

pleased lo decide that Government servants drawing pay of
Rs.2158 or above who, retired after -30.4.1979 but not later
than 30.1.1982, may be allowed an optlon-on the lines of
paragraph 4 of the Minlstry of Finance O.M. NO.19(4)-EV/79
dated the 25th May, 1879.  This option may also be .

DCR, Gratulty recalculistod |

'once exerd
i @xercise’ an

%

. «

and who had opted lor pyaragraph~4(a;-‘~<‘,;,"‘.""
Minlstry of [Financa, O.M. NO. F.1(3)EV/82 dated 8.4.1,

The option |will have to be exercised within a parlod ol i,

months from the-date of lssue of these-orders. Tw optlo.

30.5.1985

10 recelve pension and graded relle! In accordance wlith the.
existing, orders. SRR : .

| 3>. *Whe e ‘the optlon Is In favour-of para 4(a) of-the O.M.
dated 25.5.1879, the pension,DCRG and graded rellet wlll be
revised. The revision will be from 1st Aprll, 1986.

"4, The Heads of Offices mhy bring these Instructions to

tha notice df all the concerned retired olficers, :

5. These orders*will also apply mutatls-mutandis to tho
officers of the"All Indla Servicas In partial modHicationd ol
the ordsrs Iu\nuod vide letter no.26011/16/70-AlS-1l dated
27.7.1979] and lotlar No0.25011/11/82-A18-)l dated
1.6.1982 1ead with lettar of same number dated 10.8.1983,

8. These ordary do not apply to :--

a)| persons appointed on contract; and
b) persons who are granted consolidatad rates of pay

)A

7 Thesa orders also do not apply to Rallway employees

and are n ‘t,_mf[aoelpt of dearness allowance.

4fand’ persons pald from the Defence Services Eslimates.

RIS

e

P

Atsimllar order, If any, will be Issued In respact of, them by
“tithe Deptt. ol Rallways and Minlstry of Defence respectivaly.

1 :8. In so|far as employees of the Indian Audit &.Act‘:oums.

)
uxorcisod by those Government servants drawlng pay of ':‘:K";,I Dopartmont |are concernad, thuse ordors lusuu In consultation
is.2150/- or above who retired between 31.1.1982 and -3»‘;;. with the Comptroller ‘and Auditor General of India. :
Table showling exlsting penslon/famlly pens}Csﬁ and'“'HJe_ .consolldated Annexure ‘ in
penslon/family  pension due from 1.1.1986 “Iiﬂ respect|‘of pensloners (o . -0 111
drawing penslon of HAs.500/- or less. A ; : - [Paragraph 11.1(a) ]

: 2 L ’ .
Exlsting  Concolldatod pensionviamily 1 -2 3 4 5 -"": Ca lﬂ 4 5 1 2 3 4 >
o0, santton dvofom ta8ain | 151 419 ¢375 375 375 |l 480 420 393 375|205 542 476 445 375
b ;;;“Pm'wmbm covored | 152 421 375 375 375 | jli'dh 483- 422 395 375 | 206 544 478 447 375
paa Para Para  Pam 153 424 375 375 375 giﬂ 485 424 397 375 | 207 546 480 449 375
41(A) 41(8) 41(C) 4.1(0} 154 426 375 375 3751 n?t 487. 426 399 375 | 208 549 482 451 375
i 573 4 g~ | 155 428 375 375 375 Qﬁ% 490 4‘8 401 375 | 209 551 484 453 1375
Re. 131 or T 156 . 430 375 375 375 j§: 492 43'0 403 375 1210 553 486 455 375
bolow 375 375 375 375 157 433 376 375 375 |1 B}l 494 43i2 405 375 | 211. ,556. 488 457 375
132 376 375 375 375 158 435 378 375 375 11?’ 406 434 407 375 (212 558 490 459 375
133 378 375,375 375 158 437 380 375 375 | 1p¢ 499 456: 409 375 | 213 560 .492 461 375
134 380 375 375 375 160 439 382 3756 375 1 X 501 4391410 375 214 582 485 462 375
135 383 375 375 375 161 442 385 375 375 53 503 4.1;'412 375 | 215 565 497 484 375
136 385 475 375 375|162 444 387.375 375|144 505 443 414 375 | 216 6567 490 460 3785
1a7 607 476 375 9875 | 163 446 389 375 375 {94} 508 445 418 375|217 569 501" 460 375
138 389 375 375 375 164 449 301 375 375 |1t 510 44/ 418 375|218 571 503 470 375
138 392 375 375 375 165 451 393 375 3765| 1%¥3 5{1;2 44y 420 375 ['218 574 505 472 Q375
140 304 375 375 a7g§| 166 453 305 375 375 1048 515 451422 875 | 220 577 507 474 375
141 396 375 375 875 167 455 397 375 375| y94% 517 4 3 424 375|221 579:509 476 375
142 399 375 375 375 168 458 399 375 375 §uiy 519 4!5 426 375 | 222 582 511 478 375
143 401 375 3875 375 169 460 401 376 375 | fitW 521 'l 7 t28 375|223 585 513 480 375
144 403 375 375 375 170 462 403 378 375 Al 524 i4‘ |9 {30 375 224_ 587 515 482 375
145 405 375 375 3875| 171 465 405 380 375 | 4904l 526461 432 375 |225° 580 517 484 375"
{46 408 375 375 875|172 467 407 382 373 fdqll 508463 134 375 | 226 593 519 486 375
147 410 375 376 a7h 173 469 409 3and4 376 i 630 ARG 496 Q76 | 237 GUG BER An7 ok
148 412 475 375 475 174 471 412 485 375714 ,,3 533:468:\437 375 | 228 597 524 489 375
149 414 375 375 375 175 474 414 387 375 I*,q",; 535.47|0 439 375|229 600 526 491 375
“150 417 375 375 375 176 476 416 389 375 2_;0'?&; 537 47? }41 375 | 230 603 528 493 375
177 478 418 ‘391 375 Qr()ith 540 47‘} .143 375 [ 231 _6'05 530 495 375

sed ‘shall be final. Those persons wio fall 10%-
option within the stipulated. period will continue -



d o -3 a4 "85 11 o 3 4 5 1 2 3 4 5
3_2_‘— “‘.08 53? (497 375 296 776 677 627 375 360 942 822 763 405 430 1126 983 911 484 \
R en o [avr 70 oro es ars |31 80 822 TES 0T 451 1180 805 O
P : \ 432 1
34 619 536 601 375 1200 780 681 632 375 | .Y 950 830 769 409 | 433 1134 089 018 480
5 Gic 538 503 375 | 200 784 684 G634 375 | 464 gr4 gs2 772 410 | 434 1137 092 020 409
J6 618 540 505 375 |300 786686 636 375 | 365 g5 834 774 411 | 435 1139 994 922 490
J7 621 542 507 375 |301 788 688 638 375 |36 958 836 776 412 | 436 1141 995 024 49
6 624 544 509 375 |[302 792 690 641 375 lgg7 061 839 778 413 437 1145 998 027 492
19 626 546 511 375 303 794 602 643 375 368 0G4 841 780 414 436 1147 1000 929 403
0 's28 548 512 375 | 304 796 695 645 375 | 369 0966 g43 783 416 | 439 1149 1003 931 494
11 632 552 514 375 | 305 799 697 647 375 370 969 845 785 417 | 440 1152.1005 932 495
12 634 554 516 375 306 802 699 649 375 371 972 B47 787 418 441 1155 1008 934 497
t5 e26 556 518 375 | 307 804 702 651 375 | 372 97% 850 ;99 419 | 442 1157 1010 937 498
, 373 977 852 791 420 | 443 1160 1012 939 499
14 640 558 520 875 |308 807 704 653 375 | .04 979 g5s5 792 421 | 4441163 1015 941 500
45 642 560 522 375 |309 809 707 655 375 455 gg3 g57 795 422 | 445 1165 1017 043 501
16 644 563 524 375 | 310 812 709 657 375 |37 985 f60 797 423 | 446 1168 1019 945 502
47 647 565 526 375 | 311 815 711 650 375 | a7y 987 862 799. 425 447.1170 1021 948 503 °
48 650 567 528 375 312 817 713 662 376 376 089 864 BO01 426 448 1173 1023 950 504
40 653 569 530 375 |313 820 715 664 375 379 993 866 803 427 | 449 1176 1026 852 506
s0 655.571 532 3%5 |314 823 718" 666 375 1300 995 8688 806 428 - | 450 1178 1028 954 507
51 658 574 534 375 |315 825 720 668 375 | 381 098 871 ‘808" 429 | 451 1182 1030 956 508
52 661 576 536 375 316 827 722 670 375 382 1001 873 810 430 452 1184 1032 859 509
sa ces 576 538 375 |317.831 724 673 975 383 1003 875 812 431 453 1186 1034 061 510
. o . : 384 1006 877 814432 | 454 1188 1038 962 511
S3 oo sat seo o7s oo’ nsr 7ao o7s 3 |05 1o ary oiron | ks 11ea 1odooes
s 671 586 543 375 |320 838 731 678 375 386 1011 882 810 435 | 456 1104 1042966 219
: 287 1014 885 820 436 | 457 1196 1044 968 515
57 673 588 545 375 (321 841 734 680 375 |g3gg 1016 887 822 437 458 1199 1047 971 5186
58 676 590 547 375 322 843 736 682 375 |as9 1018 889 B24 438 459 1202 1049 973 517
59 679 592 549 375 423 846 739 685 375 | 390 1022 891 827 439 460 1205 1051 975 518
50 681 504 552 375 | 324 849 741 687 375 | 391 1024 894 820 440 | 461 1207 1053 877 519
61 684 597 554 375 | 325 851 743 689 375 392 1026 896 831 441 | 462 1210 1055 979 520
‘62 687 599 556 375 | 326 854 745 691 375 303 1030 898 833 443 463 1213 1058 982 521
‘63 689 601 558 375 | 327 856 747 693 375 | 394 1032 900 835 444. | 4641215 1060 984 522
, 395 1034 902 838 445 | 465 1217 1062 986 524
.2‘; ggi ggi 55’22 gz: 322 ggg ;gg ggg g;: 196 1037 905 B40 446 | 466 1221 1064 988 525
ey 408 565 375 | 330 864 754 700 375 397 1040 907 842 447 | a67 1223 1067 089 526
) 398 1042 909 844 448 | 468 12251070 992. 527
'G7 700 611 566 375 331 868 756 702 375 399 1045 911 846 449 469 1228 1072 994 528
.60 702 G13 568 375 | 332 870 758 704 375 | 400 1047 913 847 450 |} 470 1231 1074 906 520
,6o 704 615 570 376 | 333 872 761 707 375 | 401 1050 917 B850 452 ) 471 1233 1076 QU8 530
,70 708 618 572 375 | 334 874 764 708 376 | 402 1053 919 852 453 | 472 1236 1078 1000 531
271 710 620 575 875 |335 878 766 710 377 403 1055 921 854 454 | 473 1239 1081 1003 533
272 712 622 577 375 | 336 880 768 712 378 404 .1058 923 856 455 474 1241 1083 1005 534
273~ J16 624, 579 375 | 337 883 770 714 360 40-2 13% ggg ‘gg‘f ‘:gg 475 1244 10851007 535
406 . . 476 1246 1087 1009 536
;;: ;;g Zgg Z:; ;3;;55-, ggg ggg ;;"; ;:; 2:;_ 407 1065 930 -863 458 | 477 1249 1089 1011537
383 408 1069 932 865 459 | 478 1252 10921014538
276 723 631 586 375 | 340 891 777 721 383 409 1071 934.867 461 | 479 1254 1094 1016 539
277 726 633 588 375 | 341 893 779 723 384 | 4901073 037 860 462 } 480 1256 1006 1017 540
278 728 635 590 375 |342 8906 781 725 385 f.411 1077 938 872 463 481 1260 1099 1019 542
279 731 637 5§92 375 |343 899 784 728 386 | 412 1079 041 874 464 | 482 1262 1102 1021 543
280 733 640 593 375 {344 901 786 730 387 | 413 i081 943 876 465 | 483 1264 1104 1023 544
21 736 643 596 375 | 345 903 788 732 389 414 1084 946 B77 466 | 484 1268 1106 1026 545
ag2 739 645 598 375 | 346 907 700 734 390 |415 1087 949 B79 467 485 1270 1108 1028 546
S6a 741 647 600 375 | 347 909 794 735 391 416 1000 9F.¢ 882 468 | 406 1272 1110 1030547
' 417 1092 953 884 470 | 4087 1275 1113 1032548
204 745 849 602 375 | 340 911 796 737 392 {1, 0 1094 955 ‘886 471 | 4608 1278 1115 1034 549
205 747 652 604 875 | 349 914 797 740 393 | 119 1098 957 888 472 | 4B9 1280 11171037 551
285 740 654 607 375 | 350 917 800 742 394 | 495 1100 60 890 473 | 490 1283 1119 1039552
267 751 656 608 375 {351 9019 802 744 305 4421 1102 062 893 474 491 1286 1121 1041 553
ogo 757 660 613 375 | 353 925 807 748 398 | 423 1108 966 897 476 | 493 1291 1126 1045 555 |
290 759 663 615 375 354 927 809 751 399 | 424 1110 968 809 477 494 1293.1129 1047 556
291. 763 665 618 375 355 930 811 753 400 425 1113 971 901 479 495 1297 1131 1049 557
292 765 667 620 375 | 356 932 813 755 40! 426 1116 973 904 480 | 496 1299 1133 1051 558
i 427 1118 976 905 481 | 497 1301 1136 1053 560
293 768 669 622 375 | 357 935 816 757 402 | Lo 151 978 907 482 |408 13031138 1055561
294 770,672 623 375 .| 358 938 818 759 aon 1420 2 06l 000 4ga | 499 13071140-1050562
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1.1.1986 In respoct of pensloners drawlng pension

[ sl Past Consolldated ponalon
duo from'1,1.80 In roepect

Pocokyy
s

of panskoners covered by

Para
4.1(A)

Para
4.1(8)

Para  Para
4.1(C) 4.1(D)

-

Y

. 'Table sh_owlng existing pension and the part consolidate - penslon due fro

Annaxu,

2

3

4 5

501
502
503
504
506
506
507"
508
509
510
511
512
513
514
515
516
~4517
518
519
520
521
522
523
524
525
526
527
528
529
530
531
532
533
534
~225
536
537
538
539
540
541
542
543
544
545
546
547,
548
549
550
551
552
553
554
555
556

1314
1315
1316
1317
1318
1319
1320
1321
1322
1323
1324
1325
1326
1327
1328
1329
1330
1331
1332
1333
1334
1335
1336
1337
1338
1339
1340
1341
1342
1343
1344
1345
1346
1347
1348
1349
1350
1351
1352
1353
1354
1355
1356
1357
1358
1359
1360
1361
1362
1363
1364
1365
1366
1367
1368
1369

1164
1165
11686
1167
1168
1169
1170
1171
1172
1173
1174
1175
11786
1177
1178
1179
1180
1181
1182
1183
1184
1185
1186

1187

1188
1189
1190
1191
1192
1193
1194
1195
1196
1197
1198
1199
1200
1201
1202
1203
1204
1205
1208
1207
1208
1209
1210
1211
1212
1213
1214
12156
1216
1217
1218
1219

1064
1065
1066
1067
1088
1069
1070
1071
1072
1073
1074
1075
1076
1077
1078
1079
1080
1081
1082
1083
1084
1085
1086
1087
1088
1089
1080
1001
1092
1093
1094
1095
1096
1097
1008
1099
1100
1101
1102
1103
1104
1105
1106
1107
1108
1109
1110
1111
1112
1113
1114
1115
1116
1117
1118
1119

‘190 jo 8101 Byl o} [enba 1unoury

‘S8sBO 1@ Uy -/g9 sy snjd
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190 jo (®loy @y} o) jenbs UnoWy
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above HRs.500/- . [Paragraply ri,
1 23 4 |5 |1 2 3 4 |5 |1 2 3 4 s
557 1370 1220 1120 618 1431 1281 1181 679 1492 1342 1242
558 1371 1221 1121 619 1432 1282 1182 680 1403 1343 1243
553 1372 1222 1122 620 1433 1283 1183 661 "1494 1344 1244
560 1373 1223 1123 621 1434 1284 1184 682 1495 1345 1245
561 1374 1224 1124 622 1435 1285 1185 683 1496 1346 1245
562 1375 1225 1125 623 1436 1286 1186 684 1497 1347 1247
563 1376 1226 1126 624 1437 1287 1187 635 1498 1348 1248
564 1377 1227 1127 625 1438 1288 1188 686 1499 1349 1249
565 1378 1228 1128 626 1439 1289 1189 687 1500 1350 1250
566 1379 1229 1120 627 1440 1290 1190 668 1501 1351 1251
567 1380 1230 1130 628 1441 1201 1101 689 1502 1352 1252
568 1381 1231 113f 620 1442 1202 1192 690 1503 1353 1252
569 1362 1232 1132 630 1443 1293 1193 691 1504 1354 1254
570 1383 1233 1133 631 1444 1204 1104 692 1505 1355 1255
571 1384 1234 1134 632 1445 1295 1196 693 1506 1356 1256
572 1385 1235 1135 | > | 633 1446 1206 1196 | > | 694 1507 1357 1257
573 1386 1236 1136 | 3 | 634 1447 1207 1197 |3 | 695 1508 1358 1258
574 1387 1237 1137 | 5 | 635 1448 1208 1108{5 | 696 1509 1350 1259
575 1388 1238 1138 | | 636 1449 1299 1199 | ~ | 697 1510 1360 1260
576 1389 1239 1139 a 637 1450 1300 1200 a 698 1511 1361 1261
577 1390 1240 1140 | = | 638 1451 1301 1201 |® | 689 1512 1362 1262
578 1391 1241 1141 | - | 639 1452 1302 1202 5 | 700 1513 1363 1263
378 1302 1242 1142 | _ | 640 1453 1303 1203 | © | 701 1514 1364 1264
580 1393 1243 1143 | = | 641" 1454 1304 1204 5. | 702 1515 1365 1265
581 1304 1244 1144 | _ | 642 1455 1305 1205 | _ | 703 1516 1366 1266
582 1395 1245 1145 | & 1 643 1456 1306 1206 = | 704 1517 1367 1267
583 1396 1246 1146 | ~ | 644 1457- 1307 1207 | = | 705 1518 1368 1268
584 1397 1247 1147 | S | 6451458 1308 1208 | 2 | 706 1519 1369 1269
505 1398 1248 1148 | o | 646 1459 1309 1209 | o | 707 1520 1370 1270
586 1399 1249 1149 | 2 [ 647 1460 1310 1210 & 708 1521 1371 1271
587 1400 1250 1150 |\ ., | 648 1461 1311 1211 | L | 708 1522 1372 1272
508 1401 1251 1151 |4 | 649 1462 1312 1212 | | 710 1523 1373 1273
909 1402 1252 1152 | & | 650 1463 1313 1213 | & | 741 1524 1374 1274
590 1403 1253 1153 651 1464 1314 1214 712 1525 1375 1275
591 1404 1254 1154 | & | 652 1465 1315 1215 5 | 713 1526 1376 1276
592 1405 1256 1155 | | 653 1466 1316 1216 | _ | 714 1527 1377 1277
593 1406 1256 1156 | & | 654 1467 13171217 | @ | 715 1528 1378 1278
504 1407 1257 1157 | .. | 655 1468 1318 1218 | _, | 716 1520 1379 1279
505 1408 1258 1158 | 7 | 656 1469 1319 1219 | 2 | 717 1530 1380 1280
596 1409 1259 1159 | = | 657 1470 1320 1220 | 2 | 718 1531 1381 1281
597 1410 1260 1160 | o | 658 1471 1321 1221 |, | 719 1532 1382 1282
508 1411 1261 1161 | & | 659 1472 1322 1222 b | 720 1533 1383 1208
590 1412 1262 1162 {w | 660 1473 1823 1223 | & | 721 1534 1384 1204
600 1413 1263 1163 661 1474 1324 1224 722 1535 1385 1285
601 1414 1264 1164 662 1475 1325 1225 723 1536 1386 1286
1602 1415 1265 1165 663 1476 1326 1226 724 1537 1387 1287
| 603 1418 1266 1166 664 1477 1327 1227 725 1538 1388 1208
604 1417 1267 1167 665 1478 1328 1228 726 1539 1389 1289
605 1418 1268 1168 666 1479 1329 1229 727 1540 1390 1290
606 1419 1289 1169 667 1480 1330 1230 728 1541 1391 1291
607 1420 1270 1170 668 1481 1331 1231 729 1542 1302 1202
608 1421 1271 1171 669 1482 1332 1232 730 1543 1393 1293
609 1422 1272 1172 670 1483 1333 1233 731 1544 1394 1294
610 1423 1273 1173 671 1484 1334 1234 732 1545 1395 "1295
611 1424 1274 1174 672 1485 1335 1235 733 1546 1396 1296
612 1425 1275 1175 673 1486 1336 1236 734 1547 1397 1297
613 1426 1276 1176 674 1487 1337 1237 735 1548 1398 1208
614 1427 1277 1177 6751488 1338 1238 736 1549 1399 1299
615 1428 1278 1178 676 1487 1339 1239 737 1550 1400 1300
616 1429 1279 1179 677 149) 1340 1240 | [ 738 1551 1401 1301
617 1430 1280 1180 678 1491 1341 1241 739 1552 1402 1302



‘ |

1
"

j4
742
G X8
744
745
746
747
748
749
750
751
752
753
754
755
756
757
758
759
760
761
762
763
764
765
766
767
768
769
770
771
772
773
774
775
776
777
778
779
760
704
782
783
784
785
766
787
788
789
790
791
792
793
794
795
796
797
798
799
300
801
go2
803

-9
2 3 .4 |5 |1 2- 3 4 |5 |1 2 T4 -5 |1 2 3 4
15547403 1303 804 1617 1487 1367 868 1603 1563 1476 932 . 1818 1678 1585
155‘4']/1404 1304 go5 16181468 1369 069 16051565 1478 933 1820 1680 1587}
1555 1405 1305 gu06 16191460 1371 870 1697 1556 1479 934 1822 1682 1580
1550 1406 1306 807 162014701372 871 . 1689 1568 1481 935 1824 1683 1590
1557 1407 1307 808 1621 1471 1374 872 17011570 1483 936 1826 1685 1502
1558 1408 1308 | 809 162214721376 873 1702 1B72 1485 937 18208 16087 1500
1550 1400 1300 810 162314731377 674 17051574 1486 938 1830 1689 1585
16560 1410 1310 811 1624 1474 1379 875 1707 1575 1488 930 1832 1691 1587
1561 1411 1311 812 16251475 1381 876 1709 1577 1480 940 1833 1682 1508
1562 1412 1312 813 1626 1476 1363 877 17111579 1491 941 1835 1694 1600
1563-1413 1313 814 1627 1477 1384 878 1713 1581 1493 942 1837 1696 1602
1564 1414 1314 815 16281478 1386 879 17151583 1405 943 . 1839 1698 1604
1565 1415 1315 816 1629 1479 1388 880 1716 1584 1496 944 1841 1700 1605
1566 1416 13186 817 16301480 1389 ge1 1718 1586 1498 945 1843 1701 1607
1567 1417 13817 818 1631 1481 1391 882 1720 1588 1500 946 1845 1703 1609
1568 1418 1318 8619 1632 1482 1393 883 17221690 1502| : {947 1847 1705 1810 .
1569 1419 1319|, |820 1633 1483 1394 |,, |884 172415921503 [» {948 1849 1707 1612 3
1570 1420 1320|3. |821 163414841396|3 |885 17261593 1505 -g 949 1851 1709 1614 | 3,
1571 1421 13212 |822 163514851398 2 |es6 172815951507 £ |950 1853 1710 1615| &
1672 1422 1322| = |823 1636 1488 1400 3 tga7 17301597 1508 = |951 1855 1712 1617 2
1573 1423 1323 | @ |824 1637 1487 1401 |2 | 888, 17321599 1510| 8 |952 1857 1714 1819)
1574 1424 1324|€ |825 163814881403 )% 889 17341601 1512|'S |953. 18509 1716 1621| §
1575 1425 1325| — |826 16391480 1405[— |[880 173616021513 ‘< |954 1861 1718 1622 -
M576 1426 1326( 5 |827 16401490 1406 (S | 091 1738 1604 1515[ 0. 1955 1863 1718 1624 o
1577 1427 1327 |z [828 164114811408 5 | 0892 1740 1606 1517 = |956 1865 1721 1626 | 5
1578 1428 1328|® |829 16421493 1410(® (893 17421608 1518 ® lgs7 1867 1723 1627 ®
1579 1420 1320|3 |830 16431494 1411|3 |894 174416101520 g |ess 1860 1725 1620|'Q
1580 1430 1330 | % |831 1644 1496 1413 |® 895 174616111522 B los9 1871 1727 1631 3
1581 1431 1331) , |832 16451408 1415|o |896 17481613 1524| g |960 1872 1728 1632 ¢
1582 1432 1332| ™ |833 164615001417| [897 175018151525 961 1874 1730 1634
1583 1433 1333| 9 |834 1647 1502 1418 Q leos 17521617 1527 8_’ 9682 1876 1732 1636 9‘:
1584 1434 1334|° |835 16481503 1420 T 899 17541619-1629| ° 963 1878 1734 1838 °
1585 1435 1335| = |836 16491505 1422 | (900 17551620 1530 - |964 1880 1736 1639~
1586 1436 1336 ?;_ 837 16501507 1423 |2 801 1757 1622 1532 ‘;';- 965 1882 1737 1641 ?:-
1587 1437 1337| % {838 16511500 1425| @ |902 17591624 1534} © 1966 1884 1730 1643( ®
1588 1438. 1338 | = |839 16521511 1427 | o | 903 17611626 1536| I 967 1886 1741 1644| D
1589 1439 1339 | ¥ |B40 165331512 1428|" |904 176316281537| ' |068 1888 1743 16460 "
1500 1440 1340| % |841 1654 1514 1430} & | 005 17651620 15398 |969 1890 1745 1648| &
1591 1441 1341|+ |842 16551516 1432 © | 906 1767 1631 1541 T le70 1802 1746 1649 *
1592 1442 1342|35 |843 165615181434 5 | 907 1769 1633 1542 ‘5 {971 1894 1748 1651 | 5
1503 1443 1343|» |844 1657 15201435| » |808 177116351544 "wm 972 1896 1750 1653 e
1594 1444 1344 = lgas 16581521 1437 = [909 1773 1637 1546 = 1973 1898 1752 1655 ~
595 1445 1345|9 |sa6 16591523 1439| & | 910 1775 1638 1547 § 974 1900 1754 1656| B
1596 1446 1346| @ 847 1660 1525 1440 8 |911 177716401540} & 1075 1902 1755 1658 5
1597 1447 1347 | |8ag 16611527 1442( " (912 17701642 15511 " 976 1004 1757 16601
1598 1448 1348 849 16621529 1444 913 1781 1644 1553 977 ‘1806 1759 1661
1590 1449 1349 850 1663 1530 1445 914 1783 1646 1554 |lers 1908 1761 1663
1600 1450 1350 851 1664 1532 1447 915 17851647 1556 979 19810 1763 1665
1601 1451 1351 852 1665 1534 1449 916 1787 1649 1558 980 1911 1764. 1666
1602 1452 1352 853 1666 1536 1451 917 1789 1651 1559 981 1013 1766 1668
1603 1453 1353 854 1667 1538 1452 918 1791 1653 1561 902 1014 1768 1670
1604 1454 1354 855 1668 1539 1454 919 1793 1655 1563 983 1017 1770 1672
1605 1455 1355 856 1670 1541 1456 920 1794 1656 1564 984 1910 1772 1673
1606 1456 1356 857 1672 1543 1457 921 1796 1658 1566 985 1921 1773 1675
1607 1457 1357 050 1674 1545 1459 922 1708 1660 1568 906 1020 1775 1677
1608 1458 1358 B850 1676 1547 1461 923 18001662 1570 987 1925 1777 1678 |
1609 1459 1359 860 1677 1548 1462 924 1802 1664 1571 988 1827 1779 1680
1610 1460 1360 861 1670 1550 1464 925 1804 1665 1573 909 1020 1781 1682
1611 1461 1361 862 -1681 1552 1466 026 1806 1667 1575 990 1931 1782 1683} |
1612 1462 1382 063 1683 1554 1468 927 1808 1669 1576 991 1933 1784 1685
1613 1463 1363 864 16851556 1469 028 18101671 1578 992 1035 1786 1687
1614 1464 1364 865 1687 1557 1471 829 18121673 1580 993 . 1937 1788 1689
1615 1465 1365 066 .1689 1550 1473 930 1814 1674 1501 994 1030 1790 1690 |
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(Para-i;

Furm of intimation by the Pension -Disburs g *Authg, ity to the PPO issuing authority

congolldation/part consolldation of ponslon In o
*°. O.M. No.2/1/87-PiC-l dated 16.4.87,

(Particulars of Ponslon Disbursing

1. Naine of Pansloner or Family penslonar,

2. PCPPONO., '

3. Computation of cansolidated/part consolidated pension and/or family panslon,

Autharlty)

Department of Ponsion ond Ponsloner's Wolfara®,

.

e e L Ponslon*

Famlly'bunslon

Family* pension
(Erhanced)

(1) - Exlsting pénsion
(inclusive of
communted portion)/
family pension.

(f1) Temporary Increase’
Adhoc Increase/
Adhoc Rallel, 1f any,

{I11)Total

(1v) ExIsting Doarness
Rellef.

{v) Additional Reliat
in terms of para 4.

(vl) Consolidated/ part
consolidated pension
(Inehinlve ol commited

{Normal)

pathiun, i) anyfaimlly
pension reckoned from
1.1.86
%

‘If not applicable, draw a line across.

4. Additional remarks, it any.

To !
(Approprlute Accounts Olllcur)

e .

(Stgnaturo 'ol Offlcor-ln-chorne)
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o L . GOVERNMENT OF INDIA (BHARAT SARKAR) SN
o MINISTRY OF RAILWAYS (RAIL MANTRALAYA) /L[
S RAILWAY BOARD. ' ' \

C RRRANKRRRAR

~.

S.No.PC-V/ 244
o | | RBE No. 318/99
No J(H)1/98/PN /2904, . Neow Delhi.  126,.29.12.1999 .

‘
\

The CMs/OSDs/CAOs etc. ,
All Indian Railways & Production Units.

(As per Mailing List)

| - Sub: Implementation of Government of India decision on the
A recommendations of Vth Central Pay Commission —
[ ' - Revision of pension of | -¢~1996 pensioners.
[ .

Ref: Board’s letters No. F(E)I11/98/PN1/2 dtd, 10.3.98 and No.
F(E)II/98/PN1/29 dtd. 15.1.99, : ‘

h:
i o ‘ ARARKKNAR

i : - In accordance with the provisions contained in Board’s letter
No.F(E)III/98/PN1/29 dtd. 15.1.99, with effect from 1.1.96 pension/family
pension in respect of all pensioners irrespective of the date of retirement
shall not be less than 50%/30% of the' minimum pay in the revised scale of
pay introduced with effect from 1.1.96

E ) : 2. Representations have been received for taking into consideration the
S A Running Allowance at the then existing rates for being added to the pay
' ' . refixed on notional basis as on 1.1:86 and also to add the Running
' Allowance at the revised rates to the minimum of the revised scale of pay
) ~ while considering stepping up consolidated pension on 1.1.96. The matter

! has been examined by the Board in great detail. The Running Allowance

! granted to the running staff does not form part of the scales of pay. Itisa

| scparate element, although it is taken into account for the purpose of

/ computation of pension. For revision of pension of pre-86 pensioners in

' terms of DOP&PW’s O.M. dtd. 10.2.98 circulated on the Railways on

' 10.3.98, the notional pay finally fixed as on 1.1.86 shall only be treated as
average emoluments for calculation of pension in terms of these orders and

the pension shall be calculated as on 1.1.86 as per the pension formula then

N
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() ~ Running Allowance is NOT to be taken into considération
‘ after refixation of pay on notional basis on 1.1.86 in terms of
DOP&PW’s O.M. No. 45/86/97-P&PW(A) Ptlll dd.
- 10.2.98 circulated vide Board’s letter No. F(E)III/98/PN1/2

" dtd. 10.3.98; |

prescnbed 1t is therefore clarified that-

(ii) . Running Allowance is also NOT to be added to the
minimum of the revised scale of pay as on 1.1.96 in cases
where consolidated pension/family pension is-to be stepped
up to 50%/30% in terms of Board’s letter No.”

« F(E)II/98/PN1/29-dtd. 15.1.99

3. Hindi version will follow. P
& 4, Please acknowledge receipt.
Railway Board.
"~ No. F(E)ILL/98/PN1/29Pt. ' NEWDELHI Dt 29.12.1999.

Copy to the ADAI(Rlys)/New Delhi.(With 100 spares)

|, L onowd
| SSKEERAM)
' ~ for Financinl Commissioner/Railways.
No. F(E)ITI/98/PN1/29Pt. NEW DELHI Dt.29.12.1999.
Copy forwarded 102
1. The General Secretary, NFlRif"}/Jvith 35 spares)
2. The General Secretary, AIRF (with 35 spares)
3. The Members of the Natioﬁal Council, Departmental Council and

Secretary Staff Side, National Council, 13-c, Feroze Shah Road,
New Delhi (with 90 spares). . :

Continued.......

S
"~



4. The Secretary General, FROA (with 5 spares).
5. The Secretary, RBSS, Group”A” Association (with § spares)

6. The President, Rallway Board Class II Oﬂlcers Assocmtmn(wnth 5
" spares)
i

" 7. The Secretary General, IRPOF(with 5 spares)

8. The Scc,rc,mry, Rzulway Board Ministerial Staff Assocmtxon(w:th 5
spares)

.
-

9. The Secretary, Railway Board ClaSJ v Staﬁ“ Assoclatlon\mﬂl 5
spares) .

10. The President, Indian Railway Class Il officers’ Association (with 5

spares)
.'-_/
for Secretar&/Railway Board.
No. F(E)IT/98/PN1/29Pt. o NEW DELHI Dt. 29.12.1999.

Copy forwarded to: |

1. The G.M, N.F Rallway(Const ), C.A.O, Southern Railway (Consl) and -

Central Ranlway (Const.)

2. The FA&CAOs, All Indxan Ratlways, Productxon Units, N F Rallway
(Const) and boullmru Railway (Coost. )

t 3. The Director General, RDSO/Lucknow.
4. The General Manager and FA&CAQO, Metro Railway/Kolkaul.

5. The CAOand FA&CAO, COFMOW;New Delhi.

6. The General Manager and FA&CAQ, CORE/Allahabad.

7. The Principal, Railway Staff College/Vadodara,

\
This Annecxpre .

Copy of the orjfy,

"_J_‘:s the true

oY -
g L.".;‘Ci};j‘;@nt

L. DHAWAN ) Advosate

@%/

Coniinued.....
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S GOVERNMENT OF INDIA (BHARAT4éARKAR)
~;7f : MINISTRY OF RAILWAYS (RAIL MANTRALAYA)
- (RATILWAY BOARD)

- 8.NO. PC-V/.q11q
L . . RBE N0.199/98

No./(E)III/98/PN1/2..  NEW DELHL +. ~Dti 2 .9 1998

Tie GMs/0SDs/CAOs etc. e
' A1l Indian Railways & Production Units-
- (hs per Mailing List)

Subs _Implementation of Government's decision on
' the recommendations of the Fifth Central
' Pay Commission = Revision of pension of
‘Pre~-1986 pensioners/family pensioners.etc,

With reference ‘o Board's letter of even number
dt. 10.3.98 as smended vide letter of same number
dt. 5.6.,98 regarding revision of pension/family pension
of pre-1986 pensioners/family pensioners based on ‘the
notional fixation of pay in the revised scales of-pay
' m,introduced_w.e.f. 1.1.1986, a_copygof”DOP&PWJs=Q.M..No{
. inc L ili5/86/97-p&RW (A)-Part III Y4, 24,798 is circulated for
— information and .guidance. These instrucjionsishallﬁ
apply mutatls mutandis in the casé of pre-1986 Rallway
“pensioners and family pensioners. PR

S o N W
o . Rule 70 of ccs(pension) Rules,1972 referred to

\.»ygﬁ&?{nxthe'aforesaid 0.M, dt, 24:7.98 andztheirfO.M; No., .
5/4/87-PIC=1 dt. 16.4.87 correspond to Rule 90 of
Tﬁéiiwéjisérv¢ces‘(Pension)ARuleswg3 and, Board!s letter
- QNO,*pC;IV/SJ/Imp/PNz dt. 2.+, 87 respectively.

LT

%, - Hifidiwersion iéfenbibsed.

Lo Pleéééﬁacknowledgé-reCeipt;

. . '
. HE Ve ! 1
Vo i ~ WS

A oo . t~8. SREERAM ) :
Dy. Difector Finance (Estt.)IIT.,
Raillway Board.
Da:As above. This Annexure ﬂ""”/ls the trae
copy of ke originsi Jdocumsat

. Py 2 o e l
{R.G. PBAWADN) Advoeate

e ey
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No. HCL)rxl/gs/PN1/2

Copy rorWarded to.-
' '1; ‘ The G M. N F Ratlway(Const CAd' Soufhern-ﬁli'. ; "
1 ang” Cent;al Ra11Way(Const ) >’ &Ré¢$ﬁixv-;.yugm§way (Congt)

; 2, ' "The FA&CAOs All IndJan Railways Production UTit
o ilway (Coﬁst ) and. Southern Railway (Const) ~ = NLF,

| 3 The Directop General, HDSO/Lucknow ;TAQ} ;4A;\" .

4, The Generalnnanager And FA&CAO, Metro Ra11Way/Cakutta

5. The CAO and FASCAQ, - COFMOW/New Delhi | . -
G;h ly?pe Generg%“ggpager‘and FA&CAO,‘CORE/Allahabad

%. B The Ppincipal, Rail@qy Staff College/Vadcdamq

8.  The. CAO(Const), MTP(R)/Numbai B

9. The CAO(Const.), MTP(R)/Chennal G RPN

10, The Director CAMTECH/Gwalior-47402O

11. The. Director, IRICENYPune, IRIEEN/Nasik Road IRIMEE/dmalrur
IRIS /Secunderabad

13, e Managing Directop; RITES “IRCON, IRFC CONCOR of Inq
BN Limited EXecutive Director, CRIS ...

\
13, ihe Chairman and Managing Director, KRC Limited/Néw De1h1
14, Orriééfbr the chief-préaecf Adminiétrétor (Telepom)"

+ Indian Railway Central - Organisation: for Telecom(IRCéT)
Consultancy, hivaji .Bridge/New Delhi. P

15;\ The Director (Movement), Railways/Calcutta
16.- The Joint Director (Finance), RDSQ, Lucknow.
1%.- The Joint Director, MLL. Radl, Ministry of ‘Defence

18, The Joint Director, Iron & Steel, 5 Koila Ghat Street/Chloutia




e
/

n
/

19,

No. F(E)II1/gg/PNi/2."

20-'

21‘

22,

25,

\\\ L s _,M.ALJ e _,._..~.4.;__Ezt':""""“‘;- R T T

/ﬁhﬂﬁxm@m&‘»"'ui& Vot st

i

Chief Mining Advisor, Ministry of Railways, Dhanbad, Bihar
The Chairman, RCC, Lok.Sabha Secretariat/New Delhi |
The Chairman, RCT/Delni

The Chairman, RRT/Chennai ‘
. A :

The Chairman, RRB/AJmer, Ahmedabad, Allshabad, Bangalore

Bhopal, Bhubaneshwar, Chandigrh, Chennaoi, Calcutta,

Jammu, Gorakhpur, Guwahatl, Malda, Mambai, Muzatffarpur,

.Patna, Ranchi, ‘Secunderabad and Trivandrum

1

The Editor, 'Bhartiya Rail
The Edltor, 'Indian Rallweys'

Chalrman, Passenger Services Committes

' Member, Passenger Amenities Committée'

. The Pay & Accounts, ©fficer, Ministry of Railways

. New Delhi.

(Railway Board) .

The General Secretary, TRCA/New Delhdi

‘The Commissioner; Rallway Safety/Lucknow
. . {

Liaison Officer, V.CPC, Zonal Railways/PUs/RDSO/Trg.
Institutes, Metro Raillway/COFMOW/CORE etc,

. ' ' ( §. SREERAM )
: Dy. Pirector Finance (Bstt,)III.,

‘ ~Railyay Board,

NEW DELHI ~ Db:

COPY:(wlth 100'épares)-fdrwafded to the DAI(Rallways)/
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Secret Side
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S D .The Generel sgoretary, Rallway pensioners t ol
‘ Kiran Kutlr, Larkanis Tolas Katihar.

6. . - The Geﬁeral.Secretary,_All India'Federaﬁion ol
Pensioners Assoclation, T.p.M, lall, 22, Lovipit
.S'br'ee‘c, S‘éa_idapet Wegt, Chennai-600 015..

—d

JRPET Tt el

'. ‘ o ., —t ._,-u|\-l"'."l--»1-'-'—vﬂrr<1‘\r‘_ "-'..‘.“:": v :ﬁgmﬁ,.,.. L, Y ——

( Copy Y& Départient ofF“pénsion & Pensioners’ Welfare

¥ with reference to their 0.M. No. h5/86/97-P&PW$A)-Pgrt 11
~at,. 24 ,7.98, ) ) , ' - ,
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'In accordance with the

No.45/86/97-PaPW(A)-Part-I11
Government ol India

Ministry of Personnel, Public Grievances & Pensions

Department .of. Pensi?n‘& Pensioners’ Welfare
U g ey, () | ‘ -
L e ‘\ . 3rd Floor, Lok Nayak Bhavan,
o .~} Khan Market, New Delhi 110 003
RER Dated:dHhth July, 1990
AN

4 TPy l'&‘ e —U—- T
e It

iar . e ORRIQE- MEMDRANDUM S

¢

e

Ll,‘\ g wew T Ly "“““"’l|

Subject: Implemenb&tion““-of’"‘ Lvernment g deciﬁién on the

recominénditions of the Fifth Central Pay Commission-
Revision. .of Pension ‘ot " “pre-1986 ' pensioners/family
. Pensionmrn eto. ) . ; . . ]
'-#*4*#*3

LN

The undersigned is ¢rected to refer to this Department’'s Office

Memorandum of even No. dawd 10.02,.98 as amended vide:O.M. of the same

number dated 13.05.88 rega:ding revision of pension/family pension of -

pre-1986 Pensionerﬂ/f&milipenaioners ‘based on the notional fixation
of pay in the revised scaes of pay introduced w.e.f. 01,01.13986.
Instances have been brought\o the notice of this Department where the

amount of revised. pensionkgmily pension ‘sanctioned in terms of -

aforesald order is less thanthe consolidated pension/family . pension

already ' drawn by pre-1986 enmioners/family pensioners w.e.f.

01.01.1986 {in terms of "this Ddartmcnt?u 0.M. No, 2/1/87-PIC-1 dated
16.04.1987 as amended fron tim\ﬁo time. In some cases orders for
affecting recovery ofﬁthe exccm\amgunt drawn on this acoount have
also been . issued.- In thi  context: attention of . all
Ministries/Departments .is invited&o the provision contained in Rule
70(1) of Central Civil Services (Peqion) Rules, 1972 which inter—alia
provides as follows:~-

"Subject to the provisions ofnuleg 8 and 9, pension once
authorised aftor final aosessment gnall not be revised to the
disadvantage aof ﬁheJOovornment 8ewant, unless such revision
becomes necesary.¥9q?account of dehction»of & clerical error
subseguently ?“,L - '

1

ol

XX X X X XX XXX x|x X XX X X X xg x g X% X XXX x.!

P

bove provision, in ggeg where the amount ~of
revised pension/family1 pcnnion arrived at o ¢he basis of notional
fixation of pay as on 0% ‘01,1986 happens to belesg than the amount of

congolidated pension/family pensuion alrr ady drawn by pre~19086 .

pensioners/family pensionera w.e.f. 01.01. 1936\there 13 no need to
revise the existing pension/family pension and ggque a revised .PPO.
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All yxnistrieslbepartment ot the:G/ l
. AN "“13})\) ,‘rn“‘ X UIEY j_ ‘L' '.l "‘\" '
oCopy to.

‘-}he

' pénsioners  hag already ~been‘’ issued,”

p¢nsioner/fam11y pensioners an be\outrightlv apprlsed"of S
Vact by the Pension- ‘Sanctioning: Authority In: cases. where sanctlon m»«:“
¥evision of penslon  to. the - diBadvanthe“ ‘of " the’ “pensioner/fam:\:’
_huch sanctlon - should bt -
immediately cancelled, Alao;”in :guch “ages-orders for' recovery of thi
S0 C&lled excess Penﬂion drawn ahould be %ithdrawn without any . dela‘

\
A

KRR I - “. "(l"'.- '

» .j.yjh.}ﬁu-. S |
2. All theﬂ Minis&ries/Departments of Government of " India ers
requested ~bring.the contents of. this’ 0 M.."to_the:, notice tof el
concerned Vl“ Hea/ of Offices/PAOs etc. who.are dealing with " revisis
of penaion of rie-1986 pensioners ‘and adv sel?hem to” atrictlv adber

Ky
to the prcvixxona contained 1n Rule 70 of

: entral 'Civil barv ’ﬂv:
(P°“Ei°n) R"Mes,ﬂls'lz SRR ,/C,. T f* .
’ C o "=-~~mn'~ﬁ ;

Wy L T
AR

3‘¢leﬂ"vﬁ?-¢‘ﬂt }'-5‘ T‘l-. A ',‘

C . :
IS ‘-..f L. riidu wlp’ h‘ E“,‘ s . S / . -
. , /.
* . \ ' .Aii, ..‘ 4
o . % T
DR S gUER o .
! . e R ey v‘n'd _‘ ~r' ,‘E,(.L.q'_'./' . ‘.1_:. Lo
' . ! . ’ . I -:_A“:.\
i
- ' a wan " v “‘l'l“.
: !
* e ) l A
y ﬁ
. ! - | _ . o
o ‘ ) ' " be outr ’ igsed: of \
- he vpensioner/family  Densionerz can be oupqightlY.&PPrlse.i 2 )
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GOVERNMENT OF INDIA (BHARAT SARKAR) -
MINISTRY OF RAILWAYS (RAIL MANTRALAYA)
RAILWAY BOARD. ~

HAAATNARBARAAKRR

L

S.No. PC-V/ 238
RBE No. 289/99

No. F(L)IIN98/PN129 : NEW DELHI  DLZ11/1999.

The GMs/OSDs/CAOQs etc.
All Indian Railways & Production Units
(As per Mailing List) '

Subjedt: Implementation of Government of India decision on the _
' recommencdations of Vth Central Pay Commission-Revision‘;gf
pension of pre-1996 pensioners. ' '

_ Attenton s invited to Board’s letter No.F(E)III/98/PN1/29 dtd.15.1, 1999 wherein
decision of the Government that pension of all pensioners irrespective of their date of
retirement shil not be less than '50% of the minimum of the revised scale of pay
introduccd-wp.£1.1.1996 of the post last held by the pensioner was communicated.
Clariﬁcationslhave been sought as to whether Non-Practising Allowance (NPA)
admissible ason 1.1.1986 is to be taken into consideration after refixation of pay on
notional basi%as on 1.1.1986 and whether NPA is to be added to the minimum of the
revised sca.le‘iwhile considering stepping up consolidated pension on 1'1‘1996'. NPA :
granted to Rilway medical officers does not form part of the scales of pay. %t 15 &
separate clempt, although it is taken into account for the purpose of computation of
pension. Thishas been examined in consultation with the Department of Pension &
Pensioners’ Wifare and Department of Expenditure and it is clarified that-
(@) IPA is not to be taken into consideration after refixation of pay on
' ptional basis on 1.1.86 in terms ¢ DOP&PW’s O.M. No. 45/86/97-
RPW(A) Ptlll dt.10.2.98 ‘circulated vide Board’s letter.
f b F(E)I/98/PN1/2.dt. 10.3.98; and o .
(i) DA is also not to be added to the.mifiiuni of the revised scdle of pay as
0/ 1.1.96 in cases where consolidated pension/family pension is to be
styped up to 50%/30% respectively, in terms of Board’s letter dt.15.1.99
res{red to above. o : ' co
\

2. Hindi versin will follow.
| . " (S.SREERAM)
[his An auxure ﬁ'\U/// ..-is the true Deputy Director Finance(Estt.) IIL,
copy of th= Grigirul Jdaou,

Ve nnt Railway Board.

(R L. DHAWAN) Advoeate
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o+ J'NEW DELHI - . : Dt12/1 Ny, .

_COPY to "DAI (Rlys), New Delli (40 spares)

|
|

" (SSREERAM) -
“for Financial Commissioner/Railways.

1
t

B No.FE)I/OGPNIZNY Now Delhi . DeAZ/I111099
' Copy forwarded to:- : . o ' :

1. The General Sccgctary, NFIR (with 35 spares ) - -

© 2., Tho (?cnc{;fil Sccretary, AIRF (with 35 spares ) S “ '\“ }
3. The Members of the Nationatl Council, Departmental Council and Scbrctary ! 4 s

Staff.Sfde, National Council; [3-¢c, Feroze Shah Road, New Delhi (with 90'fpnras)

!

' s
\ {
¥

; ; ‘ o "4, The Sccretary General, FROA (with 5 spares) -
! ‘ .

-5, The Sccrclnry, RBSS, Group"A” Associntionl (with 5lsparos)

|

, 6. Tho Pf;’sidF;flr, Rail»;/ny Board Class 11 ()fﬁc01‘s': A;;soc‘.‘.;m‘,,l, (v}idn 5 ’JPN"%) ' I -
i | 5 7. The Sc;:rcgnry Ccucx‘nl, IRPOF (with 5 spares) 1 ‘ '_ o : | \
: "o B | ‘-v‘s{‘-mei‘g:cllcrcfary! Réii\vay'Board.Miqigtcrial Staf‘f’AsEb%:i‘atiqn kwiLh-S épa,rcs) ' ; .
; o _' 9, Tho Sf:crotnty, Railway Board Class 1V Staff Association (with' 5 sparos) ,]i .

AR LIS SRR for S em'ry'/RaiTw‘ézyBo“’;WV.
e Copy to:- , - S : f
o . : ! . ) K rx .
\ - PPSSIPSSPASs to! CRB,FC,MS,MT,ME,ML,MM, DG(RHS) ,DG(KPF), I
.. Additional Members, All OSDs, Secretary, All Lxecutive Directors, 3,
- 15(G), IS(D), JS(E), ‘DS(G), IDE(E), DEN,Dir(MpPP), DE(G), DE,

. _. JDE(N),JDE(P&A),JDE(GC),JDE(ch),JDE(G), IDE@&MDPC,JDE(G}).

JDE(W), JDE(GP),JDl?,(Rcs),DF(l'-:),f.)(.)l’(?--nl,lv,v,lbDV(A&P‘),DDlW-
,;, ! I,DDF(E)IH,Jmi(_l.),l)Uls(uL)x,ll,l1l,Duu(k)lI,US(A)LUS(D),US(E),I%,O.

N i ‘W.0./Railway Board, , ' 1B

S : I

Cashi-LILULIV, Budget, G(P&A/IL !-.'(('?)_,E(NG)I&ll.!."C—V,PC-lV.P(UI

| E('l'rg);rz(Mvv)'.x-:(l..k)l&l1,1-‘({-:)1l_rr(lz)l.rruz)spl. Sceurity(L), Sclrity TET

- (ADBL), Accounts-tHi(with 10 spares), BRB-LU NIV, V &D; Gss),

[ O(ACO), E(Wellure),  13(SCTY), !i(())l,ll,lll&lll((?(.j.li((il()l_ll"liil’),
(E(GC), PR, E(L&A), Budgel, O&M, Code Revision Celi(wh 2
iy spares), Acs-UL, PG, E(Rep)-1,11, 111 Railway Board. .

“«
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_No. 1:(13)111/98/1'»41/23&"" S Y UNEWDELEI - i e pt1dums A\

Cq)yf‘mwnn!uilo- ‘ L S R .
1, Dlo(l}l;»;,”l‘ll' Ranlwuy((,mbi) CAO boulhcm lewuy (Const) and Central Roilway (Cunsz.) e ’ J,
2, Thc FA&CAOs, All Indizn leways, Produdlon Umt.) N F lewny (Const.) nnd Soulhcm leway (Consx.) H
. 'IhoDirbd.oeraal RDSO/Lucknow e ! L ' L Lo
4, rthma'nannnga'undPA&CAO Mci.rolewny/Kolkau B
. 8.'The Cr\()nnd F A&'.CAO COF MOW/Now Dcllu ‘ ; ’” “\ » .
"6, 'The General Ma;Qage}and FARCAO, C CORE/Allcqmbad. S S S
7. 'fhe Principal, Rallwny Staff Collcngadodara. o s , . o .
& Tho CAO(Conut), MTP(RYMurbal ' - B
9. 'IheCAO(szL),MTP(R)/Chemm ) : ]

]0 'ﬂxo Duecwr, CAMTECI-]/Cnvuhor—474020 . S K . 4_ o _

11. The Dxmd.or IRICEN/Puneg LRIEEN/Nuslk Road,IRIMEE/Jnmalpur, IRISET/Sewndmabad,

12 The Mnnng,mg Dlroctor RITES, IRCON IRF C CONCOR of Indm Limited, Exocutlvc Dir ocxor, CRIS
13 'ﬂw Chaumxm and Manngmg Diredor, KRC le:tad/Ncw Dt-lhl 'S

14. Oﬂla: of the Chief Project Adnumstmlm('l eIeoom) Indlan lewuy Cem.ral Orgamsauon for Tclooom(IROO'I') Consuitancy,
) Shlvu_]l Hndu'/Ncw Debi. . ’

16 l‘he Jomt Dlredor(melce), RDbO/Lucknow
17 'nw Jomt Duodor, Mnl Rail, Mumﬂry of Dcﬁ;noc

18 “The Joml Du'edor, Iron & Steel 5 Koila Ghat Suw/holknm

! 19 Chicf Mmmg Advxsor, Mlmstr) of lewny, Dhanbad, Blhur
20 ’l‘ha Chmmmn, RCC, Lok Sablia Secrdnnnt/Nuw Delhi, R " SR
2! 'Ihe Chaunmn, RCT/DeIhl

22. Tho Clmumnn RRT, Chennai. N ~

L 23 'l‘ho Choirminn, RR1Y Ajmer, Ahmulnbud Allahubad, Bangalore, Bhopal, Bhubaneshwar, Chandigarh, (.hcnnm, Kolkata, Jammu,

Gmukhpur. 0uwuhul1 Malda, Mumbsi, Muanl!mpnr. Putna, Randhi, Seaunderabad, and lnvnudtum
24 “The Edior,: ".Bhamuyn le” R T

25 Thc Eduor “ Indlan leways

/ . M . - N . b -
. M A RN

26 Chamnan, Passsmger Services Committee.
27. Menber, Passenger Amenitics Commitioe,
28, The Pay & Accounts Officer, Ministry of Raitways(Railway Boerd)
29, The General Sexrctary, JRCA/New Delhi.

30. The Commiasioncr, Ruitway Safery/Luchnow. .,

31, Linison Officer, VCPC, Zonal Railways/PUSRDSO/ Trg, Irtitutes, Metro Raitway/COFMOW/CORE dtc. .

(S+-SREERAM)
Deputy Director Finance(Estt.)IXL

Railway Board.



S 1. Shri VK Stha unatl M, Natxonal Pxesndent Natxonal Yederatxon “of”
IR Railway Pensioncers, 36, Vulkdtdnamyapa Road, T. Nng,ar Chennm 600
017 ' B N

2. The Secrctary General, Nahonal FLdCMtIOﬂ of I‘\allwny Pensioners, -
27/578, Audityapuram, Palghat-678 006, \ . RN
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70 THE CENTRAL ADMINISTRATIVE  TRIBUNA
PRINCIPAL BENCH
NEW  DELHI

‘MJA.No, /2000

in
' ‘ O.bh. No. ~ 1139 of 2000
? IN TR MATTER OF

Shri TEJ PAL & Ors - memu.=. =.mu=.-. APPLICANTS

vs

CHAIRMAN, RATLWAY BOARD & Ors =,=.—.-. RESPDNDENTS

REFPLY TO M.A. u/s 4(5) OF C,A,T.
PROCEDURE (RULES,1587 FOR JOINING
TOGETHER ON BEHALEF OF THE RESPONDENTS

MOST RESPECTFULLY SHOWETH

1 & The contents of these paras are disputed and
2. denied. It is denied that the ppplicants
have a common cause of action. It is further
denied that the common relief can be prayed
for or common relief can be granted, The
, Applicants do not have a common cause of
]Jr action or a common grievances. grievance, if
any, of the applicants, should have been
agitafed by each of the applicants
separately. The Application is, therefore,
bad in law aRd deserves to be dismissed
oh this count‘élone.

PRAYER

,Sggﬁgp In view of the submkssions made herein '
O ‘ at th
& ove, it is MOST RESPECTFULLY prayed that the
2 present M.A, of the Applicanté be dismissed, in

the interest of justice.

FOR RESPONDE§E§7
throqu/
(R.1,. DHAWAN) ADVOCATE

NEW DELHI o COUNSEL FOR THE RESPONDENTS

‘DATED: . OCT, 2000
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C%é%a%, Northern Railway Head Quarters Office,
(~f ;

- New Jelhi, do hercby verify that the facts stated
herein above are true to my knowledge based on

official records and nothing material has bcen

suppressed,
.‘hb | : ,- VERIFIED at New Delhi thisilgkaé,day of
o . Geteber, 2000, _ éﬁ;;ék/;’
, o - RESPONDENTS
_ Divisional Accounts Office
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BEFORE THE ADMINISTRATIVE TRIBUNAL PRINCIPAL BENCH-
NEW DELHI, :
O.A. NO. 1139/2000.
IN THE MATTER OF :
Tejpal & Ors Applicants
Versus
Union of India & Ors. Respondents.
INDEX
° SR.NO. PARTlCULARS PAGES.
, beponindtn
1. Petitionerfaffidavit on behalf
Of the Applicants. 1-15.
2. ANNEXURE-1

Copy of the O.M. dated 19.12.2000
Issued by the Government of India. 16 - 17.

(CHA SAHU)
Dated: 16.3.2001. Advocate for the Petitioner
Supreme Court Advocate
96, Chamber & Supreme
New Delhi-110001.
Ph.(0)3382830® 2255699
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Before the Hon’ble Administrative Tribunal Principal Bench New Delhi:-

O.A. NO. 1139/2000

In the matter of :

Tej Pal & Ors. | Applicants.

Versus.

Union of India & Ors.

Rejoinder Affidavit on behalf of the Applicants

l, Tejpél s/o Shri Bhagewan Ex. Diver Das aged 75yrs r/o 9-108 Raj
Nagar Gaziabad.

1.

2.

That | am one of the applicants before this Hon'ble Tribunal. |
am well conversant with the facts and circumstances of the
case. | am therefore competent to swear this rejoinder affidavit
on behalf of the applicants.

That 1 have gone through the counter affidavit filed by the
respondent. In reply there to | state as under:-

PRELIMINARY SUBMISSIONS:-

1.

That before replying the counter affidavit the deponent states
that the case of the applicant is within short parameter claiming
for the running Shutters classified as running staff in the
Department of Rgilway, Rule 2544 of the Indian Railway
Establishment code provides that running allowance will be one
of the elements to be included in the emoluments and average
emoluments to be included in the emoluments and average
emoluments to be paid to the running staff to the maximum
limits of 756% of the monthly average, since of the history of the
above Rule 2544, the same was amended from 5.12.1988
whereby the limits of the running allowance was curtailed from

75% to 55% and the same was done retrospectively from
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That the applicants have retired prior to the cut off
date i.e. 5.12.1988 and has changed the above said

" amendment reducing running allowance from 75% to 5% and

the Principal Bench was pleased to declare the amendment
as ultravires, retrospectively in as much as the same
was arbitrary under Article 14 and 16 of the

Constitution of India.

That the respondent filed an appeal before the Hon’ ble
Supreme Court and the same was dismissed holding that
the retrospective amendment was ultravires of the
Constitution and in violation of the Article 14 and 16
of the Constitution of India. The abovesaid judgment was

pronounced by the Hon"ble Supreme Court on 25.7.1997.

The terms and conditions of Drivers, Guards and Shunters
classified as “Running Staff” in the Railway Department
and are well anminciated and fully defined in I.R.E.C.
2544. The 75% running allowance as part of pay is
pensionary benefit supported and guided by various
circulars and letters of Railway Board from time to time
since the time immemorial. Above all Hon’ble Supreme
Court has given a moral boost in his landmark Jjudgment
dated 25.7.1997 when 75% Running Allowance as part of
pay to running staff due to their arduous duty was
confirmed to those rumning staff retirees of 1973 to‘

4.12,1988.

That Lhe pensions is defined under Article 366/17 of the

Constitution of India as under:-

126.1. As per Article 366(17) of the
Constitution of India, pension means a pension,
whether contributory or not, of any kind whatsoever

payable to or in respect of any person, and

ko
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6.

includes retired pay so payable, a gratuity s0
payable and any sum or sums S50 payable by way of
the return, with or without interest thereon or any
other addition thereto, or subscriptions to a

provident fund.

Our terms of Reference require us to examine the
existing pension structure and death-cum-retirement
benefits with a view to having a proper pension
structure for “pensioners” and make recommendations
relating thereto which may be desirable and
feasible. This gives us a broad enough canvas and
we ha\ve tried to fulfil our mandate™, which had
been used in the terms of reference for the Fourth
CPC to cbnstrict onr vision and have included past

pensioners within the ambit of our consideration.

Pension is an area where clarity of vision is often
obscured by ill considered notions. However, the Supreme
Court of India, in the landmark judgment of D.S. Nakara
and others Vs. Union of India (AIR 1983 §SC 130)
clarified all the issues comnnected to pension. While
examining the goals that a pension scheme should seek to

subserve, the Apex Court held that-—

“A pension scheme consistent with available
resources must provide that the pensioner would be

sble to live;

i) free from want witbhb decency, independence and
self respect;
ii) at a standard eaquivalent at the pre-retirement

level”.

The Court held tbhat pension is neither a boumty nor a

matter of grace depending upon the sweet will of the
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employer. It is not an ex-gracia payment, but a payment
for past services rendered. It is a social welfare
measure rendering socioeconomic justice to those who in
the heyday of their 1life ceaselessly toiled for the
employer on an assurance that in their old age, they

\

would not be left in lurch.

The Supreme Court held as uwnder in Nakara case:i-

“That pension 3is not in the nature of almsbeing
doled out to beggars. The senior citizens need to
be treated with dignity and courtesy befitting
their age. Pension is their statutory, inalienable,
legally enforceable right and it has been earned by
the sweat of their brow. As .such it should be
fixed, revised, modified and changed in ways not
entirely dissimilar to the salaries granted ¢to

serving emplovees”.

That the Vth Pay Commission bas stated as under:-

"We have attempted a major policy thrust, by
suggesting a completée parity between past and
present pensionqu at the time of the Fourth CPC,
while recommending a modified parity between Pre-
1986 and Post 1986 pensioners. The Formula will
ensure total equity as between persons who retired
before 1986 and those who retired later. It also
gives all ©pensioners, at least the nminimum
appurtenant to the post-1986 revised scale pay of
the post they held at retirement”.

Furthermore it strengthen vide Government of India
orders No. O.M. No.45/86/97-P&PW(A) dated 19.12.2000 as

under:—
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“In so far as employees who retired prior to
1.1.1986, their pension is required to be updated
by fixing their pay as on 1.1.86 by adopting the
same formula as for serving employees and as per
CCS (RP) Rules. Stagnation increment if any earned
by pre-86 retires should be taken inte account for
the purpose of notional fixation. Such of those
pre—86 retirees who retired after having drawn pay
at the maximum of the scale as per IIIrd CPC for a
vear or more will be entitled to an additional
increment as per IVth CPC scales as on 1.1.18886
(proviso 3 of rule 8 ibid). Similarly for those
bave received an adhoc increment on their
stagnation at the maximum for two years or more at
the time of their rebirement will also be entitled
for an additional increment as on 1.1.1986 (Proviso
4). This in effect will mean that pre-86 retirees
will be treated as if they were in service on
1.1.86 for the purpose of notional fixation of pay
s0 as to ensure bomplete parity.” A copy of the
0.M. dated 19.12.2000 issued by the Government of
India is annexed to this affidavit as ANNEXURE-I.

That the respondents vide their letter dated 14.10.97
and 8.6.99 had issued orders to comply with the judgment
of the Supreme Court in toto. The said annexures had
been amnexed to the original application as Annexure 2

and 3.

That: thereafter the respondents 1issued a Memo on
99.12.1999 stopping the running allowance to be computed
for the calculation of the pension. The abovesaid
Notification is an executive order and is contrary to
and 3in conflict with Rule 2544 in the Railway
Establishment Code which authorises and empowers running

allowance to the maximum limit of 55% to those persons,
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11.

12.

13.

who were retiring on or after 5.12.1988 and according to
the Judgment of the Supreme Court those retirees prior
to that date are entitled for 75% of the rvmning

allowance as the maximum limit.

That the Vtbh Pay Commission has also recommended for
there should not be apny disparity between 1986 retirees
thereafter and had tried to bring tbem at par for the

purpose of pension.

That the Government of India has accepted the
recommendation of the Vth Central Pay Commission which

is as -

“The pension of all the pre-1986 retirees may be
updated by notional fixation of their pay as on
1.1.1986 by adopting the same formula as for the

serving employees.

Thereafter, all the past pensioners who have been
brought on to the Fourth Central Pay Commission pay
scales by notional fixation of their pay and those
who have retired on or after 1.1.1986 can be
treated alike 1regarding consolidation of their
rension as on 1.1.1986 by allowing the same fitment
weightage as may be allowed to the serving
~employees. However, the consolidated pension will
not. be less than 50% of the minimum revised pay of
the post held by the pensioner at the time of
retirement (137.14).7

That the running allowance cannot be stopped by the
respondent by any executive order and the same is
arbitrary, discriminatory and in vioclation and
contravention of Article 14 and 16 of the Constitution

of India.
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14. During the whole iength of service of pre-86 running staff
retirees when their scale of pay was enhanced either by virtue of
Railway Board or through Central pay Commission, 75% Running
Allowance as part of pay fully diffident in I.LR.E.C. 2544 and duly
confirmed by Hon'ble Supreme Court in his far-reaching Judgement of
25.7.97 for running staff retired in-between 1.1.73 to 4.12.88 was
automatically accorded and adjusted in their pensionary benefits. This
was the basic structure of pre-86 running staff retirees and so the
pension was computed on their retirement.

The Vth Central pay commission observing the meager pension
and vast disparity of Pre-86 & post-86 retirees, vehemently
recommended a complete parity in-between pre-86 and post-86 retires
and brought the pre-86 retirees on the same footing dated 1.1.86 as of
serving employees alike in the pay scale 1400-2600 vide Vth Central
Pay. Commission-para 137/14 (Annexure- )

But the Railway Board created an anomaly . set aside the
Hon'ble supreme court's judgement dated 25-7-97 in respect of 75%
Running Allowance as part of pay who retired in-between 1.1.73 to
31.12.85and .1.1.86 to 4.12.88. in two parts of one segment.

On the very first instance of Vth Central Pay Commission
outcome, the Railway Board receipted the whole story in to. Enhanced
pension was revised and arrears were paid since 1.1.96 and disparity
was done away in-between pre-86 and post-86 retirees.

In an after-thought, the Railway Board only continued to
maintain 75% running allowance as pesionary benefit who retired
during the period 1.1.86 to 4.12.88 and denied to those pensioners
who retired in-between 1.1.73 to 31.12.85 by issuing an executive
order dated 29.12.99 with retrospective effect and without the sanction
of President of India though both are sailing in the same boat, as per
Vth Central pay Commission para 137/14 (Annexure ).

The retirees of 1.1.73 to 31.12.85 were dealt with mercilessly on the
altar of 29.12.99 letter by the Rly Board. This is a gross injustice and
contrary to the judgement of Supreme Court and above all a clinching
and conclusive proof of step-motherly treatment to 1.1.73 to 31.12.85
retirees. Thus the division of 1.1.73 to 4.12.88 retirees in two parts is
legally invalid and infringement of Article 14 of Indian Constitution. An
elaborate example to reveal the facts is as given below.

Example-1 Name of the employee XYZ
Date of retirement 3.4.19984
Qualifying for service 425 more than 33yrs
scale of pay last payment Rs.640/-
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Average pay works out Rs.616
Egquivalent scale as on Rs.1400-2600
1.1.86

Average Pay Rs.616

75% of Pay in lieu of

mileage (Court decision Rs.480

connects). '

Dearness Pay at average Rs.370

index of 5H68.

Interim Relief Rs.70
@ Rs. 1536
PENSION
50% of Rs.1000/- Rs.500)
45% of Rs.b00 Rs.22b) 740 as on 1.5.1984
40% of Rs.36 Rs.15)

Consolidated in terms of

Ministry of Persomnel PG

& Pension Office Memorandum

No.2/1/87/PIC-1 dt. 16.4.87. 768 as on 1.1.1986

Pension revised as per

. IV Pay Comm: recommendation

R

o J ) jf/_:(Rs.rfss + 563 Graded Relief) 1331 as on 1.1.1986
SRR ¢ ///

Notional fixation of pay in scale Rs.1400-2600 as

1.1.1986.

"Basic Pay Rs.640

D.A. on 1.1.1986 | Rs.1248
Tnterim Relief Rs.153
Add 20% of Basic Pay Rs.128

Total Rs.2169




Fixation in the scale at the stage above total
‘= Ra.2200

S0, Notional Pension as on

1.1.86 will be (50 % of =Rs.1100

Rs.2200)

It is to be noted here that as can be seen from above
details, employee”s regulsar pension as on 1.1.1986 works
out, to Rs.1331 whereas the NOTIONAL PENSION comes to
Rs.1100.

The anomalous position is not clarified by the Railway
Hoard in any of their letters.

Based on the Nofional Pension arrived at Rs.1100 as such
on 1.1.1986, bis revision of pension as on 1.1.1986

according to Vth Pay Commission formula will be as

under:-

Pension as on 1.1.86  Rs.1100 (as and when to be
D.A. (148%) Rs.1628 revised as per V
First I/R Rs. 50 C.P.C. but W/o
Second I/R Re.110 75% as per R.Bd.

Add 40% of Basic letter dt. 29.12.389)
Pension. Rs.440

Rs.3328

So the revised pension as on 1.1.1986 will be Rs.3328.

Name of the Pensioner. ABC

Date of the retirement 30.10.86 Between 1.1.86
4_12.88)

Qualifying Service More than 33 years.

Scale of Pay 425-640 Upto 31.12.85

1400-2600 from 1.1.86



Rate of Pay Rs.2200 on 1.1.86
pay fixed)
Average Pay ' Rs.2200
PENSTON FIXATION AS ON 1.11.1986
50% of (Basic Pay Rs.2200
+ 75% of B/Pay Rs.1650 (as a result

1)

2)
3)

4)

§/Court Jjudgment

Rs.3850 in lieu of

(Mileage).
=Rs.1925
5] i
. Pension Rs.1925
D.A(111%) Rs.2590
{Subject to minimum
of 2580)
First 1I/R Rs.b0
Second I/R Rs.193
Add 40% of B/Pension Rs.770 .
' (To be revised as on
Rs.55628 1.1.96) as rer
Vv C.P.C.
From the sbove examples, it can be clearly seen that:

Both the pensiouners were in Grade. Rs.425-640 prior
to 1.1.1986.

The basic pay of both was Rs.640

Both are entitled to the benefits in settlement
dues accorded as a result of S/Court judgment being
retired between +the period from 1.1.1973 to
4_12.1988.

The basic pay of both was fixed at Rs.2200 in scale
Rs. 1400-2600 as on 1.1.1986.

Inspite of these similarities, the pension of No.1l as on

1.1.1996 works out to Rs.3328 whereas the Pension of

No.2

works out to Rs.5528. It is thus evident that those

[
b
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pensiopers retired between 1.1.1973 to 31.12.1985 will
set pension much less (say Rs.2200 Plus difference of
D.A. = approzimately Rs.3300 per month) than those
retired between 1.1.1986 to 4.12.1988.

In the Boal_t'd's letter dated 29.12.1999 ibid, it is
stated that the Running Allowance granting to the
rmmning staff does not form part of the scales of pay.

This is incorrect.

That according to the Jjudgment of the Supreme Court
those persons who are employved classified as Running
staff in the Railways are entiﬁled for running
allowances to the extent of 75% and hence the Government
cannot issue any executive order to obliterate or efface
the order of the Hon’ble Supreme Court pronounced on
25.7.1997.

That tbe respondents bhad tried to confuse the issue
involved in the case. Guidelines and instructions dated
29.12.1999 shows that the running allowance has been
st.opped.

ITS:.

That in reply to para 1 it is stated that the same is
incorrect and it is stated that the Government had
accepted that for the calculation of the pensionary
benefits, 75% of the running allowance will be
admissible and the said fact is mentioned in the

judgment of the Supreme Court.

That in reply to para 2 it is stated that the same is a
matter of record and as such it does not need any

comments.
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That in reply to para 3 it is stated that it is correct
that GQovernment issued notification dated 14.10.1997 and
8.7.1999 to recompute the pension of the runing staff
as mentioned in the judsment of the Supreme Court. It is
further submitted that it 1is wrong to state that the
benefit of pensionary arising out of these orders are
admissible only with effect from 1996. It is further
submitted that bthe revision of pension of all the
pensionaries from Pre-1986 retirees cannot be taken into
consideration as the same is in conflict and in
contravention of the decision of the Hon"ble Supreme

Court.

That in reply to para No.4 it is stated that the same is
incorrect. The benefits of 75% of the pay denotes the
rmmming allowance is to be calculated and given to the
petitioners in accordance with the judgment of the
Supreme Court and the Guidelines issued by the Board
have no force of law being contrary and non-
consideration and in violation of Rule 2544 as well as
the judsment of the Hon ble Supreme Court being binding
on all the authorities in India. It is submitted that
the respondents are trying to confuse the matter and
misleading this Hon ble Tribunal. The running allowance
element to be computed and included as an element for
calculation of the pensionary benefits under the statute
and the same cannot be varied or modified by an
executive order or guidelines or by any Memo issued by
the Executive Authority. The Revision has to be done
potionally and 75% of the Running Allowance is also to
be given to the applicants. The reply given in para 4 is

misconceived and mntenable in law.

That in reply to para 5 it is submitted that the same is
incorrect. There is no mixing up or auy error crept in

the decision by order dated 14.10.1997 as the same was



in implementation of the Jjudgment of the Hon’ble Supreme -
Court and the applicants were given pensionary benefits

in accordance with the law.

That in reply to para 6 it is stated that the same is in
accordance with the law and there cannot be any
clarification in regard to the stopping of the running
allowance. The instructions cannot be issued in view of
Rule 2544 and the Jjudgment of the Hon“"ble Supreme Court.
The reply given in para 6 of the coqnter—affidavit is

misconceived and untenable in law.

PLY 1 3JECTIONS:

That in reply to para No.l it is stated that the same is
incorrect.. The instructions had been issued by the
Chairman of the Board and as such he has been included

as party.

That in reply to para No.2 it is stated that General
Manager of Railway had already been made a party and

there is no need to make D.R.M. as a party.

That in reply to para 3 of the preliminary objection it
is stated that the same is incorrect and hence denied.
Tt is stated that there is no departmental order after
the issnance of the guidelines, even though the
representations have been made to the Government that

the same is incorrect.

That in reply to para 4 to 6 it is stated that the same

is incorrect and is misconceived and hence denied.

PARAWISE REPLY:

1-3.

4(i)

That in reply to para 1 to 3 it is stated that the same

are incorrect and hence denied.

to (xii) That in reply to paras 4(i) to para 4(xii)

needs no reply as the same are matter of record.

Government. is bound to pay rumming allowance in addition
to other pensioners benefits under the orders and which
is in consonance and barmonious to the Jjudgment of the
Hon ble Supreme Court. It is further stated that the

sndoment of +the Supreme Court deals with pre-1988
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4 (xiii) to (xiv) That in reply to paras 4 (xiii) to (xiv)
it is submitted that the same are incorrect andvhence
denied. The corresponding paras of +the Original

Application are reiterated.

4(xv) That in reply to para 4 (xv) it is stated that the
same are incorrect and the corresponding paras of the
Original‘ Application are reiterated. it. is further
stated that the Judgment of +the Supreme Court is
binding. The Vth Pay Commission has also recommended
that there is no disparity between the persons who have
retired earlier and those who were retired after a
particular date as the living sfandard of both the
persons is alike and they need the same pension as given
to later one, in view of the quality before law and

standard of living.

4 (xvi) to (xviii). That in reply to para 4 (xvi) to
paragraph (xviii) it is stated that the same are
incorrect. The Railway Authorities have paid the pension
and computed the same as payvable to the petitioners
accordingly and have wunderstoed and interpreted the
orders correctly and there was no error which is stated
to have been crept. The matter is being confused. The
judgment of the Hon’ble Supreme Court is binding on the

anthorities and while implementing the said Jjudgment,

RES

‘”‘fﬁmyall the benefits had to be provided to the pensioners

ygiand treated alike. The Railway Boards®™ letter dated

El

)t”;29.12.1999 is invalid, void and inconsistent with the

2 statutory rule 2544 of the Tndian Railway Establishment

Code and running allowance cannot be stopped. The
Government:. is bound to pay rumning allowance in addition
to other pensioners benefits under the orders and which
is in consonance and barmonious to the Jjudgment of the
Hon’ble Supreme Court. It is further stated that the
judgment of +the Supreme Court deals with pre-1988
retirees and the orders dates 29.12.1999. It is stated



1.1.1973 to be classificatory‘ order as stated by the

Respondents is in violation of the Supreme Court order whereby

the running allowance is to be included as an element and the

pre-1988 shall get the benefit of the running allowance
calculated to the maximum limit of 75% in their emoluments.

4(xix) That in reply to para No.4 (xix) it is sated that it is incorrect to

state that the running allowance is already added to their pay for

calculation of pension. It is incorrect to state that there was no

® clerical error in doing so. Para No. (xix) is hence denied. The

(}Ierical error is in conflict and in violation of the Supreme Court

judgment and Vth Pay commission Report and as such is invalid

and they have no force of law.

5Ato 5T. That the reply to the grounds 5A to 5T are misconceived

and untenable‘ in law and hence denied.

That in reply to para 6 and 7 it is stated that the same are

misconceived, incorrect and hence denied and the

corresponding Paras 6 and 7 of the Original Application are

reiterated.
2 : - é ! .
Q@g’ /s o
@4\ o DEPONENT.
3o
¥ & VERIFIED
34@@ |, the above-named deponent so hereby verify that the contents of my
¥ above rejoinder affidavit are true and correct to my knowledge. No

part of it is false and nothing material has been concealed therefrom.
Rest are submissions and prayer to this Hory’ lem)'l/'LibunaI.
Verified at New Delhi on this the 28" day of \ébué/y,2001.

Deponent.
" —

Lt




. GOVT OF INDIA ORDERSSS

PUb/IC Gnevances and Pens:ons Deparrment of Pension & Pensicners’ Welfare Lok Nayak Bhawan

- New Delhl - 110 003
Sub/ect lmplementation of the Govt. decusion in the recommendatlon of the Vth CPC -

regardlng the retirement benefits - revision of pension of pre-86 pensioners/
~ famiiy pensioners - clariflcations regarding.

The undersigned is directed to refer to this Deptt’s O.M. of even No. dated 10th Feb. 1998

.as amended from time to time and the clanflcatory O.M. dated 19th March, 99 on the above subject

and'to say that a ‘number of representations regarding treatment of stagnation mcrement/spectal

' . pay/deputation pay efc. ‘while notionally fixing the pay on 1.1.86 for calculation of pension in'terms

of orders cited above were. received from various Mnmstneleeptts of. Gowvt. of India as also of

* individual pensioners and pensioners associations. The matter has been reconsidered in consultation
_ with Ministry of Finance, Deptt. of Expenditure which has notified the CCS (RP) Rules, 1986. In’
* suppression of this Deptt’s O.M. dated 19th March, 99 the follewing clarifications are issued:

Points raised S . Clanf’ cation
1. Stagnatnon mcrement - whether stagnahon ‘ ‘ “In so far as employees who retired prior to )
increment is to be taken into account while ~ 1.1.86, their pension is requnred1 to be
fixing pay of retired Govit. servants on updated by fixing fheir pay as on 1.1.86 by
notic?nal byasis. . adopting the same Tormula as for- serving
, o o emp’oxtge_ai_grld_gs_per CCS. (RP) Rules.
. * ', Stagnation increment if any eamed by pre-

- : ) S | .~ 86 retires should be taken into account for
' : ' the purpose of notional fixation. Such of
thase pre-86 retirees who retired after having

e Ry ‘ o . drawn pay at'the maxlmum of the scale as -
' R per lilrd CPC for ‘a year or more will be -

entitied to an additional increment as per
. IVth CPC scales as on *.1.1986 (proviso 3
of rule 8 ibid). Slmllariy for those have

" received an adhoc increment on their .
. stagnation at the maximum for two yearsor. . -

-.more at the time of their retirement will also
-be entitled for an additionaki mcrement as on
4 1.1.1986 (Proviso 4).This in efféct will mean
S ‘ * that pre-86 retiress will-be- treated as if  as if they
b o : . were in service on 1.1:86 Tor the purpose 0

P - : "t} .netional Tixation of paTSG’aT‘ta_e‘nsure

" complete party. ~ . -*"i

2. Treatment of speciai pay -

. special pay will only‘be Ll oeoun{

for notional fixationias on'1171986 'those
. cases where the IVih.CPC has recor ed

the replacement -of the ‘applicable pre-

revised scale with specua] pay.gy arevised -

* scale without special pay. Sifica’special pay

“was tobe excluded forthe purpase thereaﬂer

s T PENSIONER JANUARYZOOO 16

- ' GOVTOF INDIAORDERS LR
1. OM. No 45/86/97-P&PW(A) dated 19.12.2000 from Government of India Mlmslly of Pcrsonnel

2. Treatment of specaal pay The' elenfent of ‘

. . .cedsed to be reckoned for the:purpose of .
" ., pensionary benefits after 1.186, this elemenf '
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GOVT OF INDIA ORDERSSS

and as such should not be included for
. A updaling the pension of pre-86. retirees.
-~ 3. -Anomaly in calculation of pension of those *  In view of the notional fixation of pay as on
..who relired between 1.1.86 and-30.9.86. - . 1.1.86, consolidationthereafter of the basic
- . oo .. pension and stepping .up ‘this pension LI

i wherever.itis less than 50% of the minimuny - -

of the revised scale’ of pay to 50% of the

minimum of the revised scalé-on 1.1.96, no

. , o changes in pension formula are being

- L T ‘ " .. proposed in.respect of calculation of pension
‘ ' ' ' of Gowt. servants who retired between Jan. -

" and Sept. 1986. ' ‘ '

2. All the Ministries/Deptts. of Gowt. of India
are advised to take note of the above
clarifications and suo moto revise the
pension of the affected persons without
waiting for any applications from the pre-86
pensioners/family pensionérs. They are also
aavised to dispose off the representations
received by them from pensioners on the

- above issues without making any reference

. 1o this Deptt. ‘ .

‘3. This issues with the approval of Ministry of
- Finance, Dpett. of Expenditure, vide 1.D. No.
- 2121/EV/2000 dt 6.9.2000. - '

4. In their application 1o the employees of the

. Indian Audit and A:zounts Department,
these orders issue in consultation with

- Comptroller and Auditor General of India.

5. Ministry of Agriculture etc. are requested to
bring the contents of these orders to the
notice of Controller of Accovnts/Pay and
Accounts Officer and Attached and
Subordinate Offices under them on a top
priority basis.

(Ganga Murthy Smt., Director)

'2. EMERGENCY CASES : CMO U/C AUTHORISED TO REFER — PVT HOSPITAL

Letter No. F. No. 238/Misc/Gr. Cell/99/68/1 dat 4. 10.99 from Dr (Mrs) U Mahajan, Joint Director
(Gr. Cell), o/o Additional Director, CGHS Nirman Bhavan, New Delhi - 110 011 to AK Sahdev, Area
Wellare Officer (MHA), II-K/13, Lajpat Nagar, New Delhi 110 024 :

Subject : Complaint against referral system A

With reference to your complaint dated 1.9.99, on the above noted subject, as per Govt. Orders
in case of emergency the Chief Medical Officer concerned may directly (even before specialist advice
has been obtained) refer the CGHS beneficiary to Pvi. recognised hospital for further management/
treatment. : " _

" The expenditure in excess of the approved package rate would have 1o be borne by the beneficiary
himselt/herself. . )
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